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LOK SABHA

Friday, April 30, 1965/Vaisakha 10,
1887 (Saika).

The Lok Sabha met at Eleven of the
Clock.

[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Buffer Stock of Wool

+
J Shri Bibhutl Mishra:
*1087. { Shri K. N. Tiwary:

Will the Minister of Commerece be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to build a buffer
stock of wool;, and

fb) if so, the broad outlines of the
scheme?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House.

StaTEMENT
A team of experts deputed by the
International Wool Secretariat to

study problems of modernisation of
the Indian wool textile industry had
reconrmended among other things the
creation of a revolving pool of im-
ported raw wool on which manu-
facturers can draw against export
erders with minimum delay and
formality, the requirements of ex-
porters being supplied from the re-
volving pool which will be conti-
nuously recouped by the exporters
out of their export earnings against
exports of fabrics under the Export
Promotion Scheme, Government have

_—
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accepted the * recommendation in
principle and are exploring the pos-
sibilities of getting the initial sup-
plies to the revolving pool from
Australia and Newzealand without
payment of foreign exchange.

ol farwfir fore - g edzie o7 2ad
Framam e A N &
#RAT 7ERE & Aar Agan g fiw fieaan
7 gak wx qw ¥ dar Hav § W}
feTm &7 g9 AT ¥ WO §T WA
e g8 8 W 3 feqd s Ay
LI G

oft Apar€ ey : gwR Agi g e
65 faferma Trove &7 dar Aar & Afew
I FA T FIE I F FH A @Y
wrar § =t gafan g s 18-19
fafera areve H7 aET F¥AT qEAT &)
AT gEedt F o1 qg ftafar g@ ar
qHT 21w g #7 fors fear @ ar Az
wreafoar & faez &1 alk 9= 1% 5-6
fafeas qr3ve 4t 37 &Y uefr qa F a7
a7 79 IAY 1 g% & W F wrow wwar
f & mefmr aww oy g
far atT gmwY 5—6 fafams qrowe =Y
Rz H T 004 TR TN T TRy
T g & W A Y w0 wraT 2
fafrga qravr 2t

oft R et - fare i g forar
W) Ao ga AT, faear 57w
&, 3797 ) FT LReHe ¥ AYF LT &
fie wTg avg WY XA, FA s W
FTET WAT A7 WiTH 2w 7Y ga¥ fwaar
s A aET ¢ 9 few feer s

wraET A AT g ?
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it wopwTé Y : g W ) HAATE T q
T=AT qA AN W T A 9% AHR
FEwd W FA P9 AR IEY g
qZT ST ENT |

ot fanyfar forey : wvw qaemEy
farme wrazy g ?

oft wopank Wy : TEw WA q@ETET
Afew & 1 foramr s gud & faaan
FIET FT WX FoH § foveram fader 9
A1 918 WA §EE &1 qEEraT A
#aw f foeaar wasr gar T @
&< & f5 wraeT w1 gAm o

ot %o mfm:qgmmf‘m
¥ T R AT T wowrT ¥ gt faraedt
=y ?

sft 7 o wER ¥ w5
FIUT TIA AT G qAA HT A AN
HEF § AN | 4R GO FER
AT 9T {fer faew deiwm W1
N FydFad wEfagnT & geme
qufay & Hrq IEwT AT fwan
AT |

=it fore Aromw - gz WY FA EW
e forar & g v § ag T wv
7 aZY faear 7

sft wepard e - e

Shri Sham Lal Saraf: Now that we
have been exporting wool out of the
country and it is not being utilised,
may 1 know if any attempt has been
made to see jf that wool can also
be utilised for the manufacture of
woollen fabrics and other things?

Shri Manubhai Shah: Under great
compulsion, in the emergency period
in October, 1962, when we had to
strain all our 'utilisation power of
indigenous wool for ‘the army, we
could muster a maximum utilisation
of about 3 million Jbs. out of 65
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million lbs,, but no fabric or gar-
ment or hosiery needed here could
be satisfactorily made from 100 per
cent Indian blend. We are moving
to 20 to 30 per cent blend, that is,
70 per cent of foreign fool blended
with 30 per cent Indian wool. To
that extent we have been able (o
utilise 3 to 4 million lbs,, of Indian
wool, Still, we have to import 19 to
20 million 1bs. of foreign wool,

oft werkw oy fegrlt - qerst siat
# W e # aR A g w7
wr g faad fr 37 3 I auat A
afz g1 9% s g F e
wTed graT ¢ 7

st wopar ay €Y @ H q@an
fir GTOr g oY e  T€ I AT 6 FUT
50 @r@ TrSve dar I € |
T e gireeaT  fafaeeT gra we
F TITHT 9T 99 qE ¥ aEQad 9
ar A1 A FIIE TAT GF ST ¢ |

Foreign Collaboration in Industries

+
(Shri Kapur Singh:
| Shri P, K. Deo:
*1098. / Bhri P, K. Ghosh:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government's atten-
tion has been drawn to the sugges-
tion made by the Director, National
Research Laboratories ag reported in
the “Hindustan ‘Times" dated the
10th January, 1885 +that no new
industry be started with foreign
collaboration unless it is pre-deter-
mined that the process for which
foreign wssistance is being sought has
not been developed in the country;
and

(b) if so, the reaction of the Gov-
ernment thereto?
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Thie Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

(a) Yes, Sir.

(b) The Government are fully con-
scious of the need to utilise indige-
nous know-how and processes to the
fullest extent practicable. With this
object in view, a representative of
the Council of Scientific and Indus-
trial Research is associated as a

member of the Inter-Ministerial
Committee which considers applica-
tions for the issue of Industrial
licences and also applications for
approval of the terms of foreign
collaboration,
——
Shri Kapur Singh: Is there any

proposal to base our future foreign
collaboration exclusively on know-
how and not on investments?

Shri Bibudhendra Misra: As a
matter of fact, where the indigenous
technical know-how has been com-
mercially exploited, it is being used.
Therefore, there is no question of
any proposal.

Shri Daji: The reply of the hon.
Minister is not correct. Do we
understand that it is the decision of
the Government that if the know-
how is already existing, no foreign
collaboration in that Iline will be
allowed?

Shri Bibudhendra Misra: It is not
that. The whole point is that the
technical know-how is there in certain
cases, but go far as the entrepreneurs
are concerned, they do not go into it
unless it has been commercially ex-
ploited. The results are not known,
and they cannot be compelled to do
it. So far ag the public-sector under-
takings are concerned, even at great
cost, by setting up pilot plants in one
or two cases we are trying to ex-
ploit the commercial side of it.
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Tea Finance Committee

+
[ Shri ‘Subodh Hansda:
*1100 | Shrl 8. C. Samanta:
"9 Shri M., L., Dwivedi;
Shri P. C. Borooah:

Will the Minister of COmmerce be
pleased to refer to the reply given to
Starred Question No. 40 on the 19th
February, 1865 and state:

(a) whether the recomrmendations
of the Tea Finance Committee have
since been considered by the Govern-
ment,;

(b) if so, whether all the recom-
mendations have been agreed upon
particularly those relating to the sett-
ing up of Tea Finance Corporation
and refund of a part of excise duty
on all tea exported; and

(¢) if not, when @ final decision
will be taken in this regard?

The Deputy Minister in the Min-
istry of Commerce (Shri S. V.
Ramaswamy): (a) to (¢). The re-
commendations of the Tea Finance
Committee have been examined by
the Goverrment of India. A state-
ment showing the recommendations
already agreed to and implemented,
those which have been accepted and
being implemented and those which
are under consideration, is laid on
the Table of the House. [Placed in
library. See No. LT-4313/65].

Shri Su Hansda: I find from
the statement that the getting up of
a Tea Finance Corporation has almost
been conceeded by the Government.
I would like to know whether this
Corporation will function independ-
ently or under the Tea Board.

Shri S. V. Ramaswamy: It is still
under consideration,. We do not
know the set-up yet.

Shri Subodh Hansda: Part II (1)
of the recommendation is to the effcct
that a development allowance is sought
to be provided in the computation of
the taxable amount at the rate of 40
per cent in the case of replanted
gardens and 30 per cent in the case
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of new gardens. 1 would like to
know whether the Government have
ussessed in the present circumstances
what would be the shortfall of
income-tax.

The Minister of Commerce (Shri
Manubhai Shah): As the hon, Mem-
ber would see from page 2 of the
recommendations and the Govern-
ment decisions thereon, we have
more or less accepted the Tea Finance
Committce’s recommendations; In-
stead of 50 per cent development
rebate, we have recommended 40 per
cent and in the case of replantations,
instead of 40 per cent, we have recom-
mended 20 per cent. We are watch-
ing the situation. This a substantial
relief. If further relief is required in
future ip accelerate it we shal) do so.
As far ag the targeis are concerned,
we have more than fulfilled the tar-
get. In the fourth year of the third
Plan, we have reached & production
of 835 million yards; that is, last
year, we have reached it; we hope
next year the production will be still
higher.

Shri Subodh Hansda: My question
i not answered properly. What 1
wanted to know is this, 40 per cent
allowance is to be granted to the new
plantations and 20 per cent in the
case of replanted areas. I would like
to know whether the Government
have assessed the shagtfall in the
incometax in the present circum-
gtances. What would be the short-
fall?

.Shrl Manubhal S8hah: Shortfall in
what? (Interruption).

Shri 8. V. Ramaswamy: We have
not assessed it.

Shri Manubhai Shah: There is no
payment made here. These now will
apply to new activities in the tea
girdens from the 28th February,
1965.

' Shri Subodn Hansda: What is the
ghortfall in respect of the tax®
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Mr., Speaker: Order, order. Shri
Samanta.

Shri 8. C. Samania: Recommenda-
tion III(a) says that a tea cess should
be levied on all teas produced at the
rate of four paise per kg. with effect
from April 1, 1966, and in the re-
marks column, it is stated that this
involves an amendment of the Tea

Act, 1953, May I know whether in
principle the Government have
accepted this recommendation and

they are only waiting for the amend-
ment?

Shri S, V. Ramaswamy: The re-
commendation is to that effect and it
has been noted in the remarks
column that it involves an amend-
ment of the Tea Act; it is under
consideration.

Shri P. C. Bor%oah: Since several
years past, the tea companies in
India are incurring a loss ranging
from 12 per cent in Assam to 40 per
cent in Darjeeling, and in spite of
this, while all the exportable com-
modities enjoy a free excise duty,
tea has been singled out, and because
of this, the Tea Finance Committee
made a very important recommenda-
tion that this part of the excise duty
to the extent of 18 paise per kilo-
gremme is to be refunded. May 1
know whether the Government is
going to give a gsecond thought to
this question?

Shri Manubhai Shah: I have made
it clear more than once in this House
and before the tea planters also that
the new tax credit scheme is being
considered for application in lieu of
the excise rebate, 1 can wassure the
hon. Members and the hon. House
that the Tea Finance Committee’s
recommendations regarding rebate in
terms of payment back to the tea
planters will be nearly fulfilled by
whatever measures we bring before
the House.

Shri Sham Lal Saraf: Besides the
other work entrusted ' to the: Tea
Finance Corporation, may I . know
whether it will advance finances for
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mechanisation of processing of tea,
about which every tea garden 'owner
is concerned, in order to produce
better quality of tea and zet better
prices?

Shri S. V. Ramaswamy: That iy s0,

Shri Sivamurthi Swamy: May 1
know whether the Tea Finance Cor-
poration has recommended advanc-
ing loans to the tea growers and what
is the rate of interest they have re-
commended?

Shri 8. V. Ramaswamy: As men-
tioned in the statement, it has been
decided to set up a Tea Finance and
Guarantee Corporation whose func-
tions will in the first instance, be to
extend guarantees to the credits and
loans made available by commercial
banks or financial institutions to tea
sestates. That is the purpose.

ot frfa e - sraz ey & fr
1 raAted g4 Y MEA F wlfgF wEET
aua fog 9z@ & AT 39 1 F) GrAEr
g1aT €, St R T gA@HT A
FTH 2, AHEA N 3@ qIgIr A A §
AT f65T 9T 71 27 ¢ f5 g@R
g9 F1 FFaqHT F faq aggar 2 afe
&1, T Fq1 IFTY a3 |ra4A7 § fF sy
fwara afy #1 ag qgraar 24 #7 914-
mEar e !

it v ey : 3% AT faege A
&1 3T N 7 7oAy guAT dHoe e
&1 & | g9 I9F! T g § 917 -
% ¥ 2 cAved & e FOAT
& cated ®1 avw 4 T ME T A Ay
fowdr zw oo § Jt7 awr e gd &
az 3% & v aforw faaet sarar €1 o,
IqT & =T g, AfFT AN AR A
W #t wifgw faafy v w&e
¥ FEAEWT B 2@y gq g Afew
faeft ot 21 ifen g7 & sy 0

Shri Shree Narayan Das; May I
know whether any estimate has been
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made about the reqguirements of fin-
ances by tea gardens and if so, the
extent to which advances will be
made by the Corporation?

Shri Manmbhai Shah: There is a
slight misunderstanding, Ag my col-
league pointed out, it is a guarantee
corporation to begin with. Presently
about Rs, 97 crores are being ex-
tended by the scheduled banks to the
tea gardens. About Rs. 40 crores are
being given under various schemes.
All this money will be guaranteed
by this corporation, because at pre-
sent there is no guarantor to see 'that
this money becomes safe. We are
not to give out money in the begin-
ning. !

"\mo Ho m: ﬁﬂ'l' fw
=ft fervpfr oy & gy &, &Y corvest aag A
T MY FIQ & AT AW o fae
FgraaT &Y AT §, I GREMTFQA E |
FT AV A GH AT FY SATI-TEATH
FTE?

ofy wpark g 7 A ¢ A AR
faege aw a1 2

Shri Shashi Ranjan: Besides the
other facilities which have been Jes-
cribed by other members, may 1
know if these tea planters are also
given import incentives?

Shri Manubhal Shah: Tea does not
require any such incentive. But we
do give them a small amount of
foreign exchange, which is 1 per cent
of the total earnings,

ot fewn qzamw : so TEE A
HE! T9FT FT ATE T & 1 av &4qv
O TW, TE FUL 90 I & q-
T €F TURT FT TLNEHFT F77 &
AT e ?

ot wopaTE g ;G w1 Ao

gar qe A & T faww 97 g
T I firar & w1 g7 x@ TS ax
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TEX & 5 Tsawer ¥ FrE wraar @
2 97 JEET IET A AL L |

Franco-German Steel Consortium

+

(Shri Yashpal Singh:
Shri Kapur Singh:
Shri Raghunath Singh:
Shri P, R. Chakraverti:
Shri Subodh Hansda:
*1101. < Shri 8. C. Samanta:
| Shrimati Renuka

Barkatakl:
Shri Vishwa Nath Pandey:
Shri D.- C. Sharma:
"\ Shri Onkar Lal Berwa:

Will the Minister of Steel ana
Mines be pleased to state:

(a) whether it is a fact that a
Franco-German Consortium is inte-
rested in the setting up of a steel
plant in India; and

(b) if so, government's reaction
thereto?

The Deputy Minister in the Min-

istry of Steel and Mines (Shri P. C.
Sethi): (a) and (b). Government is
not aware of any Franco-German
Consortium as such, but certain
German and France parties have
shown interests in exploring possibi-
lities of setting up of a Steel Plant
in this country. They have been told
that  such collaboration|assistance
would be welcome provided finance
on suitable terms could be arranged.
However, the Government have not
received any gpecific proposal from
these parties,

it amaTw fay: w7 v swairay

A 1§ FTT AR TEHWA HT AT WIS
TERS AR @@L !

ot %o Wo ¥BY : FA 7o ¥ F IWT
¥ wgr ¢ f5 o wratmay aff §
it §9 qEfw & Faw e wy fen
¥ ot drdew aw Al ST TE K

ot aeark 3z S e 8—
t':nﬁwn' H@E‘", u'hll’ ﬁinu ?
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st gam™ fay w7 FERA T
AT HT AT FT ¢ 6 AT s
¥ firar ez AT Srewwe § i gfear
¥ feaaT & 7 A 1HET W S
ar § fie @ ey gaTwren < v & 7

The Minister of Steel and Mines
(Shri Sanjivq Reddy): This question
& about the consortium, about some
approach. Cost etc, cannot be
covered in this. We are taking up
our Demands and the cost of stre!
production and all that can be dis-
~ussed during that debate,

Shri Kapur Singh: Have the Gov-
ernment an open mind with regard
to this particular proposal that it
may be in the public sector or in the
private sector, or is their mind clos-
ed on it?

Shri Sanjiva Reddy: Our
plantg will only be in the
aector,
about it.

gy fag « & qg AT g
g fir ofeq® §FeT & o &6 carie st
s, ag e g8 & e smam—
o F AT R H 7

steel
public
There are no two opinions

Q% WY wE © Jo Yo # AHY |

Y TgATT fag : go dro A AV ALY
L FFATE 1 g0 fro AT FaTT &Y WY
L4

Shri Sanjiva Reddy: That question
does not arise, It has not even
taken any shape. Even discussions
have not started.

Shri P. R. Chakraverti: The World
Bank has expressed its willingness
to help in financing the expansion of
two private sectors. May 1 know
whether it has expressed ' also ity
readiness about financing this pub-
lic sector?

Shri Sanjiva Reddy: No, Sir,

Shri Subodh Hansda: In view of
the experience gained at the Rour-
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kela steel plant which has been set
up with the collaboration of Ger-
mans and the cost of production 'in
steel plants being the highest in our
country, I would like to know why
the Government again want to enter
into agreement with the German
consortium?

Shri Sanjiva Reddy: It is the Ger-
man Government that has assisted
us in the setting up of the Rourkela
plant. If some private industrialists
form = consortium, as the Anglo-
Americans are attempting to do now,
that has absolutely no bearing on it.

Shri S, C, Samanta: Is it not a fact
that on the floor of this House the
Minister for Steel and Mines told "us
that for future setting up of steel

“plants we will stand on our own
legs; if so, may I know why the
other offers thal are being put before
Government are being considered?

Shri Sanjiva Reddy: We need fin-
ancial assistance. Technically, per-
haps, our engineers are capable of
drawing up plang and all that. That
will be considered later. But just at
present if somebody is prepared to
help us 'with finance we will be
happy to receive it.

st faprama qredm ;oA i
wig & fom &l 7 98 et smma Y
f& g ¥ oo &1 FreEmT .-
foa frar o, war oA faelt @ WY
agt Ko &7 faare fear @, anfe ag
fegeam # ame wiw w7 ¥ WK fee
wregTT dedfeem w1 ?

ot o wWo RS} : oY T F1 |ATH
oY &)1 ooty & wroETd FY W ¥ IR
o sfafafa 1964 ¥ 7gt 7w ¥ W
Tl sy wiw & g sfafafy, st -
¥9¥T, 1963 ¥ 7gt wq & | I & AL
a7 77 fa=re fem mar &

ot WwTC arw w7Ay - § gy S
gt § 6 o sToamy ¥ g s

12040

AEZ F4 7T q7ET T |y e
Rl

= o Wo §3Y : AWl ATfRE FTAE
FATH AGY § | W AT HTCRATY FY oqTIIT
TR IR

Shrimati Lakshmikanthamma: Is
the proposed visit of the hon. Minis-
ter to France of an exploratory na-
ture?

Shri Sanjiva Reddy: I am hoping
to visit other countries also to tie up
some of the existing plants, etc.

Shri P. Venkatasubbaiah: May 1
know whether during the course of hiy
visit to Germany and other countries
the hon. Minister will pursue this
matter and come back with a definite
proposal so as to get the necessary
financial assistance for setting up
steel plants?

Shri Sanjiva Reddy: It is a long
way to go before you can take any
final decision, You can talk to them,
but it is not so easy because the
fifth steel plant itself will take time.
About the sixth plant I am not able
to say; it 'may flow into the Fifth
Plan,

Export of Textiles to Saudi Arabia

*1102. Shri Shree Narayan Das:
Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 94 on the 20th
November, 1864 and state:

(a) whether as a result of the steps
taken by the Cotton Textiles FExport
Promotion Council in collaboration
with the Indian manufacturers/ex-
porters of textiles there has been any
improvement in the position of textile
exports to Saudi Arabia; and

(b) if so, the present
this regard?

The Deputy Minister in the Min-
istry of Commerce (Shri 5. V. Rama-
swamy): (a) and (b). It is too early
to assess the results of the steps

positic., in
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taken by the Cotton Textiles export
Promotion Council in boosting exports
of cotton textiles to Saudi Arabia.
However, India's exports in the first
ihree months of 1966 show wan im-
provement as compared to the gxports
in the corresponding months of 1963
and 1064,

Shri Shree Narayan Das: May I
know whether the factors that con-
tributed to the deterioration of our
export to that country have been
fully eliminated or do they still
exist?

Shri S. V., Ramaswamy: There are
several factors, One of them is that
they are imposing tariff restrictions.
There is tariff restriction. A heavy
duty i3 imposed on the imports.
Secondly, there is severe competition
from China. They are even under-
bidding Japan. There are other
factors which have contributed 1o
this, bu! these are the two major
factors, Incidentally, also, there have
been changes in the varieties and
1ypes of cloth required. But I am
glad to submit 1o the House that it
is looking wup. In January-March
1964, for instance, the figure was
14:99 lakhs and in January-March
1965 it hus gone up to 18'23 lakhs.

Shri Rameshwar Tantia: Which are
the other textile exporting countries,
so far as this country is concerned,
and what is our proportion of ex-
ports?

Shri §. V. Ramaswamy: Among
those countries are: Pakistan, Syria
and Japan. I could not say off hand
our share,

Dr. Sarojini Mahishi: May I know
to what extent the contracts entered
into for export of cotton textiles last
year by the Cotton Textile Export
Promotion Council and the Indian
manufacturers could not be fulfilled?

Shri S. V. Ramaswamy: That is a
very broad question, which does not
arise out of this.

- Shrl R, 8. Pandey: Apart
Saudi Arabia, which are the

from
tradi-
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tional countries tn which we export
textiles?

Mr. Speaker:
are concerned
Arabia.

Shri 8, V. Ramaswamy:
submit one point. Our export of
cotton textiles has been increasing
considerably. In 1961 it amounted to
Rs, 48 crores. In 1962 it rose 10
Rs. 50 crores, in 1963 to Rs. 60-49
crores and in 1964 to Rs. 71 crores.
So, there is a progressive increase ot
exports,

In this question we
only with Saudi

But I can

Shri Bishwanath Roy: In this con-
nection, may I know whether any
representative of handloom interests
like those of Banaras, Gorakhpur or
Andhra were consulted and, if so,
whether there is any improvement in
the export of handlooms?

'The Minister of Commerce (Shrl
Manubhai Shah): Is he referring to
Saudi Arabia or our global exports?

Mr. Speaker: Here we are con-
cerned only with Saudi Arabia.

8hri Manubhai Shah: The handloom
interests have been consulted and
our export of handlooms is much
better than that of mill-made cloth.
Considerable improvement has taken
place in Banaras wvarieties.

Shri Shree Narayan Das: May I
know whether any delegation has
been sent, or is proposed to be sent,
to that country to study the tastes
and requirements of that country
with regard to textiles?

Shri S. V. Ramaswamy: The Tex-
tile Export Promotion Council is
aware of this problem. It is even
thinking of sending individual mer-
chants to contact the merchants there
and find out the nature of the mar-
ket. ’

Shri Ansar Harvani: How does our
country fare, as compared to Pakis-
tan, in the export of textiles fbo_S_a_udi
Arabia? o
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Shri 8. V. Ramaswamy: I could not
give the figures off hand.

Shri Sham Lal Saraf: The hon.
Minister, while replying to a sup-
plementary, has stated just now that
there iz keen competition from China,
Japan and other countries. As that
competition is likely to continue,
may I know what steps will be taken,
particularly in these virgin or non-
traditional countries to boost up our
exports now and in the future?

Shri Manubhal Shah: The mea-
sures which we have taken have
yielded more than satisfactory results,
if I may say so. In three years we
have gone up from Rs. 42 crores to
Rs. 71 crores in a market which was
declining not only for India but also
for Japan fqr the last ten years. It is
true that things can be further
improved. Therefore, only yester-
day, in a seminar at Bombay we have
proposed that in the Fourth Plan we
should lift it to Rs. 150 crores per
year.

Handlooms and Powerlooms

*1103. Shri P R. Chakraverti:
Will the Minister of Commerce be
pleased to state:

(a) whether requests have been
received from the State Governments
urging the Centre to reserve produc-
tion of dhoties of less than 60 counts
and coloured sarees of all counts for
the handlooms;

(b) whether this protection to
handloom industry will help it to sur-
vive against the competition of
power looms;

{¢) whether the rebate on hand-
loom cloth has been reduced in terms
of the suggestion of the Union Gov-
ernment; and :

+ (d) whether the powerlooms are
being allotted to handloom weavers’
‘co-operatives?
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The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). No request has
been received from the State Govern-
ment for reserving for Handlooms
the production of dhoties of less
than 60 counts and coloured sarees
of all counts. The Second Working
Group on Handloom had, however,
made a recommendation to this effect
in its recent Report which is now
under examination by Government.

(¢c) No, Sir. The Second Working
Group on Handloom, has in its recent
Report, made some recommendations
in the matter. This Report is still
under examination by Government.

(d) Allotment of powerlooms to
Handloom Weavers' Cooperatives is
one of the recommendations contain-
ed in the Powerloom Enquiry Com-
mittee Report which is still under the
consideration of the Government.

Shri P. R. Chakraverti: As a result
of the study of the two sectors, that
is, the handloom and the powerloom,
may I know whether Government
feel the justification that handloom
should be given a little more priority
vis-a-vis the competition from the
powerlooms?

Shri 8. V. Ramaswamy: As far as
handlooms are concerned they deserve
help; but both the reports are under
consideration of Government and, I
am sure, Government will give due
weight to the requirements of the
handloom industry.

Shri P. R. Chakraverti: Is it a fact
that the Chairman of the Khadi
Commission has come out with a
statement that the Khadi Commis-
sion can stand only on its own legs
provided a particular portion of the
industry is reserved for it?

The Minister of Commerce (S8hri
Manubbal Shah): As regards demar-
cation of flelds, if the Chairman of
the Khadi Commission or the Khadi
Commission - wants to make specific
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proposals, we are ready to consider
them; but so far, all these years,
there has not been any possibility of
any particular type of khadi being
separately earmarked for hand-spin-
ning and hand-weaving.

Shri Ranga: 1Is it not a fact that
once the Madras Assembly wunani-
mously passed a resolution favouring
such reservation in favour of hand-
looms so far as the market for dhoties
and saris was concerned? How is it
that my hon. friend confined his
answer only to Government? Why is
it that Government is taking such a
long time? First they appointed one
study group, then a commission, then
another study group and then a
scminar. Is it only to delay taking
their decision or what?

Shri 8. V. Ramaswamy: It is true
that the Madras Assembly passed a
resolution once, but then an overall
view has got to be taken. There are
four sectors in the textile industry—
the mill sector, the handloom sector,
the powerloom sector and the Khadi
and Village Industries sector—and a
balanced view has got to be taken to
see that none of these sectors is
adversely affected. I may add that
there are still restrictions imposed
upon the mill sector to such an ex-
tent that mill production of dhoties
and saris is going down.

Shri Ranga: Powerlooms are being
encouraged,

Shri 8. V. Ramaswamy: In the

decentralised sector production is
increasing. Ample provision has also
been made in the Fourth Five Year
Plan.

Shri Sivamurthi Swamy: May I
know whether it has been brought to
the notice of Government that due
to the stepmotherly treatment given
to the textile industry, specially the
handloom industry, by the Govern-
ment of India and the State Govern-
ments, which are working just like
mouthpieces of the textile mill indus-
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try, the handloom industry is also
going down? Whereas there were
28 lakh workers in the handloom
industry, today not even 15 lakhs
are working in the country because
raw material is not supplied and the
market is not there. So, may I know
whether Government is ready to
reserve any quality of cloth in the
country for the survival of the hand-
loom industry which is the Dbest
philosophy of the Congress?

Shri Manubhai Shah: I would like
the House to judge the obhservation of
the hon. Member in the light of the
fact that from 800 million yards in
1950 the production of the decentra-
lised sector, which covers handloom,
has gone up to 3,100 million yards.

Shri Ranga: Including powerlooms.

Shri Manubhai Shah: Yes, includ-
ing powerlooms.

Shri Ranga: You are encouraging
the powerlooms all the time.

Shri Manubhai Shah: On the
powerlooms there is a total ban till
the report is taken to the House. I
was submitting that from 800 million
yards the production in the decentra-
lised sector, which preponderantly is
in the handloom sector, has gone up
to 3,100 million yards and the mill
sector production has gone up from
5,000 million yards to 5,100 million
yards.

Shri S. Kandappan: From the
replies given by the hon. Minister it
is quite clear that no reservation is
going to be made with regard to the
handloom sector either for coloured
garig or for bordered dhotis. I would
like to know whether the Govern-
ment at least realise the fact that the
handloom industry cannot subsist for
long by spoonfeeding alone.

Shri 8. V. Ramaswamy: The first
assumption I do not subscribe to,
namely, that the Government are not
going to reserve because, as I sub-
mitted, both these reports are under
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consideration, Both the
Inquiry Committee Report and the
Handloom Committee have recom-
mended that coloured saris must be
reserved exclusively for handloom.
With regard to dhotis only there is a
slight difference between the Hand-
loom Committee’s Report and the
Powerloom Committee’s Report. The
Handloom Committee has submitted
that cloth below 60 count should be
exclusively reserved for handloom,
whereas the Powerloom Inquiry Com-
mitlee suggests that cloth only of
lower counts should be reserved for
handloom; for higher counts it may
be handed over to powerlooms. That
is a matter which is under considera-
tion. May I supplement the figures?
In 195, the production of dhotis in the
mill sector was 420 million metres; it
came down in 1962 to 352 million
metres and in 1963 it was 333 million
metres. With regard to sarees, in
1959 it was as much as 432 million

Powerloom

metres in the mill sector; it came
down to 385 million metres in 1962
and to 318 million metres in 1983.

All this has been made up by increas-
ed production in the  decentralised
sector.

Shri Ranga: Handlooms' is only a
¢mall part of the production.

Shri R. S. Pandey: The production
of both these sectors, the handloom
sector and the powerloom sector, is
low. May I know whether these two
gsectors are suffering because of
tremendous scarcity of superior count
varn?

Shri Manubhai Shah: There is no
shortage of yarn. As a matter of
fact, we have made an announcement
that the Government will be prepared
to purchase Rs. 3 crores worth of yarn
from any mill which has got any sur-
plus.

Shri Shashi Ranjan: The products
of both powerlooms and handlooms
look similar and are mixed up. It
is very difficult to distinguish it. As
a result of this, the manufacturers of
powerloom products sell their pro-
duets as handloom products and this

Oral Answers 12048
gives great loss to the handloomers.
May 1 know if the Government is
going to make any provision so that
the handlooms do not suffer or is the
Government going to restrict certain
varieties to be produced only by
handlooms and others by powerlooms?

Shri Manubhai Shah: May I submit
that this question of handloom and
powerloom has been considered
threadbare by the Ashoka Mehta
Committee Report which has been
laid down on the Table of the House
on which the Government . . .

Shri Shashi Ranjan: The fate of
the handloomers is not improving.

Shri Manubhai Shah: As regards
their fate, as against the wages of
6 annas in 1947, they are getting a
wage of Rs. 4 to Rs. 5 today in
Andhra and Madras and particularly
on the Bleeding Madras variety,
they get Rs. 7 to Rs, B. I am stating
this only for the general information.
The policy of this Government to
protect the handloomers in spite of

" other handicaps hag succeeded more

than any other policy that I know of
in the economic sphere of decentrali-
sation. The decentralised sectors of
khadi and handloom are today in a
much better condition than what
they were in 1947,
ot TRATACA : TS FIAT $T
Y ZIFLT F G F FY FY GG
weraaT T & & ST Arga g AT
T safea ®9 & HOH H9X w0 A
YETE FT FTH FIA § ITH! W FTHTL
FTE ggTaaT Y &, W} T & A farar

sft wpd g wEfer v
#1 gEgraar faady § o gaRR T qg-
FR FEAfeat T § I W FER
ggTaaT Y § | Afws o Ay @t
9T AHEH FY ATHT FH FIQ § IAH1
FIFTT AFTAAT ALY 2T |

Y TR : SafRTa GAw #1
agraaT &1 faeredr § 7
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¥_T

Shri Sezhiyan: Regarding the re-
servation of dhotis and coloured
sarees for the handloom sector, the
Madras /Assembly passed a Hesolu-
tion in 1952-53 and the Government
of Madras gave a decision 12 years
ago. I want to know how much
more lime the Governmen{ want to
take a decision on this?

Shri 8. V, Ramaswamy: I may sub-
mit to the House that there are res-
trictions ' upon the production of
sarees and dhotis in the mill sector,
There are several notifications. Ome
notification is as early as 1950 res-
tricting the type of sarecc: that alone
could be produced by the mills gnd
the type of dhotis that alone couid
be produced by the mills. 1t is
under these restrictions that the pro-
duction of dhotis and sarees hag gone
down. The recommendation now is
whether there should be a total ban
on the type of any coloured serees
to be produced by the mills. That iz
a matter which ig under considera-
{ion,

Shri Thirumala Rao: Has the atten-
tion of the Government heen drawn
fo a recent press statement issued
by the handloom weavers of Andhra
that due to the attilude of this
Ashoka Mehta Committee Report and
its support by the Government, the
handloom industry is suffering a set-
back and that unemployment is go-
ing to set in and, if so, what steps
do they want to take in this matter.

Shri Manubhai Shah: The Report
is yet to be considered by the House;
the decisions have not yet been
taken or implemented, How can that
Report cause any suffering even
before it is implemented? It is true
that, in spite of the Ashoka Mehta
Committee's Report having consider-
ed all handloom interests in the
country there is a die-hard sectinn
of handloom 'weavers which does not
move forward in raising the produc-
tivity. The nation has to see that
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the wages of the handloom weavesrs
go up and not go down. But a cer-
tain amount of mechanigation wil!
be necessary.

Shri Thirumala Rao: Are Govern-
ment aware that there is unemploy-
ment mamongst handloom weavers on
account of the policy of the Govern-
ment?

Shri Manubhai Shah: There is no
unemployment whatsoever......

Shri Ranga: What is this answer?
The hon. Minister is just making a
general statement that there is no
unemployment whatsoever.

Shri Manubhai Shah: The question
was whether as a result of the Ashoka
Mehta Committee's report there was
unemployment. I said that there was
no unemployment whatsoever due to
that.

Shri Ranga: Ashoka Mehta Com-
mittee's report is all in favour of
powerlooms. Therefore, that gives
wrong information.

Shrl Kapur Singh: Does not subsi-
disation of handlooms fly directly
into the face of the basic principle
of our industrial developmental prog-
rammes, namely, mechanical prolifer-
ation of goods, and if so, when shall
we learn to be consistent and realis-
tic?

Shti Manubhai Shah: Our indus-
trial policy does not say that we shall
belong only to the 18th century. PBut
we want to industrialise gradually
without displacement of employment.
We want to mechanise the industrial
economy of India and go on to as latest
processes as possible. But in the
handloom sector we could not do so
because the number of human beings
involved is so large that we have to
go more slowly on the question of
mechanisation.

Shri Kapur Singh: Is there not a
clash and an antagonism of principles
between both these activities?

Mr. Speaker: Next question.
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Halt Stations

*1104. Shri Rajdep Singh: Will the
Minister of Railways be pleased to
state:

(a) whether there is any hard and
fast rule for opening halt stations on
various Railway zones;

(b) it not whether in opening such
halts due consideration is given to
factors like importance of the place;
and

(¢) the criterion, for determining
the importance of the place?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
to (c). A statement is laid on the Table
of the Sabha.

STATEMENT

(a) A Halt 15 generally opened
under the following circumstances:—
(i) When there is financial justi-
fleation for gpening a halt

station and in non-suburban

areas, the gite of the proposed

halt is at least 5 Kms. from
stations or halts on either
side;

(ii) Even, when the above con-

ditions are not fufllled, a halt
may be opened, in exceptional
cases if the Railway Admin-
istration is satisfled that there
is justification for its open-
ing as a passenger amenity
and the proposal is supported
by the Zonal Railway Users’
Consultative Committee.

(b) and (c). Various factors like
population in the area likely to be
served, volume of passenger traffic
expected to be dealt with, adequacy
of means of transport and physical
impediments to transportation, if any,
in the area, operating considerations
like section capacity, distance from
adjoining stations, cconomics of the
proposal etc., are all taken into ac-
count.

Shri Bishwanath Roy: In view of
the iIncreasing ' population almost
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every year, may I know whether the
Railway Ministry has got any sche-
me for starting new halt stations?

Shri Sham Nath: As has been
mentioned in the statement, there
are certain considerations which are
taken into account, and then it is
decided whether at a particular place
there should be a halt station.

w0 Ao forarlt : | AIHFT FTRE
e T ¥ g far § e ad
gt 1 yrafasar ¥ foad ¥ ==
qie® W T §F 7

off A g fao STl #Y A
T &, agm @t N et owd E W@
faafay ¥ ow aY 7g v faw o o=
gree MY feume & Sod are qiw -
Hre< a% *1E ga 2w & a1 A, gan
7z i femr G¥=re 3w @, et o
f gat drey wre graad gt § a
T4, MY frad WA Ay RAfad g

ot g fag : & AT T §
fis frert Afeader gee 2ot & fodr
HIT & 919 3% & 7K 79 aF F W
frat Qfterdwre w1 ShaaT gor &
wifs oF qfeadwy T<g a9 ¥ 77
e srafe § )

ot TATY  gTee RvAl & fad
a0 efeerdorw wret § S7 aT I T
= g & 7T haw v frgr om0
¥ ag i w¢ avar fx wo aw fwady

gt AR AR E

oft vy fag ST AT qEE
fordt Y 1T 9@ g MR FTFTAT

Dr. Ranen Sen: Thes: considera-
tions for the opening of halt stations
had been decided upon long before
the rapid reorganisation took place.
May I know whether Government
have got any proposal under con-
templation for reconsidering the
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position so as to open more halt sta-
tions?

Shri Sham Nath: These guiding
principles have been formulated
after due consideration, and it does
not appear likely that there would
be any change in those principles.

Shri S, N. Chaturvedi: May I know
whether Government have any idea
of the number of halt stations open-
ed during the last two years, namely
1963 and 19647 '

Shri Sham Nath: I have not got
the figures, for 1863 and 1964, but I
can say that in all there are 735 halt
stations in the whole of India as
ugainst 6854 full fledged stations.

Dr, Sarojini Mahishi: The railway
authorities give the excuse for delay
and the longer time taken by the
long-distance trains that it is due to
the halts. Has it come to the notice
of Government that even without
these halts, the long-distance trains
take the same time or perhaps a
longer running time than they used
to take before with the halt stations?

Shri Sham Nath: Due to more
hg!ts, certainly, the trains take more
time to reach the destinations.

Cotlon Textile Mills

“1105 J Shri Madhu Limaye:
"\ Shrl Kishen Pattnayak:

Will the Minister of Commerce La
pleased to state:

(a) whether he is aware that by the
end of December, 1964, fifteen cotton
textile mills, with a totlal installed
capacity of 3.22 lakh spindles and
5605 looms had closed down: and

(b) if so, the reasons therefor and
whether there has been any improve-
ment since then?

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Rama-
swamy): (a) Only eleven mills are
now closed; and the problem of the
-closed mills today is, therefore, only
-0 a marginal nature. Of this also 3
or 4 units are likely to start in this
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year. Four of these closed mills are
also very small, too old and unecono-
mie,

(b) Government gre, however,
keeping a close watch over the tex-
tile mills in the country, including the
“mismanaged’ and ‘“uneconomic”
units, and taking action under Sec-
tion 18A of the Industries (Develop-
ment and Regulation) Act, whenever
necessary. A statement containing
the list of eleven mills and spindles
and looms affected is laid on the Table
of the House. [Placed in Library. See
No. LT 4314/85].

Wftwy fowd : =W wRTET A
R A N o dw A wr o SR
14 % 83 9 qg qaermar 14 § fir fagan
e I TTW gt aq frat fae &
off, fFaY wogR IFTC A T weAr
gawry T | O e ad & o ®
I dear w0 qRTAT @ Tl | ag
T faell & av 9 w1 YW AR AN
mrar & 1 & wlY S & ST =Y g
fis Fa7 37y a@T A frm wTOa-
I FAT HCEA ol B oow gy ¥ oA
FT, ITFT AUfTEHET FA FT W
aogd 1 QA W A W w7 A0
qqTY FI AT E 7

&1 1962 % 27 fad aa oY, W 11 for
7% &, 16 5T & w19 & T § 1 TEw
weraT A1 qga 280 fad ff gawT
g 534 fost Ao fergmam & sw &
& Wi g feqfesn 47 d&r 1 w03
60 AT , fHaH § 2-s3 wr@ AT §
AT 9%eq 3@ a9 ¢ a5 o foed =t
TG wHdt I7F wemAn g foer FY 3=
*t wifew A ot § 1 wAgEETEEE &
fre @ gt & &< W fawd s
FATEATTHE AT & AT | HAUEHTa-
qT Y T FAK 40 THE W gt ¢,
oA
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Dr. M. B, Aney: How many of the
closed mills are in Maharashtra, and

do Government intend to reopen
some of them?

Shri Manubhai Shah: Three out cf
the eleven closed mills are in Maha-
rashtra, namely, Sholapur Mills,
Aurangabad Mills and the Savatram
Mills, Akola.

#, SHY weX ¥, gW Iaw surer wfadt
# fowr & forg wrada 2 @ & P
qEAEEe 9 W@ AR W &

e Y

ot fema qevmaw © fas aw g1
T WY FIS 9T q¥7 AT g F A

Dr. M, S. Aney;: What about the
reply to the second part?

ot vy ford : s wearTeT Y T
#_fora @ for e ad F s § 5763
TAFL AFTL g1 7T AT oY 7oz A fora
gfrfrev ad F o & 17,198 79T
RFT A | A1 72 FEAT AT AT ¥ WY SR
| T A 0 e Y, R A w)-
%0 Figd & o o9 wiwE wgr ¥ AT &

Shri Manubhai Shah: The restart-

ing of the mills is the business of
this Ministry. I am giving the latest
figures. While the Member had
tabled the question, two mills re-
started even in the last month. It
takes legal action etc.
be provided to the mill which is c¢los-
€d, to restart. The matter is looked
after under sec, 18A of the Industries
(Development

statement laid on the Table,

Y vy fomg : A 90 & g feed
F1 aqTq Arar 4rfge | ¥ ger av fw
f% ag srew are AT AT §, yafag
FTT T 9 fa=re 1 @ § v gt
fae} &1 oF FTERWA FA97 fear sr—
W fag s A Friart s
Y A 7T wEEg FI——AT & fAe By
A g ¥ ¥ 6T ITH IR, I
frafa & far W Y awar &

ot wepaE g ;e gRo fae @
W # wraEr T @ FwAT I G
SETYT AT {HAT | IAB J9TT I NRW
520 (Ai) LSD—2.

Money has to

and Regulation) Act.
The mills actually closed are as per

wrear, afew & wet wERT § ST
gt g fF &1 o 3y S
f qreTew 372 ¥ famaa @ ¥ a
Wt gw &F S T O F oan #
ffa gt t?

Shri Manubhal Shah: It is a diffe-
rent question. It is covered by a
later question.

Mr. Speaker: There is another

question coming up.

st femw gqeamw g mT AdY
qramr gEfa & 7 @ § g9 fomr

WY WERT g AT S A )

ot gew wer wgaw . K g
ST wgaT § R ag o 11 e &
T g afm R T F e AR @
¥amar g ? g faw wfewt
3 g & fraew far av f go agamr
Afog o g7 st =T FTT TR
g\ gg o el & areray g &
0 HI€ F WY ST F&IU 9T e
7§ owr g G g AEl
F HU4 g9 A A4 o fawmT &7

we?

W AT - fEad s W
& qF ary faer fog | ag wER g TR
qg w@ede & faar gwm

oft gow we wgET@ : fom qTRe
¥ faare gYar 8, W4T I WA HY IET
FTHTT WA gTY A A Ay 7
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Shri §. V. Ramaswamy: The hon.
Member may kindly read the Remarks
Column of the tabular statement
given. He will find the answers to
the questions.

Shri Daji: Not talking of the old
or obsolete mills, there are mills
which it is possible technically and
physically to work. What proper
action does Government propose to
take so that, if such mills got closed,
instead of a closure period of three
months or six months, “immediately
the Government takes them gver and
runs them, not on the basis on
which, for example, the Rajnandgaon
Mills are being run, namely with a
40 per cent cut, but on the basis that
the period of loss of production and
loss of employment is reduced tn the
minimum?

Shri Manubhai Shah:
Act, the widest powers have bheen
taken by the Government. The hon.
Members’ preamble was that the
mills are in good condition and yet
they are closed. I know of no mill
which without mismanagement and
mishandling of machinery gets clos-
ed. Therefore, when we want to
restart, we should amputate the bad
limbs andq modernise the machinery,
which takes time. I can assure that
any mill that is worth taking over
will be immediately taken over by
the Government of India.

Under the

8hri Rameshwar Tantia: May I
know whether it has come to the
notice of the Government that the
stocks of sold and unsold cloth are
increasing with the mills, which
might cause some more closures?

Mr. Speaker: What has that to do
with this question?

&t fowr wremw - TR @
wfafes ¢t we A Tww o
¥ o fer g W A wogd
w8 B ¥ & o S g
& war FORTC ©@ IURT B AwATATS
FTA R R sT @ ¥ ?
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st qu et ® feoqer
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war fF o

(F) mragaagfe Wa &
wu fafww srfegi § swfay §
et 9 fgedy ¥ fzoqor fom qar fawdy
¥ qF-=AR FTA § U T R

(@) afz g, ot T@ @7 w7
w9 f g9 & $rat F fag fg==r Trorvmay
e & W E ;AR

(m) 7T W UF XN G FAF
forq eqsz mRwW AT FF F1 fa=re 2 ?

o W | ITEA (s wm-
arq) : (%) oY, A | qdHE fexrat &
AT fgdy Wi gl ¥ I e
TR & JFWAT AT F 60 HraEr av gay
gfas sdafat w1 7l 1 sEas
= ), g o feedy § A fomd
FT TAEE 1 ¥ A F ) fgErma @
f& ot g fg=t & o9, ITHT WA
ferdt # fegr s W forr T AT A
fgdr wy Trorwmar wre forar &, b ETy
qar-sqagT A s & grq giw fa
w1 & fiear s

(er) ®Y (). 7ave 7 957

Wt gow W wemaw & oA
e E_fE 26 Tl Ay 1965 ¥ A1
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o warag gra feq fem fawmi
wrew fag o § fr & fedy & s 9% 7

oft srrrw - & X oY qamn
for zwadl & O ¥ € o § 60
FreEY a1 gad sarer A fgedy S €
# & T fed aifen ofar & &,
37 ¥ oW fed § 5o Fr AT ¥

oft g% W $YAT ;T AE 9
@ 2 o for qoerdl B fedt & @
3 ¥ fag smaw faw o 4, I AR
1 §o AFa A aww ¥ fomr g 7
afy g, a1 w1 A A W A AT HY
¢ A o e ¥ 7 oW amw fag
% faers w7 FRAE 71 W@ g 7

st AT QY F1E a9 @Y R

Shri 8. N. Chaturvedi: May 1 know
what is the position in this respect
in the headquarter offices of the
different railways whether the noting
in Hindi is permitteq in these offices
or not?

Shri Sham Nath: It is permitted
there provided the conditions lajd
down are fulfilled.

Wt feww qzamgw @ g fed ¥
FHHIT & & fau oE daw
T w7 oF o fraw won faw aemn
¢ a1 &t wfede #Y fooet fafeedlw
g afag o e w1 faw &
Fraer § 7

ot A g fafast ¥ W
g feqwd foaeft § oo & wanfaw #1w
T W E

Shrimati Yashoda Reddy: In places
where Hindi is not known and espe-
cially the lower grade officers do
not know Hindi, have special instruc-
tions been issued by the Ministry of
Railways that apart from instructions
being given in English and Hindi, the
regional languages will also be em-
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ployed or at least some language -
known to the people there will be
used?

Shri Sham Nath: I have just stated
that these instructions are only in
regard to the officers jn Hindi-speak-
ing areas for the use of Hindi.

Shrimati Yashoda Reddy: I am
asking about the officers of the
lower ranks and not about others.
Officers of the higher fanks may
know Hindi, but the people of lower

ranks may not know English or
Hindi.
The Minister of Rallways (Shri

S. K. Patil): I do not think we are
going beyond English and Hindi to
the other languages.

T fegremfag: ot ag T@mm
Tt fE Sgt 60 ST ¥ wfaw JTwC
A H fe Y & g agiov fgdt &
FT4 FTA F) AT g1 A @7 F AW
FFar g, fe gare Mg § . fr g
q2W (AT FT SR §. ..

WHN WERE . AE HAAG 8T
I TH ATE § UF, UF g §T M@-
q a7 1T FEF FT T8 XA AV .

q‘tfawfug‘:sﬁwgtm
IFAT FTFTHERT & W qgh W 99
frd fesdt amA ae W § @ s
agi o7 fgy Hlavqur #1d @ & fam
wrew Tt f&r o ?

sft T TRET § N A
e A fF agag g | TrEiT feel
T ¥ g AR agi F IuEd & 0§
e § fom 60 FrY wEEY
feet o § feY & &0 W aFy
g

Wt swrEtc wret o JuRE
AZITT T AT IV H UF JIq A FEl
f fomr Troal & woeT wTaT fgedt ewT
FT AT I F1 WA & AT g H oy
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AR FA RN g A A & waw wg: @ SE s &

AT argar g e o wod A & ag go & & Wi W w6 e waew
SR AT T T FE TGy T WS T TE FT W & AT W9 B WX =Y
w9 F A7y fg § @R FE A FH ¥ ARG |

Waﬁﬁaﬂﬁwf@ﬁzﬂﬁqﬁ Shri Daji: The attention of Gov-

H#3I9 @ AR fFar s Ao«
HAAT &7 H[AE W oA JF AT & 7

ernment was drawn by g member of
parliament to tickets printed only im
Hindi issued in the Squthern Rail-
ways in Madras and other areas.
Has government made enquiries about

ot e o fgY ® e fEm

AT & WX IS qTq HAAT A J@FTHA. it and rectified that?
= e : | -
al & Mr. Speaker: It was said here that
that was wrong.
St T wret qEqer

Shri Kapur Singh: Do Government
propose to make it clear to all con-
cerned, once and for <all, that the ques-
tion of the official language is an
administrative question and not a
question of religious revival?

R, AT AN AT 916 ¥ 4T |

Shri S. Kandappan: The hon, Min-
ister has just now said that there are
enough provisions for replying in
Hindi the letters received in Hindi.
I would like to know whether there
is a similar provision for replying
letters recelved in Tamil or in any
other Indian national language.

Shri S. K, Patil: That, this Parlia-
ment has to decide.

ot g fag - T o§ET R
A ¥ Og A ¢ f& 26 I9ar 1965
F W E Ay A owm
FCAT & FE T § IaHT g WA~

Shri Sham Nath: No, Sir.

s! THATE qEE 0 AT WERET
F g fF gt v G Y ¥ F1v F7
a%a § 99 #1 ag wfaee § fr ag feedy
¥ v &%, Afew S e ¥ v
qraeHY SqEqT @ 9EA W A T
ARLIRCERCICCR CRICE IS 1
T ¥ @ ¢ e Qe ol ¥ amw
A ¥ fey wrdt gAHl F fely W &
FrETS &Y 7

ot e & F S AT YR
39 ¥ ag fawge a1 & fF gt o s
& ot fir fdr o & i T Tw
gt ¥ gl ¥ § gl A B FRT AT
gfragferlt ¥ v T axd & 1)

sy THAA® AT . WA HE-

zm, & ...

foes ¥ wrdd o § i fely & w
TEEFAN AN I XX w7
g WIET AT R |

ot WA . § X oy ggemar
sy @, @7 Fhaa § T8 #
watfas & gt & |

Railway Industrial Units

+
r Shri Tula Ram:
| Shri Vishwa Nath Pandey:
Shri Raghunath Singh:
Shri Ram Harkh Yadav:
| Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

*1107.

(a) whether Government propose to
set up two heavy Railway Industrial
Units at Allahabad;
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(b) if so, when and for what pur-
pose; and

(c) the total amount of expenditure
involved on these two projects?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
to (¢). A statement is laid on the table
eof the Sabha.

STATEMENT

There is a proposal to set up a Steel
Foundry at Naini near  Allahabad
(UP.) with an annual capacity of
10,000 tons of steel castings for rail-
way rolling stock.

Steps are being taken to have a de-
tailed project report prepared and
necegsary data for this plurpose is
being collected. The construction
work is likely to be taken up early
in the Fourth Plan after the project
report has been prepared and finalis-
ed.

The cost of the project will be known
after the detailed project report has
been completed. However, on a ten-
tative and rough assessment, the cost
of the Project is likely to be of the
order of Rs, T crores.

It is also proposed to earmark space
for further Railway requirements
which may come up.

IR——

s g TW  EEd JARA A
ferr awg @AM W IARA HRAT
firrft grfY @ & o wET E, P

@ e Be eeEe §
FT T § T N L Frod A F
FTRaE i Iz e s wmF Fw
1967 ¥ & ¥ ATOW & INQW |

ot fereary qredw : dar s At
TR ¥ wu T § wer @ ag A
s @ e ¥ a W t R
wad gadia QAT & oW qor E 6t
wifirs gfe # sqroay it @t & arar
wgan 8, e ag foid s aw = &
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st | warem T e &y s
T ¥ oz ;=7 o ey o sy
gt afe g & o 9o ke W |
g7

st e ¢ ST aF fedee M-
sz feqie 1 areaw ¢ R g § fw
@ W q ¥ wEM MT I R
TEA ¥ qi9, WY A AT FY 0T
TH A7E Wfdaq 1966 & wifav a®
30 fge & qre ¥ daan gy s 2%
67 H ®TH T€ F A4 |

Y g g g W&
GIEQ AT AT § AT @ g 99 A
w1 oy Ay Aghea ot ?

s TMATE : 3@ W &
HiTed § ¥ ¥ wwe & wifeew
10,0002 & wfiger Wresww v
L e o w@T &

t e aromw - @ § e
®qqT AT 7

N AHAY g9 W qFQad 7
FOT 79T &S A |

Production Cost of Steel

+
[ Shri P. C. Borooah:
Shri Subodh Hansda:
Shri Priya Gupta:
| Shri Bhagwat Jha Asad:
[ Shri D. C. Sharma:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
cost of steel in the public sector plants
is far in excess of the original esti-
mates;

(b) if so, to what extent in different
types of steel; and

(c) how it compares with the cost
of private sector plants in India and
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the average cost in the UK., U.SS.R.
and the US.A.?

The Deputy Minister in the Ministry
of Steel and Mines (Shri P. C. Sethi):
(a) and (b): The works cost per torme
of ingot steel estimated in the pro-
ject reports for the million t{onne
plants at Bhilai and Rourkela and the
actual works cost during the year
1963-64 are indicated below, In the case
of Durgapur Steel Plant a similar
comparison is not possible because no
detailed cost estimate was prepared
for the million tonne stage.

Plert Works Works
cost cost during
as per 1963-64
roject
eport
Rs. Rs.
Rourkela
a) O. H. ingot 18443 25795
) L. D. ingot 13781 23381
Bhilai 113-32 214°20

(c) Information relating to cost of
production of various categories of
steel is treated as confidential by the
producers and is generally not dis-
closed by them. A comparison bet-
ween recenl cost of production in the
public sector steel plants with those
in the private sector plants in India
or in the UK, USSR and US.A., is,
therefore, not possible. However, on
the basis of such information as s
available with Government, it can
generally be stated that the costs of
production during 1863-84 of ingot
steel and saleable steel in the public
sector plants are comparable to those
in the private sector steel plants in
India.

Shri P. C. Borooah: May I know
what are the main reasons for the cost
of steel productian being so0 much
higher than the original estimate and
what measures have been taken s0
far to reduce the cost?

Bhri P. C. Sethi: The cost of pro-
Joetion is higher becauce of the in-
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creage in the cost of raw materials.
We are taking steps to see that the
price gets lower and lower.

Shri P. C. Borooah: May I know
the total accumulated losses in all the
three public sector steel plants up
till now?

Shri P, C, Sethi: This question does
not arise out of this. I have no infor-
mation about it.

Mr. Speaker: Question Hour is over.

12.00 hrs,
SHORT NOTICE QUESTION
Ty Wiy waes WAt @ st oo

s

+
o g wR WAy
o syeTvee Srew -
st Ay

T feTTA WY Wt HAY ag Ay
F FuT w4 ¥

(¥) 7v 7z &5 § f& faemd
TEE FT 4T FY AL AE WA
g & wfas @ §9 faat & gear
g

S.N.O. 12:

(@) v ag W w= § % 7 gv-
e qfaE A g g &g
fawrfar & s o w (@ ¥ wwafor
FAfgamF o TR g

(7) v ag Wt ww 5 9w
w4 fF fewfon § s
i ar e afg AR
L 1ES

(w) afx &, av % w|@r wFT™
2 ?

e Wit W dwrewr § ey
(st wo wo ¥N): (%) wm
v ¢ & 14 wiw, 1065 W
frad wod FEw WY IR
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TAET W & TF SHETC JrqT WAl

feg ¢ 800 7HFT & w1y &% w1 Faay
91 | I TFAI 25 WA, 1965 B

frorg & fog oo fear mar &

ot gew W weww : § 7g S
wgar g fr s qg faarx foew &
A [ ¥ oI g, A T FT
f&@ @ 7 59 § T F w9 w0
#2q 3141 g W 9 faarg &1 qwew
faag ¥ fao Ga1 §—33 3 |19 g
W aE = F4f qg frar mav

st So %o AR : A A, =4
faar  #t qger gEaT faard s
®1 A, 1965 F v gE |

‘Y gew wx wwwwm ¢ fooe
A7 OF I FT TS GrET gAr AR
qg  agr & wor wan, o & e
A T FANT qF AT AIGA A
AFATT  ISTAT LT | WT ET IH
@ 9T fae w7 @ & fF 3T Y
FS A I WOA 9TH W@, TAE oW
sz ®t afrfafy Tem £ 9t =g
99 T ¥ wagd w1 Ia wwwEn
T & 7

oft o Wo ¥ : o g, gwW A
W IR A ey A AT
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%\ WA et . & gg s
wgar g fr xw foemd sreend & A
afaw &, ™ ¥ waw & § AR
W gEaw § g & fean gl

AR

qﬁ'lo‘o’o ﬁﬁ: ﬂ'{iﬁmﬁz
FIWT § A4 A grAw A | ag
R gfraa §—qo wrée o o Ho
1 m‘fo@oﬂo{o dfe | W
frarere s ® scfaeww & @@
FEW W N FARET 9 P R,
IE TE® F AR |

Shri Daji: Sir, I do not know from
where the hon, Minister get the infor-
mation. Thig ig the public sector in
mines. The only cause for strike for
so many days was the non-implemen-
tation of an award already given by
the Wage Board. One other cause
was that a contractor ran away with
the entire wages and the workers
have lost their wages. Now an arbi-
trator has been appointed. I want to
know what steps Government propose
to take to see that all contractcrs
working in these mine areas im-
mediately implement the recommend-
ations of the Wage Board and apprcv-
ed by the Government. If they do
not do so Government should deduct
the money from what is due to the
contractor and hand it over to the
workers.

The Minister of Steel and Mim:s
(Shri Sanfjiva Reddy): I am sure the
Bhilai Steel Plant authorities  will
take steps to ensure that. There is
alsp a clause in the contract that the
contractor should pay the minimum
wage. Thereore, they will implement
it. We are only waiting for the arbi-
trator to say that.

Shri Daji: What is the arbitration
for? There is the Wage Board. There
is already an award. The Govern-
ment has approved it. The contractor
does not pay. Again you send the
matter to arbitration What is there
to arbitrate upon? For more than 1}
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years the contractor has not paid.
You have only to get the money and
pay it to the workers,

Shri Sanjiva Reddy: Any way, the
plant assures that the labourers would
be paid all that they are entitled to.
Nothing more can be said now. I can
only assure the House that the con-
tractor will be brought {o terms the
money is there with the steel plant
and we will be able to pay the lub-
ourers. Nobody will be pul to any
undue loss.

WRITTEN ANSWERS T0)
QUESTIONS

Misuse of import Licences

*1099 s Shri Ramachandra Ulaka:
* 7, Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any complaints that licences
issued to import automobile spare
parts are misused by the licencees;

(b) if so, the number of such cases
detected during 1964; and

(c) the action taken by
ment in the matter?

Govern-

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Two
complaints of small value licences for
a total of Rs. 19200 were received dur-
ing 1964, in which some misuse was
alleged.

(c) One of the two complaints has
been found to be baseless and investi-
gations are still in progress in the
other case.

Bellari-Hospet and Bailadilla Iron Ore

*1109. Shrimati Maimoena Sultan:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether there is a scheme under
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the consideration of Government 1o
develop iron ore reserves in the
Bellari-Hospet area and for increasing
production at Bailadilla;

(b) if go, the broad details thereof;

(c) the extent of iron ore produced
and exported in 1964 from these re-
serves; and

(d) the extent to which the produc-
tion and export of iron ore from these
reserves are to be increased by the
end of the Third Five Year Plan?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Detailed exploration of the iron ore
regserves in the Bellary-Hospet Regicn
is in progress. A decision to develop
these reserves by setting up a mech-
anised iron ore mine in the public
sector will be taken after the results
of the quantities and the grade of the
ore are studied in detail.

As regards Bailadilla, the National
Mineral Development Corporation
Limited is developing an iron ore
mine based on deposit No. 14 in that
area for the production of four mil-
lion tons of sized ore per annum for
export Lo Japan by about the end of
1966. The Corporation has also pre-
pared a scheme for the development
of another suitable deposit, which is
currently under examination.

(c) So far as Bailadilla is concern-
ed, the question of production of ore
and export in the year 1964 does not
arise, as the Mine has not yet been
set up. The production of ore {from
the Bellary Hospet area from the
private mineg as 18.65 lakh tones out
of which 15.47 lakh tonnes were put
on rail for export.

(d) Does not arise in view of the
position explained in reply to (a)
and (b) above.
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wy ® T

(w10 s s g :
oft femm qzamaw
ot vrRTw anew
sft wr ¢

FqT wHweg HefY gg a@r A F
o & -

(%) fFaq  wysr fa=i 7 fa=
#i ¥ 27 $@A, 1965 F WL
WY & T FIE F ATH T2 FT IJAAEA
wew  § &1 v w w1 @ far g
for® wo@sy w98 ¥ FTH W
@ g

(w) o fa=i & faams w1 F1d-
ay w7 & gy F@ W faEw
g

(%) SuTET W 7 A HT AT
IIAIFTHT F AT & 9F, |7 HE

*1110.

b T SEET e W ST
R 9 fogr ot & o S@ off s
' o1 wwar | yafed fe fre g
frafera w08 ¥ qer @gr FT ST
e § WY T FHY BT ;T FA W A
T S e § wifwa
m e & GEered W12 a9T 98y
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4 ¥ frafag feew & #7970 & 4o Y
¥ 19, 1965 § a9 99 ¥ faafa
Tt B qAEr 2 ¥ 10 Sfww aF A}
= gt @ e
wra wag w€ & wial § g @
afz &1 ¥t S fear @

Eviction of Refugees [rom Railway
Land in Assam

Shri Priya Gupta:

Shri Alvares:

Shri Hari Vishnu Kamath:
Shri Hem Barua:

*1111.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
North-East Frontier Railway has
passed orders to evict about 1500 re-
fugee families settled on Railway
land for the last fifteen years at
Pandu, Gauhati, Narangi and Amin-
gaon areas in Assam;

(b) whether the Railway adminis-
tration has permitted settlement on
conditions that this would not inter-

fere with construction programme of
Railway lines;

(¢) whether some of these families
are employed in Railway service,
while others are having small business
in the vicinity catering to the needs
of the Railway colony in various mar-
kets;

(d) whether the *“Settlers Associ=
ation”, Pandu has represented the
case to Government, if so, Govern-
ment’s reaction thereto; and

(e) the reason for the decision to
evict these refugees without providing.
alternative accommodation?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
No, Sir; Notices for vacation of Rail-
way land have been served on only
548 encroachers at Pandu. Out of
these, 468 families encroached on
Railway land after 1961. The remain-
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ing 80 families have been squatting
for a longer period.

(b) No.

(c) No.

(d) To accommodate the affected
families and to avoid hardship to cer-
tain families already settled on the
land, certain plots of land were ex-

cluded from the area under Acquisi-
tion by the Railway.

(e) The land encroached upon is
required for urgent Railway develop-
ment works. 468 families have en-
croached after 1961 and remaining 80
families were offered some compensa-
tion at the time of acquisition and
asked to move to the excluded areas
mentioned above.

wiad wr frate
ot fasyfer ot
sft wo ATo foyardy :
*1112.4 ot wheTT AT *w
st T zifear
oft THAT AAT WA

Fq7 wforeg HAT IF T AT FAT
w0 &
fagea #1 & st Ao w1 Fale @@
*F FTH FY F(T FEN AT T AqTEH
¥ gewT A1 ogAT A

(@) =fz &, & FEw w7 faww
war & fog afwfa & wa a& a1 gom
faa § WX

(w) ww%  weere feefr A
7 vy w fafa @ & g
?

wiferen st (st sopot )

(@) T (7). FEX F wewEy
zw & A A gRQ WA are afufy
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T oWY TF 2 d5% 22 AL, 1965
TET 12 WA, 1965 W AT YW §
W afz a¥ay gun At ag WA wfa-
AT f7 A & WA =g w3 M

Export Credit Guarantee Scheme

[Shri P. R. Chakraverti:
*1113. 7 Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that foreign
exchange to the extent of Rs, 15 cro-
res available to finance manufae-
turers/exporters and to promote the
country's exports under the scheme
being operated by the Export Credit
and Guarantee Corporation has re-
mained unutilised,

(b) whether the reluctance of
Indian exporters to utilise this re-
volving foreign exchange credit is due
to unfavourable terms; and

(c) if so, the advice tendered to the
exporters and the State-owned Cor-
porationg to make suitable adjust-
ments so as to compete more effective-
ly in the world market?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). The
Scheme of ‘Revolving Foreign Ex-
change Credits for Exporters’ has
been in operation for about six
months now. Various commercial
bankg participating in the scheme
have indicated their readiness to ar-
range for lines of credit in foreign ex-
change amounting to about Rs. 15
crores. These have not yet been
finalised and they are in various stages
of negotiation Under the present
procedures, every line of credit should
have the approval of the Reserve Bank
of India. So far the Reserve Bank
of India has given its approval for
lines of credit of the value of Rs. 2.4
crores.

Only two applications have so far
been received and they have been
cleared.
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Although the scheme has been well
publicised, it has not yet made any
satisfactory progress for the following
reasons;—

(i) The Scheme has been in ex-
istence for a few months
only. It takes quite some
time for a new scheme to be
understood by all concerned.

(ii) The Banks require some time
to negotiate credit lines from
foreign sources.

(iii) Some time is required by the
Banks for processing appli-
cations.

(iv) The interest rates on the
loans are rather high because
of the high rates at which the
loans are raised by banks in
foreign countries.

The procedures are involved
and sanction of Governnicnt
and RBI is required at several
stages.

(v

—

A review of the scheme is being
made with a view tg facilitate quicker
working. It is hoped that in the
cnurse of six months when the scheme
is more fully known and procedures
are simplified, the scheme would he-
come more utilised. It may also be
appreciated, that in nature of things,
the scheme has a limited value de-
pending on the assured exports on a
long term basis and also on the banks
being prepared to select parties for
whom they will be prepared to ex-
tend foreign exchange credits.

Low Grade Coal

*1114. Shri Shree Narayan Das: Will
the Minister of Steel and Mines be
pleased to refer to the reply given to
Starred Question No. 358 on the 4th
December, 1984 gnd state:

(a) the result of study made and
clarification received from the firm
in US.A. regarding the possibility of
converting low-grade coal into metal-
lurgical coke; and

(b) whether any effort has been
made to undertake this conversion
process on a commercial scale?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).

. Further information has been obtaim-

ed from the firm in US.A. and the
matter examined in consultation with
experts in India. It is found that the
process developed in U.S.A. has not
yet been tried on a commercial scale.
From the data available, the indi-
cations are that the coke thus pro-
duced will be very expensive for
metallurgical use. One of our Re-
search laboratories is also conducting
tests to establish the possibility of
utilising, in low shaft furnaces, coke
produced by the low temperature car-
bonisation of non-coking coals, for
the production of pig iron.

m™ Y W ¥ e AT

* St vy foma
1115.
| st v =ifear -
| 9O aqT &W W ag
FATT FT FuT £ fF

(F) ®1 §v®1T ¥ W@ #
™™ W@ty sy g ¥ faw
A FET waw AY 2 W

(@) afx &, we&1 weryem
T W § W few weT ¥ oFnw
T S ?

IO ANT AT HATY § WW-
Wt (ot fepder fawr): (%) o (@),
N, g1 AT F for arede
wpfr 2 drad § 1 s qmT AT
oF faaw gaq £ AT 97 a4y I
2 [qeverrg & <ot T o few
weaT qwo o 4315/65)

Booking of Goods to Assam

*1116. Shri P. C. Borooah: Will the
Minister of Railways be plcased to
state:

(a) whether it is a fact that direct
beoking of foodstuffy and other goods
to Assam hag been closed dewn by
varjous Railways:
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(b) if so, the reasons therefor; and

(¢) when the direct booking to
Assam is expected to be re-opened?

The Deputy Minister im the Minis-
try of Railways (Shri Sham Nath):
(a) No, Sir,

(b) Does not arise.

(c) Direct booking to Assam is re-
gulated by quotas allotted to different
Railways and to the various sponsor-
ing authorities, including those of the
Assam Government.

ECAFE Conference, Wellington

*1117. Shri P. R. Chakraverti: Will
the Minister of Commerce be pleased
1o state:

(a) whether the ECAFE Conference
held in Wellington considered the re-
solution on regiona] harmonisation of
national development plans spon-
sored by India jointly with Japan,
Philippines and others;

(b) whether the recent rate of eco-
nomic development in the East re-
gion has been dwindling as compared
to that in the fifties; and

(e) the measures advocated by the
ECAFE to advance economic develop-
ment and liberalise trade in the re-
gion?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) According to a study prepared
by the ECAFE Secretariat, the rate of
eeonomic growth in recent ‘years, of
most of the developing countries in
the ECAFE region has been lower
than that in the fifties.

(¢) The following measures have
been advocated inter-alia by the
ECAFE to advance economic deve-
lopment and liberalise trade in the
region:—

(1) A working group of planning
experts from the concerned
countries should be convened
to explore concrete ways to
enable development plenne:s
from each country to take
full account of the plang of
other countries so as to bene-
fit from co-operation among
them,

(Shri
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(ii)

(iii)

(iv)

(v)

(vi)
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The  Executive  Serretary
should secure the co-operation
of the Regional-membec
countries to strengthen the
Regional Centre for Econo-
mic Projections and Pro-
gramming at Bangkok sg as
to equip it to review cons':
antly the sectors and areas in
which increased coordination
of development plang could
lead to mutually beneficiol
and accelerated cconomic de-
velopment.

The Executive Security an!
the member Goverrmen's
should give priority consider=-
ation to the proposal to set up
an Asian Development Bank
with the cooperation of the
developed countries outside
the region and appropriate
international financia] and
other institutiong,

The wvolume of assistanre
available to the region under
the U.N. Expande d and Re-
gular Programmes, and of thc
allocation under the UN.
Special Fund, should be iu-
creased to an extent congist-
ent with the needs of indivi-
dual countries and of the ra-
gional projects in kecping
with the immediate and long-
term development targets.

The UNCTAD and the Board
of Trade and Development
should take urgent steps for
the effective and early imple-
mentation of the UNCTAD
recommendations aiming at
expansion of trade and acce~

lerated economic develop-
ment of the developing
countries.

All countries in the regiun
should consider urgent steps
to expand intra-regionai trade
and eliminate various kinas
of barriers in the way of ex-
pansion of such trade,



12079 Written Answers VAISAKHA 10, 1887 (SAKA) Written Answers

wlas & waw

1118. ot =y fewmd :
ey WX q™ HAT gg qaT A 3
w77 fw -

(%) s & W FTfew
oA ¥ ¥ fFam FEer oo &
oA & faw swmw g ;B

(@) zaaq feq fegm (urg—
FAF) FAAT G AT A-THTE
qai ¥ e s §

(w) =T WEF GH SO W
(amFaF) FHEA T ogrAE@EFAT T
gfas arr ¥ g F@ & AW

(7) afzzi, 71 fea soma % 7

e Wi wr WA (st el
[WHE) : (F) 1964-65 H FhUA
F e 62.40 fafoamw A =
¥ gueg Jqreq # &, 16, 38 fafeww
feh = ffer e ar oy
aagEd IO § owEwr fear o
qFAT 1

(&) 2.73 fafaga #@ed ==
UTIgET  F1AET aCET A ¥ Ierfed

g1 AR 13,65 fafea fiedt =
Fr-gEFY da ¥
(7) =Y (%). 1964-65 &

F AW § oWl ¥ A W9,
e FF fAATAT q9T O W €N
a wman 3.0 fafeas ded @A
argE den fawr o @g waen
urggE A F fag wfads )
Small Scale Industries Boards

2824. Shri Rama Chandra Mallick:
‘Will the Minister of Industry and
Supply be pleased to state:

(a) whether there ig any proposal
to set up Small Scale Industries
Boards in every State in the coun-
try; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
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Bibudhendra Misra): (a) and (b).
There are Small Scale Industries
Boards in all the States except
Kerala. In some States, these Boards
are composite in the sense that a
single Board|Committee is constitut-
ed to advise about Small Scale In-
dustries, Handicrafts, Village Indus-
tries, etc. The composition of the
Boards|Committeeg variles from
State to State, but the genera: pat-
tern is as follows:—

Minister Incharge of Indus-
tries or the Deputy Minis-

ter Chairman

A few officials including Sec-
retary, Industries Depart-
ment, Secretary, Finance
Department, Director of
Industries, Director,
Small Industries Service

Institute, etc, Official

Members.

Five or six non-official mem-
bers representing Small
Scale Industries/Handi-

crafts, erc, Non-official

Members.

An officer of the rank of
at least Joint Dircetor in
the office of rhe Director

of Industires Sccretary.

Industrial Exhibitions

2825. Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleased to state:

(a) the amount sanctioned during
1963-64 and 1964-65 for organising
All India Industrial Exhibition in
big and small cities throughout the
country; and

(b) the nameg of placeg where such
exhibitions were organised during the
above period?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Gov-
ernment of India has not organised
any All India Industrial Exhibition in
the country during 1963-65. The in-
formation about iinternal exhibitions
is not available as they are too
numerous and at many many places.
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Production- rym -Training Centres

2826. Shri Rama Chandra Mallick:
Will the Minister of Industry and
Supply be pleased to state:

(a) the number of production-cum-
training centreg established in Orissa
during the last three years; and

(b) the total amount sanctioned In
this behalf for that State?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bi-
budhendra Misra): (a) and (b). The
information is being collected iroin
the State Government and wil] be
placeq on the Table of the House.
Central assistance to the State Gov-
ernments for the development of
Small Scale Industries is given to
them each year in bulk; scheme-wise
allocation of funds is not made by the
Government of India.

Alarm Chain pulling in Madhya
Pradesh

2827. Shri Lakhmu Bhawani: Will
the Minister of Raillways be pleased
to state:

(a) whether any study has been
made about the organised alarm
chain pullings in the trains passing
through Madhya Pradesh: and

(b) if so. the detailz thereof and
the action taken in this regard?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No. The incidence at present can-
not be treated as “Organised alarm
Chein pulling.”

(b) Does not arise.
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Remodelling of Station Yards

(Shri Rayp Harkh Yadav:
2830. 4 Shri Vishwa Nath Pandey:
| Shri Murli Manohar:

Will the Minister of Raillways be
pleased to state:

(a) the nature of proposals for re-
modelling and modernising the sta-
tion yards in the Rewari area on ihe
Northern Railway;

(b) the progress made in the im-
plementation of the proposals; and
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(c) the approximate cost thereof?

The Deputy Minister in the Minfs.
try of Rallways (Shri Sham Nath):
(a) to (c). No proposal for remodel-
ling Rewari Yard is under considera-
tion, at present as the facilities
available are adequate for deaiing
with the traffic anticipated in the
near future.

Railway Over-bridges in Kerala

2831. Shri A. K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether the construction work
of the Railway over-bridge at Tri-
punitura road, Ernakulam, South
Kerala hag begun;

(b) the amount allotted for {the
work and when it will be completed;

(r) whether Government are aware
that the residents on the Southern
side of the above over-bridge are
anxious to get p eight feet road in-
stead of four feet footpath ag decid-
ed now;

(d) whether Government have re-
ceived any petition to this effect; and

(e) if so, the action taken in this
regard?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The work of construction of ¢
road over-bridge in lieu of the exist-
ing level crossing at mile S.66,18-17
near Ernakulam South (Tirupunnit-
tura Road) hag already been taken
up and the work is in progress.

(b) An amount of Rs. 1,47,704 har
been allotted for the work during the
vear and the work is expected to be
completeg early in 1866,

(¢) No. According to sanctioned
estimate 22 ft. wide roadway with 3
ft. wide footpaths on either side Is
being provided.

(d) No.
(e) Does not arise.
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Coir Board

2832. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state the amount spent on the cong-
truction of the building for the Coir
Board at Ernakulam?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): An amount of Rs. 431172
consisting of Rs. 3,82,673 for the civll
works and Rs. 48,499 towards elec-
trification has been deposited with
the Central Public Works Depart-
ment for the construction of the
building for the Coir Board st Erna-
kulam. The actual final cost of the
building hag not vet been ntimated
by the C.P.W.D.

Co-operative Credit Societles on

Southern Raiflway

2833. Shri Dharmalingam: Wil) ine
Minister of Railways be pleased to
state:

(a) the number of Cooperative Cre~
dit Societies and Coopera!ive Coasu~
mer Stores functioning at present on
the Southern Railway; and

(b) the number of such stores ; o-
posed to be opened during the re-
maining part of the Third Plan and
Fourth Plan period respectively?

The Deputy Minister in the Mims-
try of Railwayg (Shri Sham Nath):

(a)—
Cooperative Cre-
dit Societies .3
Cooperative Con-
sumer Stores . 70

(b) During the remaining part of
the Third Plan.

Cooperative Cre-
dit Societies . Nil
Cooperative Con-
sumer Stores . I3

During the Fourth Plan period.

Cooperative  Cre-
dit Societies . Nil

Cooperative Con-
sumer Stores If any of the Coopera-
tive Consumer Sto-
res are not opened
during the III Plan
period, they will be
carried over for the
the IV Plan period,
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Geological Survey of Chamoli
District

2834. Shri Ram Harkh Yadav: Will
the Minister of Steel and Mines
be pleased to state:

(a) whether the Government have
conducted preliminary 'geological
survey in the hilly areas of the
‘Chamoli District in U.P,;

(b) if so, the result and achieve-
ments of the survey; and

(c) when the report is likely to be
published? !

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The survey has revealed occur-
rences ' of antimony, copper, lead,
arsenic ore, iron ore, asbestos, lime-
stone and pyrite,

(c¢) Investigation are still conti-
nuing, The report on the work done
will be finalised after the investiga-
tiong are completed,

Two Tier Coaches

2835. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
1o state:

(a) whether it is a fact that some
new two tier coaches have been
recently introduced on the North-
Eastern Railway between Lucknow,
Kanpur, Gauhati and Barauni; and

(b) if so, the advantages over the
three-tier coacheg already in use?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) In the two-tier sleeper coaches,
‘sleeping accommodation is provided
on plio-foam cushioned berths on the
upper bunks. A greater degree of
-comfort that is available in a three-
tier sleeper coach, is also afforded as
there are only 2-tiers, and the berths
are not close to each other as in the
3-tier coach.
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Adulteration of Cement
Shrimati Savitri Nigam:
sEs. {sm P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to state the num-
ber of people held for adulteration of
cement in November and December,
1964 in the Capital and in Uttar Pra-
desh?

The Deputy Minister in the Min-
istry of Industry and Supply (Shrl
Bibudhendra Misra): No person was
held in the Capital while in a case of
suspected adulteration of cement,
seven persons were held in UP, and
these persons are now on bail,
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Dead Bodies in Railway Compart-
ments y

%838, Shri Yashpal Singh: Will the

Minister of Railways be pleased to
state: '
(a) the number of dead bodies

found in Railway compartments on
the Northern Railway during ‘the
period from 1962 to 1963 (so far);

(b) the number of dead bodies
identifled and the number of those
which remained unidentified;

(c) the number of cases in which
culprits have been arrested;

(d) whether such incidents are on
the increase on the Railways; and

(e) the steps proposed to be taken
to prevent such incidents in future?

The Deputy Minister in the Min-
istry of Railways (Shri Sham Nath):

1962 1063 1964 :965

upto
Feb)
(@) .. 59 78 92 15
(b) Iden-
tified . 24 35 37 5
Uniden- 35 43 55 10
tified
() .. i ‘e I I

(d) There has been a slight in-
crease but not on all the Railwaya.

(e) Most of the deaths were due
o natural causes and in such cases
the question of any culprits and their
detection and arrest did not arise.
Ag regards deaths causzd by criminal
offences, prevention and detection ot
crime ' against person on railway
traing and in railway premises is the
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responsibility of Government Railway
Police under the State Governments.
Close co-operation is maintained by
the R.P.F. with the Government Rail-
way Police and the State Govern-
ments at all levels for the control
of crime and their attention is prom-
ptly drawn to any serious crime that
occurs and to any increase in crimi-
nal activities in any particular area
or train for taking remedial mea-
sures. The Railways have also
adopted some preventive security
measures in passenger train compart-
ments for the safety of the travelling
public,

Electric Equipments for Trains

2839 Shri Subodh Hansda:
'{Shri S, C. Samanta:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the electric equipments
manufactured at Heavy Electricals
Ltd., at Bhopal Tor Electric Trains
have passed their test;

(b) if so, the number of types of
equipments which have been manu-
factured "and fitted to electric trains;
and

(c) the total foreign exchange sav-
ings therefrom?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) Only one type so far. This
equipment is for the 1500 VDC Elec-
tric multiple unit stock;

(c) So far three sets have been
manufactured and fitted with a sav-
ing of about Rs. 3 lakhs of foreign
exchange. As the indigenous con-
tent will increase progressively, it is
estimated that there will be a total
saving of Rs. 122 lakhs approxima-
tely in manufacturing 70 sets for
which orders have been received.
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Paper Mill in UP,

2840. Shri Yashpal Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that a large
mill for the production of paper is
proposed to be set up in Uttar Pra-
desh; '

(b) if so, where it will be
and

located;

(c) when it is likely to start func-
tioning?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Three pri-
vate parties have proposed to set up
large paper mills in U.P.

(b) The mills are proposed to be
set up at Meerut, Jansath (District
Muzaffarnagar) and Moradabad.

(c) As the licensees have so far not
made any tangible progress to esta-
blish the paper mills, it is difficult to
indicate any precise period during
which these schemes might materi-
alise.

Nagpur-Itarsi Passenger Train
( Shri Yashpal Singh;
2841, <{ Shri P. R. Chakraverti:
| Shri P. C. Borooah:

Will the Minister of leays be
pleased to state:

(a) whether it is a fact that driver
of the Nagpur-Itarsi passenger train
left the train while on duty to pay a
visit to his father-in-law;

(b) whether any inquiry has been
made in this regard; and
(c) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, Sir,

(b) and (c). Do not arise,
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The Himalayas
J Shri Bibhuti Mishra:
1 Shri K, N. Tiwary:

Will the Minister of Steel and
Mines be pleased to state:

2842,

(a) whether it is a fact that the
height of the Himalaya is rising; and

(b) if so, the opinion of Indian
geologists in this regard?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
On the basis of available data the
geologists believe that the Himalayas
are still rising. The Indian geologists
also support this view.

Chittaranjan Locomotive Works

J Shri Subodh Hansda:

Z843. 1 Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Chittaranjan Locomotive Works pro-
pose to manufacture Suri type diesel
hydraulic locomotives;

E__J
. (b) if so, the number of locomo-
tives which will be manufactured at
present; and

(¢c) whether any order has heen
received for the same and the type
of the locos, which have been order-
ed? !

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c), It is proposed to manufac-
ture 30 (Thirty) Broad Gauge diesel
hydraulic shunting locomotives of 650
Horse Power at Chittaranjan Loco-
motive Works (C.L.W.). The order
for the same has been piaced on the
factory, .

The locomotive portion, ie. the
chasis, undergear and superstructure
etc., is to be manufactured in Chitta-
ranjan Locomotive Works (C.L.W).
The power pack comprising of the

diesel engine, transmission and the
related auxiliary equipm...t «r2 (o be
obtained by import and asiambled on
the locomotives at Chittaranjan Loco-
motive Works,

Tenders have been invited I{rom
West German Industries ' for the
power packs as under:—

(i) 15 power packs consisting of
Maybach diesel engine type
MD-435 and auxiliary equip-
ment with Suri Hydro-
'mechanical transniission for
15 locos; and

(ii) 15 power packs consisting of
Mayabach diesel engine type
MD 435 and auxiliary equip-
ment with Suri Hydro-mech-
anical transmission or any
othar hydraulic/hydromecha-
nical transmission for 15
locos., Offers have bheen re-
ceived by Chittaranjan Loco-
motive Works (C.LW.) from
two West German Firms and
are at present under scrutiny
by them in consultation with
the Research Designg and
Stundards Organisalion, The
tenders are expected to be
finalised shortly.

On current anticipation the produc-
tion schedule for the manufacture of

these 30 (Thirty) Locomotives at
Chittaranjan Locomotive Works
(CLW.) has been planned as fol-
lows:

(i) 1866-67 — 11 locos.

(ii) 1967-68 — 19 locos.

Manganese and Iron Ore

f Shri Ramachandra Ulaka:

2844.,1 Shri Dhuleshwar Meena:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
production in manganese and iron ore
mines in Orissa and Bihar has gone
down during 1964-85; '

(b) if so, the reasons therefor; and
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(c) the steps taken by Government
in this regard?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The pro-
duction of iron ore was higher during
the year 1964-65 in both the States of
Bihar ang Orissa as compared to the
production during the preceeding year
1963-64.

In the case of manganese ore, while
the production during 1964-65 as
compared to 1963-64 was higher in
Orissa State, there was a marginal
fall of 161 tonnes in production in
Bihar State during 1964-85 as com-
pared to 1963-64.
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The production figures are  as
follows:—
Mineral State Production
1963-64  1964-65

(In tonnes)

Manganese Bihar 23,776 23,615

ore Orissa 375.112 382,718

(In 'ooco tonnes)

Iron ore  Bihar 3,449 3,515

Orissa 5,724 5,844

(b) The marginal fall of 161 tonnes
in the production of manganese ore
duging 1964-65 in Bihar State as com-
rared to production during 1963-64
wag due to curtailment in the pro-
duction at one of the mines (in the
private sector) in conformity with
the requirements of their steel plant
(in the private sector).

(c) Does not arise in view of (a)
and (b) above.

‘Three-wheeler Vehicles

2845 Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether it is a fact that the
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production in the three-wheeler vehi-
cle industry has gone down;

(b) if so, the reasons therefor; and

(c) the steps taken by Govern-
ment in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No.

(b) and (c¢). Do not arise.

Export Prices of Black Pepper

pgeg J Shri Ramachandra Ulaka:
" | Shri Dhuleshwar Meena:

‘Will the Minister of Commerce be
pleased to state:

(a) whether export prices of black
pepper have fallen during the later
months of 1964; and

(b) if so the action taken by Gov-
ernment to get better prices?

The Minister of Commerce (Shri
Manubhai Shah): (a) The fluctuations
have been marginal.

(b) Government have under con-
sideration the formation of a Pepper
Exporterg Corporation.

Handloom Weavers

2847 S Shrl Ramachandra Ulaka:
"\, Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that ade-
quate amount of yarn is not made
avaijlable at present to handloom
weavers in the country;

(b) if so, the reasons therefor; and

(c) the steps taken to remedy the
situation?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) The supply position of
yarns of counts Nf 36-and below (40s
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and below) ig satisfatecry. Some
difficulties have, however, been {felt
in supplies of yarn of Nf 52-68-84
(60s, 80s and 100s).

(b) Increased demand for superfine
yarn;

(¢) The following measures have
been taken:

(i) Every mill has to pack every
months yarn in bank form of
a quantity not less than what
it packed in hank form on
an average during the
monthg June-July 62,

(ii) All spinning mills have been
directeg to pack 50 per cent
of their packed yarn in each
of the counts Nf 5% and fine
in Hank form, the form in
which handloom industry
consumes yarn.

(iii) The composite mills have
been asked to pack 25 per
cent of their monthly aver=-
age packing during April-
September, 1863 in each of
the superfine counts (and
finer Nf 50) in hank form.

‘(iv) 65 per cent of the Hank yarn
of superfine counts are beineg
drawn for supplies under the

All India Yarn Distributior
Schemes to the Handloom
Industry.

(v) Arrangements have also been
initiated to step up proluc-
tion of superflne counts of
yarn in hank form by en-
couraging the industry to
step up suitably the consum-
ption of longstaple cotlon and
by allotting the neresssry
quotas to those mills for im-
port of cotton.

Hindustan Machine Tools Litd.

Shri Vidya Charan Shukla:

Shri Chandak:

Shri Hukam Chand
Kachhavaiya:

Shri P. H Bheel:

Will the Minister of Industry and

2848.
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Supply be pleased to state:

(a); whether the request of the
Government of Madhya Pradesh (o
set up one of the units of the Hindus-
tan Machine Tools Ltd. in that State
has been considered by Governmeant;
and

(by it so, the decision taken
thereon?
try of Industry and Supply (Shri
try of Industry and Supply (Shri

Bibudhendra Misra): (a) and (b), It
has been decided that thie Hindustan
Machine Tools Limited should set up
one of their new factories in Madhya
Pradesh, for the manufacture of
machine tools.

Industrial Co-eperative Societies In
Orissa

J Shri Dhuleshwur Meena:
1 Shri Ramachandra Ulaka:

Will the Minister of Industry and
Supply be pleased to state the number
of Industrial Cooperative Societies
Bibhudhendra Misra): As on 3lst
January, 1965, and their production
capacities?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): As on 3lst
January, 1965, there were 1,625 In-
dustrial Cooperative Societies func-
tioning in Orissa and their total pro-
duction capacity is nearly Ra. 12
crores per annum.

2849.

Production in Manganese Mines

2850. Shri P. K. Deo: Will the
Minister of Steel and Miney be pleas-
ed to state:

(a) whether the declining trend in
export of manganese in 1862 and
1963 wag due to distraint proceedings
being carried on during that period in
certain manganese mines in Orissa by
the Orissa Government when all
mining operations inciuding trans-
port of ores from the mines were
perforce suspended, in order to re-
cover royalty in violation of statute;
and
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(b) if so, the action taken by Gov-
ernment thereon?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) Informra-
tion regarding State-wise break-up
of the export of manganese ore is not
available. However, the despatches
(railments) of manganese ore for ex-
port from Orissa in 1961 tc 1964 were
as follows:

1961 170,776 tonnes
1962 102,494
1963 . 97,826 ,,
1964 . 202,520

The despatches in 1962 and 1963 from
Orissa were less than the despatches
in 1961 and 1964. However., the pro-
duction of manganese ore ‘n Orissa
wag the highest in 1962 in the four

year period 1961 to 1864, as given
below:

Year Production

1961 3,090,383 tonnss
1062 4,60,510 ,,

1963 . 3,09,585

1964 3,92,523

It has been reported that the slight
fall in 1963 was due tuv a glump in the
market, lack of railway giding faci-
lities and inadequate supply of wa-
gons to the mine owners and not due
to any distraint proceedings taken
against the lessees.

(b) Does not arise.

Passenger Amenities

2851. Shri Rama Chandra Mallick:
Will the Minister of Rallways be
pleased to state:

(a) the passenger amenities pro-
posed to be provided at the Railway
Stations between Bhadrak to Khurda
Road on South-Eastern Railway dur-
ing 1965-66; and
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(b) the total amount sanctioned in
this behalf?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b), It is programmed to un-
dertake the electrification of Retang
station during 1965-66 at a cost of
Rs. 6,000.

In addition to the above, following
amenities have been provideq in the
recently opened new station building
at Bhubaneswar costing Rs. 7.56 lakhs

(1) Passenger platform.
(2) Approach Road.

{3) 3rd class waiting hall for man
and women with lavatories.

(4) Upper class waiting room for
Gentgs and Ladies with lava-
tories.

(5) Refreshment rooms including
kitchen, pantry, stores and
canteen.

Electrification of Stations on S.E.
Railway

2852, Shri Rama Chandra Mallick:
Will the Minister of Rallways be
pleased to state the names of stations
on the South-Eastern Railway be-

tween Khurda Road to Bhadrak
proposed to be electrified during
1965-667

The Deputy Minister in the Minis-
try of Railways (Shrl S8ham Nath):
Mancheswar and Retang.

Exhibition at Durgapur

2853. Dr. Saradish Roy: Will the
Minister of Rallways be plessed to
state:

(a) whether Indian Railways took
part in an exhibition at Durgapur in
the annual Congress Session in Janu-
ary last;

(b) if so, the total cost incurred in
the exhibition and the benefit deriv-
ed therefrom; and

(¢) whether Railwayg ever took
part in the exhibitions organised by
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any other political party at its an-
nual conference, if so, its name?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

{b) Rs. 1,39,240 approximately. It
provided an excellent opportunity to
project to the very large number of
visitors the important role played by
the railways in the social and econo-
mic life of the country and their im-
pressive strides since Independence.

(c) No.

Durgapur Steel Plant

{ Shri Subodh Hansda:
R854 { Bhri 8, C. Bamanta:
(Shri P. R. Chakraverti:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that there
‘was a stay in strike at Durgapur Steel
Plant in the last week of February,
1965;

(b) if so, the reasons for this strike
and the terms of settlement ultimate-
ly agreed upon; and

(c) whether this affected the pro-
duction of the steel plant?

The Minister of Steel and Mines
{Shri Banjiva Reddy): (a) Yes, Sir.

(b) An Officer of the Durgapur
Steel Plant was assaulted by some
office Assistants and the former lodg-
ed a criminal complaint with the
Police. The Police took away the
Assistants concerneq for interroga-
tion. Ag a result of this, the minis-
terial staff staged a stay in strike.
Later the strike ended when the
office Assistants tendered an uncon-
ditional apology to the officer and
he agreed not to proceed with the

<case,

(c¢) No, Sir.
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.. Pig Iron Plant at Bonaigarh

( Shri Subodh Hansda:
2855. { Shri S. C. Samanta:
(Shri M. L. Dwivedi:

Will the Minister of Steel
Mines be pleased to state:

(a) whether there is any proposal
to set up a pig iron plant at Bonai-
garh in Orissa;

and

(b) the number of places surveyed
for that purpose; and

(c¢) whether the fina] selection of the
site has been made in this regard?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) to (c).
The Government have commissioned
feasibility studies for the possible
siteg to get up blast furnace complexes
to produce pig iron in the Fourth
Plan period. One of the areas sug-
gested for these studies is Barajamda-
Barakote . DBonaigarh - Hirakud-
Talcher area in Orissa. The feasibi-
lity studies are expected to be receiv-
ed by the end of June 1935. The final
decision on the location of pig iron
plant will be taken thereafter.

Apprentice Train Examiners

I Shri Balmiki:
2856. 1 Shri Sadhu Ram:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
is a disparity between stipend and
pay scalegs of Apprentice Train Exa-
miners and Apprentice Mechanics
Vis-a-vis Assistant Permanent Way
Inspectors and Block Inspectorg on
the Northern Railway during train-
ing period and after training; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). A statement giving the
information is lald on the Table of
the House. [Placed in Library, See
No. L.T.-4317|65]. '
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Collaboration with Czcchoslovakia

( Bhri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri L. N. Bhanja Deo:

2858.

‘Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a joint
commission consisting of officials of
the Governments of India and
Czechoslovakia is to be set up to ex-
plore the possibilities of setting up
certain industrieg in India with Czech
collaboration; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Mannbhai Shah): (a) and (b). It is
proposed to set up a Joint Commis-
sion consisting of officials of the Gov-
ernment of India and the Govern-
ment of Czechoslovak Socialist Re-
public not only to explore the possi-
bilitieg of setting up industries in
India with Czech collabora-
tion but also to define pos-
sibilities of expanded trade, two-
way exchange of engineering
goods and chemicals, and setting up
of production capacities in the two
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countries for goods which will be re-
quired by the other country. The
basic idea is to plan both trade and
production in the two countries tak-
ing into account the possibilities of
production both with respect to
availability of raw materials and
technical know how. Thus, it will be
possible for us to supply tanned lea-
ther, finished leather goods, jute
manufactures, coir manufactures,
many plantation produects, fruit juices,
certain chemiecals, transistors and
diodes as also castings <and forgings
provided we create the capacity for
production in the country. Similarly,
we can take from Czechoslovakia pig
iron, tool and alloy steels, machine
tools, ammonium sulphate and non-
ferroug metals. No details as such
have been worked out regarding set-
ting up of this Commission as several
Ministries have to be consulted be-
fore details are finalised.

Limestone Deposits in Basohli

2859, Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that vast
deposits of quality limestone have
been found in Bani area in Basohli
Tehsil of Jammu; and.

(b) if 8o an estimate of the deposits
and the programme of their exploit-
ation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) A traverse
survey in Bani region, Kathua dis-
trict was carried out by the Geologi-
cal Survey of India in 1862-63. Only
some thin bandsg of limestone were
recorded.

(b) No estimates have been made
by the Geological Survey of India.

e § ¥ qfrAd
lﬁﬂ!fﬂﬂi:
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w4t fw

2860.



12103 Written Answers VAISAKHA 10, 1887 (SAKA) Written Answers 12104.

(%) #7 I7 F W@ w A
TATT & g FA F TH AT FT AT
fererma a § i faredr i awt & Tora
¥ 3 gdeAmi ¥ 985 afw w1 (o
¥ 182 femt 9 803 qEW )

(&) v 8 grrg & 97 FHFH
F A\ T AT & HHS! & DI WAL
2 A

(w) afz e, 41 g&ET F]@T FA
2 ?

oA waem W e (s -
ara) : (F) S, &

(@) o, 271

() =3 a7 F wiws1 & mEld
wera: &1 aTe ag —( 1) @rfas
FO § g% gl A ARHEATH]
#1, fame & v of w3 wrd Fv=y
qgt i, gfwg foare § 3@ ATl
s AT H wrfae 57 fagr @ g, 9
(2) T g¥eA™l # AW safkal W,
farg feme & mrdfiv &9  wraw feaman
T ur At famdr 3t # qer @ T,
gferg fwe & 771 safedi § ot
F¥ foar

Quarterg for Railway Employees

2861. Shri R. N. Reddl: Will the
Minister of Railways be pleased to
state:

(a) the number of quarters cons-
tructed for Railwaymen during the
period from 1st April, 1861 to 3lst
December, 1964, Zone-wise;

(b) the amount spent on them;

(c) the number of bungalows con-
structeq during the same period for
Gazetted officers;

(d) the total expenditure incurred
on them; and

(e) tha percentage of essential staff
that has been provided with quarters?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (e) A statement is laid on the
Table of the House, [Placed in lib-
rary. See No. LT-4318/65].

Narrow Gauge Hopper Type Wagons:

2862 J Shri P. R. Chakraverti:
" Shri Vidya Charan Shukia:

Will the Minister of Raiflways be
pleased to state:

(a) the total number of narrow
gauge hopper type wagons tranship-
ped on the “high line” constructed at
Ranchi on the S.E, Railway for eco-

nomising transhipment cost during
1964;
(b) the total number of narrow

gauge hopper type wagons in stock
in Ranchi area for Bauxite ore move-
ment;

(¢) whether there is any proposal
to allot surplus narrow gauge hop-
per type wagong +to parties other
than the Indian Alumininm Com-
pany for loading Bauxite ore;

(d) whether there is any proposal
to introduce “high line” tranship-
ment facilities for minerals, ore and
coal traffic at Agra East Bank,
Manduadih, Gharara, Bhagalpur and
Gondia transhipment points to econo-
mise cost; and

(e) the extent of economy, if any
effected by the introduction of mecha=-
nised handling at Ghorpuri on the
Central Railway?

The Deputy Minister in the Minig-
try of Rallways (Shri Sham Nath):
(a) 12,226 wagons.

(b) 135 wagons.

(¢) No, Sir, Partieg other than the.
Indian Aluminium Company are una-
ble to utilise Narrow Gauge Hopper
type wagons as they do not have
mechanica] loading facilities. Moreover
they produce Bauxite Ore in sizes
exceeding 4 inches which cannst be
transhipped on the high line as it will.
damage the Broad Gauge wagons.
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(d) A proposal to provide gravity -

transhipment facilities at Manduadih
for transhipment of coal is under ex-
amination. There is no such propo-
gal under consideration at other

points.

(e) No economy was effected by the
introduction of mechanised handling
at Ghorpuri which wag introduced
purely as an experimental measure,
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Additional Train Between Dornakal
and Bhadrachellam Road

2864. Shri Eswara Reddy: Will the
Minister of Rallways be pleased to
state:

(a) whether the Railway Board has
received any representation for the
running of an additional train bet-
ween Dornakal and Bhadrachellam
Road;

(b) if so, whether the same has
been considered; and

(¢) the nature of decision arrived
at?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c¢). No representation appears
to have been received in the recent
past for the introduction of an addi-
tional train between Dornakal and
Bhadrachellam Road.

There is also no traffic justification
for an additional train on the section
as the existing trains running on the
section are not fully occupied.

Heavy Engineering Corporation,
Ranchi

2865. Shri H. C, Soy: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number and percentage of
posts reserved for the Scheduled
Castes and Scheduled Tribes in the
Heavy Engineering Corporation,
Ranchi and the extent to which these
have been fillled up; and

(b) the stpes taken to provide train-
ing facilities for these employees?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) There is no
definite quota either in number or
perecentage fixed for the appointment
of Scheduled Castes and Scheduled
tribes in the Heavy Engineering Cor-
poration. Persons belonging to these
communities are, however, given pre-
ference in the matter of employment
provided they fulfil at least the basic
qualifications required for the posts.

(b) There is no special scheme
intended for providing training faci-
lities to the Scheduled Castes and
Scheduled Tribes only but preference
is given to the Scheduled Castes/
Tribes candidates fulfilling the basic
qualifications for training in the Cent-
ral Training Institute of the Corpora-
tion.

Kiriburu Iron Ore Project

2866. Shri H. C. Soy: Will the
Minister of Steel and Mines be pleased
to state:

(a) the number and percentage of
posts reserved for Scheduled Castes
and Scheduled Tribes in the Kiriburu
Iron Ore Project, Rourkela, Durgapur
and Bhilai Steel Projects, and the
extent to which these have been filled
up; and

(b) the steps taken to provide train-
ing for these employees?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a2) and (b).
The information is being collected and
will be laid on the Table of the Iouse.

Broad Gauge Line from Samastipur
to Khagaria

2867. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) whether it is proposed to extend

the present broad gauge line from
Samastipur to Barauni further to
Khagaria;

(b) if so, the present nature of the
proposal; and
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(c) whether any programme has
been drawn up in this respect?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) and (¢). Do not arise.
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Import Policy

2870. Shrimati Savitri Nigam: Will
rthe Minister of Commerce be pleased
to state the reasons for the delay in
.announcing the import policy for
1965-66 which is generally announced
in March every year?

The Minister of Commerce (8hri
‘Manubbai Shah): The delay in
announcing the import policy for
1965-66 is attributable to the delay
in finalising the quantum of free
foreign exchange that would be avai-
lable for imports.
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Manufacture of Boilers

2872. Shrimati Renuka Barkataki:
Will the Minister of Imdustry and
Supply be pleased to state:

(a) whether the U.S. firm which
had been asked to submit a feasibi-
lity report on the manufacture of 200
MW power boilers in India has sub-
mitted its report; and

(b) if so, the main recommendations
of the report?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
No, Sir. Negotiations are in progress
with the U.S. firm for concluding an
agreement for commissioning a feasi-
bility report for this purpose.
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Allotment of Cars against Foreign
Exchange

2874. Shri Abdul Ghani Goni: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that only
Ambassador cars and not Fiat cars,
are allotted by the Government of
India against Foreign Exchange; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). Ambas-
sador and Standard Herald cars are
allotted on priority basis to foreign
nationals against inward remittance of
foreign exchange. Due to the very
wide gap between the demand and
availability, Fiat Cars are not allotted
under this procedure.

Smugglers of Stolen Railway Goods

2875. Shri Ram Harkh Yadav: Will
the Minister of Raillways be pleased
to state:

(a) whether the Criminal Investi-
gation Depariment of the Railway
Board has succeeded in tracing the
existence of a gang of thieves and
smugglers of stolen railway goods;

(b) if so, whether Railwa'y emplo-
yees are also reported fo be associat-
ed with this nefarious gang; and

(c) the steps taken by Government
to uproot the gang?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, but it was the Central Crime
Bureau of the Railway Board.

(b) Yes,

(c) Two cases U/s 409 1.P.C. have
been registered by the Police for
investigation. Instructions have been
issued to the Railway Administration
to organise similar raids.

Manufacture of Trans Receivers

2876. Shri Ram Harkh Yadav: Will
the Minister of Industry and Supply
be pleased tp state the steps taken
by Government for the large scale
manufacture of trans receivers in the
country for meeting the requirements.
of the Ministry of Defence?

The Deputy Minister in the Minis-
try of Industryv and Supply (Shri
Bibudhendra Misra): A party has
been licensed to manufacture 1800
Nos. of trans receivers per annum for
meeting the requirements of the
Ministry of Defence.

Parcel Traffic

2877 J Shri Onkar Lal Berwa:
* | Shri P. H. Bheel:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
parcels despatched to different stations
on Western Railway (B.G.) from
Delhi station are not reaching their
destinations within the target time
under the present system of working
resulting in diversion of traffic to pri-
vate road transport;

(b) if so, whether the Railway
Administration has any proposal to
introduce some parcel train over this
route; and

(c) if not, the steps proposed to be
taken for the quick transportation of’
the parcels to their destinations?
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The Depuiy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The majority of parcels are reach-
ing destinations within target time.

(b) Parcel trains are already run-
ning between Mathura and Baroda
and also between Ahmedabad and
Grant Road. It is, at present, not
possible to extend the Baroda-
Mathura Parcel train to Delhi, due
to lack of sectional capacity.

(c) Does not arise.
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Export of Films to Burma

2879. J Shri Vishwa Nath Pandey:
"7 Shri Rameshwar Tantia:
Will the Minister of Commerce be
pleased to state:

(a) whether Government propose
to send a delegation to Burma fto
explore the possibilities of exporting
Indian films to that country; and

(b) if so, when and who will be the-
members of this delegation?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Date and personnel of delega-
tion have not been finalised yet.

Import of Newsprint from Finland

J Shri Vishwa Nath Pandey:

2880. _ Shrimati Renuka Barkataki:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
is exploring the possibility of having
a bilateral agreement with Finland
under which the imports of newsprint
can be paid by exports of items like
Coffee; and

(b) if so, the main features of such
a scheme?

The Minister of Commerce (Shri
Manubhai Shah): (a) Indian imports
from Finland mainly consist of news-
print, common packing and wrapping
paper, and electrical machinery, and
exports to Finland mainly cover car-
damoms, jute cloth, coir yarn and
coffee, The balance has been adverse
to us. We are, therefore, exploring
the possibilities to better trading
arrangements with Finland.

(b) A trade delegation from Finland
is visiting India from 13th to 17th
May, 1885 and it is hoped that the
details of the arrangement would be
finalised during its visit.
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Export of Films

2881. Shrimati Renuka Barkataki:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to explore the possibilities of export-
ing Indian films to countries in South
East Asia; and

(b) if so, the main features of the
proposal?

The Minister of Commerce (Shri
Manubhai Shah): (a) Indian films
are already being exported to coun-
tries in South East Asia, and no spe-
cific proposal for promoting exports
of films to this region is under con-
sideration.

(b) Does not arise.
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‘Train Robbery on N.E., Railway

[ Shri Vishwa Nath Pandey:
2885. { Shri Krishnapal Singh:
[ Shri Bishwanath Roy:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that an

520 (Ai) LSD—A4.

accountant of a co-operative society
was robbed of nearly Rs. 7000 by
some banditg at pistol point in g third
class compartment of the 277 Up
Bhatni-Barhaj Passenger train on the
North-Eastern Railway on the 8th
April, 1965 and was also injured; and

(b) if so, the steps Government
propose to take in the matter?

Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) Yes

(b) The Government Railway Po-
lice Bhatni have registered a case
Uls 395|397 LP.C. and gre . investi-
gating into it, Necessary arrange-
ments for escorting the night pas-
senger trains have also been made in
this section to restore confidence
among the travelling public. The
Railway Protection Force are. acti-
vely assisting the Government Rail-
way Police.

Prevention and detection of crime
against person on railways and Im
railway premises ig the responsibility
of the Government Railway Police
and the State Government. Close co-
operation is however, maintained with
the Government Railway Police at all
levels for the control of crime and
their attention ig promptly drawn to
any serious crime that occurs and to
any increase in criminal activities in
any particular area or train for tak-
iIng remedial measures. Notwith-
standing that, the Railways on their
gide have alsp adopted preventive
measures in passenger train com-
partments for eafe travelling of pub-
lic.
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Institute of Foreign Trade

2887. Shri P, C. Borooah: Will tre
Minister of Commerce bhe pleased to
state:

(a) whether it is a fact that on
account of difficulties in securing
qualified staff, the Indian Institute of
Foreign Trade hasg curtailed some of
its important activities; and

(b) if so, the stepg taken to enable
the Institute to maximise its activi-
ties according to original plans?

The Minister of Commerce
Manubhai Shah): (a) No, Sir,

(b) Does not arise.

(Shri

Export of Textiles

2888, Shri Raghunath Singh: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether it is a fact that ex-
port of textiles to Western Euro-
pean Countries is fast decreasing;

(b) if 30, the reasong therefor; and
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(c¢) the steps Government propose
to take in the matter?

The Deputy Minister iy the Minis-
try of Commerce (Shri 8. ¥. Rama-
swamy): (a) No, Sir.

(b) and (c). Do not arise.
Ramgarh Coal ‘Mining Project

2889. Shri D. C. Sharma: Will the:
Minister of Steel and Mineg be
pleased to state:

(a) whether it is a fact that the
Bokare Steel Plant may have to go
without washed coal because the-
Ramgarh Coal Mining Project might
be delayed a5 United States aid for
it was not forthcoming; and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of Steel ang Mines.
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

Railway Land at Nangal Dam
Station

2890, J Shri Daljit Singh:
" Shri Chuni Lal:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that all the
land belonging to Railways at Nan-
gal PDam railway station is lying va-
cant;

(b) if so, whether any survey is
proposed to be made for its develop-
ment;

(¢) whether it is a fact that an
approach road towardg Jawahar mar-
ket from Rallway Station Nangat
Dam has not been constructed so
far; and

(d) if so, the steps being taken in
this regard?

The Deputy Minister in the Minis-
try of Rallwayy (Shri Sham Nuth):
(a) No. Only some of the land. i»
vacant.
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(b) Provision of certain trafic faci-
lHties in the vacant land is already
under consideration.

{c) An approach road from the
Railway station to the Township al-
ready exists. The Railways do not
mormally provide separate approach
roads to different parts or markets of
fowns.

(d) Question does not arise.

Consumers Co-operative Socielieg

Shri Daljit Singh:
31 {Bhﬂ Chuni Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a num-
ber of consumer co-operative socle-
ties run by the employees of Nor-

thern Railway are not functioning
for want of supply of consumer
goods; and

(b) if so, the steps Government
propose to take in this regard?

The Deputy Minister in thy Minis-
wry ef Rallways (Shri Sham Nath):

(a) No.
(b) Does not arise.

Overtime Allowance

( Shrl Rameshwar Tantia:
2892, { Shri S. C. Samanta:
L Shri Subogh Hansda:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Office
Clerks working in the Northern Rail-
way Headquarters office and its sub-
ordinate offices are not paid any
overtime allowance while their coun-
terparts working in the Ministry of
Railways are entitled for the same;

(b) it so, the reasons for this dis-
erimination among the employees of
the same Department; and

(c) the action proposed to be taken
to end this discrimination?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The Office Clerks on the Nor-
thern Railway are governed by Chap-
ter VI-A of the Indian Railways Act,
1890. They become eligible for over-
time only if their hours of work ex-
ceed the hours prescribed in the Act.

The Secretariat staff of the Minis-
try of Railways are governed by a
separate get of rules as are applicable
to other Secretariat staff also.

(b) and (c). Since the two sets of
employees are governed by different
rules, the question of discrimination
does mot arise.

Bokaro BSteel Project

2893. Shri P. C. Borcoah: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether the Hindustan Steel
Works Construction Litd, is  being
closely associated with the construc-
tion of the Bokaro Steel Project;

(b) if so, the nature and extent of
work to be carried out by this un-
dertaking; and

(¢) the other construction works
that are being assigned to it?

The Ministey of Steel and Mines
(Shri Sanjiva Reddy): (2) to (c). The
intention of Governmént is that to
begin with Hindustan Steel Works
Construction Limited should be en-
gaged on the construction of the
Bokaro Steel Project and take up as
much of the project as it can conve-
niently undertake. The Organisation
may also undertake other heavy cons-
truction work in the public and pri-
vate sectors when it has developed
and has spare capacity. The new Or-
ganisation when it has fully deve-
loped should be able to undertake
a considerable part of the major
construction work connected with the
setting up of new Steel Plants or the
expansion of the existing steelworks.
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Cement Corporation

2894. Shri Dharmalingam: Wil] the
Minister of Industry and Supply be
pleased to state:

(a) the place where the proposed
cement Corporation is to be located;

(b) the other places that have been
considered for setting up the sgsame;
and

(c) the reasons for setting it up in
the place where it has been decided
to be set up now?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Delhl.

(b) Ghaziabad.

(c) As consultations with wvarious
Central Ministries woulg be neces-
sary and the references to the Cent-
ral Government would be very fre-
quent in the initial stages, it was felt
that the work of the Corporation
would be greatly facilitated if it was
set up in Delhi itself for the time
being, say, two or three years.

Madras-Tuticorin M.G. Section

2895. Shri Dharmalingam: Will the
Minister of Railways be pleased to
state:

(a) whether the Southern Railway
has carried out an examination of the
traffic prospects of the conversion of
the Madras-Tuticorin metre gauge
section into broad gauge; and

(b) it so, the details thereof?

The Deputy Minkster in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Subject to further proper in-
vestigation, the Railway's apprecia-
tion indicates the costs of converting
to Broad Gauge the Madras-Tiruchi-
rapalli (247 miles) and Tiruchirapalli-
Tuticorin (213 miles) are likely to be
of the order of Rs. 28 crores and Rs.
18 crores respectively. The prelimi-
nary traffic appreciation and the via-
bility of the schemes made by the
Railway, as well as the assumptions
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of growth, particularly in regard to
the long term effects of road and rail
competition, are under examination of
the Railway Board.

National Coal Development
Corporation

2896. Shri Shree Narayan Das: Will
the Minister of Steel and Mines be
pleased to state the changes, if any,
proposed to be made in the manage-
ment pattern of the National Coal
Development Corporation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The National
Coal Development Corporation has
under consideration certain changes
in the organisational set up; no final
decision has been taken yet,

Fuel Econromy Unit of Coal Board

2897 Shri Rameshwar Tantia:
"9 Shri M. L. Dwivedl:
Will the Minister of
Mines be pleased to state:

Steel and

(a) an outline of the working and
organisation of the Fuel Economy
Unit of the Coal Board; and

(b) the main findings of the studies
made by the Unit on comparative
economicg of oil-firing vis-a-vis coal
firing?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The msim
function of the Fuel Economy Unit
under the Coal Board is to assess the
fuel requirements of important indus-
trial consumers with reference to the
type of burning equipment installed.
This assessment has to be both in
terms of the quality and quantity of
coal needed. It also gives technical
advice on efficient utilisation of coal
by improved operation ang mainten-
ance of the consuming plant, and by
such methods as thermal insulation,
water treatment, waste heat recovery
and proper steam utilisation.
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The _present organisation of the
Unit (including itg Inspectorate locat-
ed at Kanpur) is as follows:

Chicl Combustion Engineer

1
Assistant Engineers 4
Technical Assistants 4
Personal Assistant (Technical), I
Laboratory Assistant I
I

Draughtsman .

_ The necessary ministerial staff also
is provided.

(b) Studies have been made in
Bombay and Ahmedabad regions
(farthest from the coal fields) and in
tl:xe Calcutta industrial belt for asses-
Sing comparative economics of fuel
oil vis-a-vis coal firing. Its conclu.
sion is that, for the purpose of steam
generation, coal, if it is efficiently

used, could be more economical than
fuel oil

Coal Advisory Council Meeting

[ Shri Rameshwar Tantla:
2898. / Shri Yamuna Prasad
[ Haaw “al:

Will the Minister of Rallways be
Pleased to state:

(a) whether it is a fact that the re-
presentatives of the producers, mer-
chants and consumers of coal com-
plained of irregular supply of wagons,
shortage of 4-wheelers ang inade-
quacy of loading hours at a recent
meeting of the Coal Advisory Coun-
eil;

(b) if so, the main points made at
the said meeting; and

(c) the reaction of the Ministries of
Steel and Mineg and Railways in the
matter?

The Deputy Minister in (the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). At the first meeting of the
Coal Advisory Council held on
23-3-66, representatives of coal pro-
ducerg complained of inadequate and
irregular wagon supplies for coal
loading, and inadequacy of free load-
ing time for ensuring quality loading
of coal.
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It was explained on behalf of the
Ministry of Railways that one of the
main reasons for the transport diffi-
culties of the coal industry wag that
coal consumers did not take advant-
age of the slack season of the Ralil-
ways to stockpile their require-
ments. In the subsequent busy season,
demands have tended to be inflated,
especially for quota routes in the
‘above Moghulsarai’ direction. As re-
gards adequacy or otherwise of the
existing free time permitted for load-
ing of coal, it was pointed out that
additional free time has been allow-
ed in the following cases:—

(i) A group of 20 BOX
wagons or more

(i) A E)ruup of 11 to 19
BOX wagons 7 » ”»

(iii) For collieries fitted
with bunkers (capa-
city 1000 tonnes and
above loading in
BOX rakes of 42 &
above (o] 2 »

(day and night)

Further even in cases where official
free time allowed is 5 hours, in actual
prictice most collieries enjoy a free
time which varies from 8 to 20 hours.
The Railway's representatives, how-
ever, agreed to review the existing
free time rules, and this matter is
receiving the attention of the Minis-
try of Railways.

At a subsequent meeting con-
vened by the Ministries of Steel &
Mines and Rallways with the repre-
sentatives of coal producers and coal
merchants on 24-3-65, it was decided
that a two-man committee consisting
of the Dy. Coal Controller (Distribu-
tion) and Dy. Chief Operating Supdt.
of the Eastern Railway should scru-
tinise loading programmes for
decontrolled coals with a view to
ensuring that adequate supplies move
to all States in a balanced way, and
that the loading railways should give
preference to movements programmed
by middlemen nominated by the Dis-
trict Magistrates in the various States
above Mughalsaral. The above com=
mittee would also review the exist-
ing pilot and junction capacities with

10 working hours.
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a view to evolving a phased pro-
gramme for expansion in accordance
with expected future demands. This
committee has started functioning
from April, 1965.

Study Group on Agricultural
Commodities

2899. Shrimati Renuka Barkataki:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Study Group on Agricultural Com-
modities set up by the Export Sector
Committee of the Board of Trade has
submitted its report; and

(b) it so, the main recommenda-
tions in the report, and Government’'s
reaction thereto?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(Shri

(b) A copy of the report has been
placed in the Parliament Library. A
Statement showing the more impor-
tant recommendations in the report
is laid on the Table of the House,
[Pluced in Library See. No. LT-4319/
65]. The report was discussed at
the 18th meeting of the Board of
Trade held on 12-4-65 at Calcutta.
The Board considered that the various
recommendations should receive
urgent attention. In accordance with
the Board's recommendation, Gov-
ernment have decided to set up an
Operational Committee of Senior
Officers of the concerned Ministries
to examine the recommendations,
determine the different types of finan-
cial and organisational inputs needed
to integrate them suitably into the
framework of the Fourth Five-Year
Plan, and take further necessary
action.
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Consortia of Exports

2901, Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) the number of consortia of
exports formed so far; and

(b) the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
following consortia have been form-
ed:—

(1) a consortium for export of
cotton textiles to all ECC
Countries and in particular
to ensure fulfilment of quotas
granted by France, Germany
and Austria;

(2) a carpet consortium for estab-

lishment of a carpet ware-
house at Hamburg;

(3) Steel Exporters Assoclation
for the exporis of prime
steel;

(4) Rolling Stock Equipment

Association for export of
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railway equipment (not yet
registered);

{(5) a consortium for the
of {ransmission fowers.

export

In addition, export of bananas to
Persian Gulf destinations is effected
through the Maharashtra State Co-
operative Marketing Society Ltd,,
Bombay, and the Gujarat State Co-
operative Fruit and Vegetable Mar-
iketing Federation Ltd. Bardoli.

Looting of a Goods Train near
Hakimpur

( Shri Kindar Lal:
'2902.{ Shrl Vishwa Nath Pandey:
Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

{a) whether it is a fact that an
armed gang made an attempt to loot
a goods train near Hakimpur Station
:near Moradabad on the 14th April,
1965;

(b) it so, the details of the incident;
:and

(c) whether the culprits have been
apprehended?

The Deputy Minister in the Minis-
dry of Railways (Shri Sham Nath):
{a) Yes,

(b) and (c). On the night of 14/
15-4-19685, a notorious gang of Run-
ning Train Theft criminals stopped
M-37 Up work train at the Outer
‘Signal of Hakimpur station at about
22-30 hours by interfering with the
signal wires, On the basis of intel-
ligence collected through different
sources regarding the theft, a party
of 4 armed and 2 unarmed Railway
Protection Force Rakshaks headed by
.one Head Rakshak, who had gone to
Hakimpur station by an earlier train,
rushed towards the train. They notic-
«d some criminals throwing out pack-
ages from one wagon, while others
were standing outside. When the
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R.P.F. men challenged the criminals,
they fled away towards a village
known as Gianpur. The R.P.F. men
gave a chase. The criminals who
were armed opened fire on the R.P.F.
On hearing the sound the villagers
rushed out to the assistance of the

RPF. Three of the criminals were
caught, while the remaining three
managed to escape. Two of them

were subsequently arrested by the
District Police, Moradabad. The Govt.
Railway  Police Moradabad have
registered a case U|S 379|307 IPC.

Prototype Production -cum. -Training
Centre

2903. Shri Maniyangadan:-Will the
Minister of Industry and Supply be
pleased to state:

(a) whether the Government of
West Germany propose to set up a
new Prototype Production and Train-
ing Centre in India;

Centres
and their

(b) the number of such
now functioning in India
location; and

(¢) whether any decision has been
taken regarding the location of the
new Centre?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) There i3 no
such proposal at present.

(b) There are now three Prototype
Production and Training Centres,
functioning at Rajkot, Okhla (New
Delhi) and Howrah respectively.
These Centres have been established
in collaboration with the Govern-
ments of the US.A, West Germany
and Japan respectively,

(c) Does not arise.

Precision Instruments Plant in Kerala

2904. Shrli Maniyangadan: Will the
Minister of Industry and Supply be
pleased to refer to the reply given to
Unstarred Question No. 214 on the
20th November, 1964 and state the
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progress made so far in regard to before I read out the Calling Atten-

the establishment of the proposed
Precision Instruments Plant in
Kerala?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): The Detailed
Project Report has since been receiv-
ed from M/s. Prommashexport, Mos-
cow, and is being examined.

Steel Casting Plant at Wardha

2906. Shrimati Maimoona Sultan:
Will the Minister of Industry and
Supply be pleased to state:

.-(a) whether an Indo-Czech agree-
ment has recently been concluded for
getting up a plant to manufacture
steel casting in Wardha (Maharash-
tra);

(b) if so, the terms of the agree-

ment; and
(c) the details of the project?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). An
Agreement for the preparation of a
Detailed Project Report for setting
up of a Foundry Forge Plant at
Wardha has been concluded between
the Government of India and the
Czechoslovak Socialist Republic on
the 25th March 1985. The total capa-
city of the Plant will be 12,000 tons
of steel and alloy steel castings, and
8,300 tons of steel forgings, including
spun pipe moulds, per year, The
estimated capital cost is about Rs. 15
crores. The price payable for the
Detailed Prjoect Report is Rs, 28.50
lakhs.

12.03 hrs.

RE: CALLING ATTENTION

NOTICE (Query)

Mr. Speaker: Calling
Notice—Shri Nath Pai.

Shri Nath Pai (Rajapur):

Attention

Sir,

_ matter of urgent public

tion Notice on the plight of Indians
and citizens of Indian origin in
Zanzibar, I wish to invite your atten-
tion to my Calling Attention Notice,
which is more important, on the
reported fall of Biar Bet

........

Mr. Speaker: He has been informed .
about it.

Shri Nath Pai: I have received no
intimation about that and that is why
I want to bring it here to your notice:

Mr. Speaker: But let us take up
this item which is on the Agenda.

—

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PLIGHT OF INDIANS AND CITIZENS OF
INDIAN ORIGIN IN ZANZIBAR

Shri Nath Pai (Rajapur): Sir, P
call the attention of the Minister of
External Affairs to the following
importance
and I request that he may make a
statement thereon:—

“The plight of Indians and:
citizens of Indian origin in
Zanzibar.”

The Deputy Minister in' the Minis-
try of External Affairs (Shri Dinesh
Singh): Since the Revolution in
Zanzibar in Janusry 1964, the new
Government has been 'taking steps to
take over the means of production in
the Island. Thus, all land has been
nationalised and clove and copra
plantations taken over, Recently, 1%
factories have also been -nationalised.
The immigrant communities, which
include the people of Indian origin,
have felt the impact of these mea-
sures because they were also owners
of land and other means of produe-
tion.
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The nationalisation measures have
been applied uniformly, irrespective

of the 1ttt #r nationality of the
owners.

We recognige that it is the sover-
eign right of an independent State
to enact measures concerning owner-
ship of property, within its limits.
Moreover, the people affected by
these measures are either Zanzibari
nationals or holders of UK and
Colonies passports. The number of
Indian nationals in Zanzibar is about
350, most of whom are in service.

Our Representative in
has been meeting the leaders in
Zanzibar and Dar-es-Salaam and
bringing to their notice on humani-
tarian grounds the hardship faced by
the people of Indian origin with a
view to mitigating them.

Tanzania

Shri Nath Pai: Mr.
point here is not the right of a
sovereign State to pass such social
legislation which it thinks necessary
for the citizens of its Republi¢, as
the Deputy Minister is trying to
insinuate. What we are trying to
draw Governmesant’s atteniion to is
the fact that on the day the High
Commissioner for Tanzania presented
his credentials to the President of
India, two leading papers in Delhi
published reports organising from
Nairobi of harrowing tales of the
sufferings of the citizens of Indian
origin in Tanzania, and particularly
in Zanzibar. Is it part of the
sovereignty to subject citizens of a
free country to such indignities and
humiliations as physical assaults,
night raids on their houses etc.? 1Is
the Government aware of these hap-
penings and, if so, what steps is it
going to take to remedy the situa-
tion?

Speaker, the

Shri Dinesh Singh: The hon. Mem-
ber is aware of the fact that these
are citizens of Tanzania, not ours.

8hrl Ranga (Chittoor):

Anyhow,
they are Indians.

VAISAKHA 10, 1887 (SAKA)
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Shri Dinesh Singh: We cannot go-
by the origin of the people.

Shri Ranga: We can certainly make-
representations.

Shri Dinesh Singh: They are peo-
ple of various origins.

Shri Nath Pai: Then why do you
fight for the Indians in South Africa?

Shrl Dinesh Singh: In this parti-
cular case, as I have mentioned, we
recognize the right of a sovereign:
country to regulate the laws of pro-
perty in its own territory.

Shri Ranga: That is all right. But
could you not make representation?
Sir, this gentleman ought to be sent
to that country as Minister instead of
being our Minister here.

Mr. Speaker: It is
power.

not in my

Shri Nath Pai: Sir, we sympathize
with the Government that it is legal-
ly difficult to deal with this problem.
But may I know on what justifica-
tion do we agitate for citizens of
Indian origin in South Africa?

Mr. Speaker: I cannot answer that
question.

Shri Nath Pai: Sir, you must ask
them to make the position clear.

Our whole stand vis-a-vis South
Africa collapses if we are taking
this stand.

el

Mr. Speaker: Order, order.

Shri Nath Pal: Where is the ques-
tion of “Order, order”? Why is this
Government agitating for the Indians
in South Africa?

Mr. Speaker: That does not
out of this question.

arise

Shri Dinesh Singh: We have made
our position quite clear., We have
taken up this matter of Indians in
South Africa in the United Nations,



‘12137 Indians in

[Shri Dinesl; Singh]
and my hon, friend is fully aware ot
it. In this particular case also, as 1
mentioned, on humanitarian grounds
we have taken it up with the Tan-
zania Government. I have made it
‘very clear in my statement which T
read out just now.

Shri Daji (Indore): Sir, on a point
of order. Sir, in his reply the Minis-
-ter has not answered the points raised
by Shri Nath Pai. Shri Nath Pai has
referred to harrowing tales of night
raids, assault in the bazar etc. Are
these facts known to the Government,
are they correct and, if so, have we
protested abouit them or mnot? This
is a pertinent question.

~ Shri Dinesh Singh: I would beg of
the hon. Members to bear in mind
that the question of law and order
in a foreign country is very difficult
for us to take up. He has talked
about night raids. It is purely a
matter of law and order and we have
nothing to do with it. So far as we
are concerned, we are certainly res-
ponsible, to some extent, for the pro-
tection of our nationals abroad, and
‘we have not had any complaint from
the 350 people that I have mentioned,
that they are being humiliated or they
are suffering from any indignities.

Wt | R W wgAm (W)
FtarT & WrEdE 9% A s
ge & war ¥ fawew T fggHi 9¢ ST
ge g ? afs g, A @ ¥ fFaq 97 o=
#Y gift g€ & "X w A/ arEmat §
wqr AT WY g At ?

ot fadn fag : qar A "EER
geeg wY AW & ar ) v faew
NI JoF afeq SIS A g, 399 ¥
age wies e & qEeEE # )

ot gEN T wGIW: AT °T F
freett g g @ ag 7 T AT
s g # W owT it g A, aw W
7Y aarar ar § |
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£ aaw mivea : 6 & g &
L SU

P ¥ N} RN WT NG W G &
a1 /A T F1 )

WAW RERT : T FT Y 9T 47
Y AT 7T gEHAT o 7

Shri U. M. Trivedi (Mandsaur): It
is very pertinent question. The ques-
tion that has been asked is as to what
is the total amount of loss that has
been suffered in men and money. The
reply to that should come, it it is
available.

Shri Dinesh Singh: I am afraid,
the hon. Member has mixed up the
question of -the suffering that came
to the people after the revolution and
the nationalisation of property. We
are today dealing with the nation-
alisation of the property. We have
an estimate of the property that has
been nationalised, but I do not know
if it would be desirable for me to
give it here because this estimate has
been made by the people concerned
and it may prejudice their case in
asking for compensation.

Shri Ranga: Is that an answer?
Mr. Speaker: It will prejudice

those people for whose interest we
are fighting here.

Shri Ranga: Why? Is it under-
rated loss that it will prejudice.
sft gew W:T WOATY : FTRIC H/AT
# ¥ fir fi & T oX 7g T g
i gmcmE for w7

st gt fawyy wwa (gromae) -
Far sl § " 97 |
st fem fog: & w0 o e

wgaar | & A7z g frgg
qr ?
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ot goR W AT EH AN
g g e gaan)

Shri Krishnapal Singh (Jalesar):
Is it a fact that people of Indian
-origin lost their lives in the last
revolution in Zanzibar; if so, did the
‘Government, lodge any protest with
that Government or did they ask to
.compensate the families of those who
lost their lives?

Shri Dinesh Singh: I did give some
details about the loss of property and
other sufferings after the revolution.
I cannot say off-hand about this be-
cause this is a different question. But
I do not recollect any Indian national
‘having lost his life.

Nt ghe e g (FET)
S wreEt wY w ey ¥, i od,
HAIHT & TEIAT T @I &, IAH FT3@TA
fod o @ & AT I @ wwr
¥ @R # & ag T wgan g fe
@ FT T FT T WOT w1
fgm dw g fF fom & s
& ford 7@ & S Uge S wiw S}
FTIEX G ATAX 1 Aroat waTH
fear § ?

it fadn fag : ag wwer 3
AR 7% AT F AT w78 )

| qamA (wfest) : defae #
WA AN AT ¥ A wreETy ar
wfgat 3 a AR ¥ wa wot @
dfFs N AR awfa I qw &
;’E?mﬁm LEAL Il i

Wt e fag ;. wreday & feey
gwafa T TGEET ALY gET &
WA q&% & #t g #7159
TSGRATTT g1 § | gi % g Arqer
R I wE a9k gw awfy
IR AEHE
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o TRRACAR (FE) C qw @
vt wy faerer faan man, d@er &
frrer o @ & W AR A fre
W | ST § o @ gy W §
I WY ag feren #T 93qw A9 @
;T A g A @ g, afz & A
TR |1 INT F G ¢ & s
fRM & war ?

sit fadw fag : w1 qaw

T ¢, TT 350 W [AE AW 6T
ga &

| THEICAR . W EE g
Y Wi & g frand &Y gooo

geq wgRE ¢ 39 A g
g, TS

st s arear (feeEt) o
W wf| W@ qEw, SuAdr ot &
Rt ¥ agt § WX faad FT war
N REA AT ggag R frovw
@ ¥ g w1 T@A T L A 8, Wh
araeg & ¥ qg sAem wgan g & qar
IFA AT A ATIEHAT F—ATT
F & grEE § W G T qUAS
fear a1 A IEF qOEW 9T @@l &+
arrfoar s #1 9Y ? afs & W
@& & TUAT & agf F amfw ax
q Y AT I I T AT WAHT QT
& @ § forads saa wfa @ o <t
g, o w91 RE T F AR
fed sm @ & o a7 37 sveA F o
g Rfr ¥ g 77 wfafafugy
&t qarar a4t fF agr & P A grea
ag & fF wreaEl F mfas! ®1 a8 wv
st & 5 q@ weEr ARt & o
q9S & 9% a9 T @ AT &, 9
@ & I K1 OFF F faq A ;4O
T WRE | g FIWT AT I A QY
@ & A AT qIFIX TE §§ HL WOAT
fYer et T Fadt ¢ fr 7 @@ &



12141 Indians in

[# wFrRIaTT wre]
arfE &Y U § | 99 § WS ITOHA

9T Fgr ¥ AmIE @@ § ar s few
TRAa T ¥ s awa § 7

Y fAn fog @ w9 & 5§
i SRR O (O R OF i
¥aqo Ay qg fAcm s agn g &
W WA HEF ufEd gEl I F q¥
2 & AT I AT I A, qoAE
Y AR @, FIE I TF A & AT
IAHT TG A FT qATH & 74 Jear g |

Shri Ranga: What for do they come?
To share a drink here?

TV ETEEE
4 _ 4

SR gk & a1 § o wEe qEw
¥ SqTATHEY, WeW FAAT, ¥ qH)
ot ¥ T 97 | TEF wO@q qg gt
f& o avg war ¢ SEW @i Tw
faerar § W Swa @ Y 3w faaw
AT & 1 =Y wY oft 3 oY wr f o
W q&E W AE § 999§
X geay T § qg WA e an
Tgrg fo forme fowmr € asl ) ¥ g
WA 1 TWIAFTATRE,
HH ¥, T F AR A T Fgi-wg A |
aienfaar & Sfla g & a ¥
oF TTEHt ¥ & 7R qgT W qUA I
T & §gI F agl, T WO WA
& gy afea ag F9r0 @A Ty §
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fs So®r qgr 7@ @ | AR oW &
wrar | 7 Afaat w5 o ) w5 Wy
forar, sfen f1€ dawws IoT A8
faet | Sa% Ao oF WX "9 &)
@1 & forasY a3 s & e &t
M E

st qrerme (fragy) - swaer
s Far g !

o TH HAET wifgar . =qaeqy
T A AG @ AT AT ! W9 wNF

g g qer A !

weaw WERY : qg T g
¢ dfew & wro qeaT § v wr sqaeay
w1 W g !

Mo T AAEe ®ifgar : &=

Fo TW "ANET Mfgan:  =Feqr
g ¢ 5 3 ogowr wE ge ¥ WX
% TN BF T I 9T eqry A=y
a1 W 3 97 @@ Tl w gwa far
T | WY T TR W) A AT @ §
& A AW Ad oA F e § 9
e w9 A § | 9w AW A g, AW
T8 ¢ 1 T WO AT 91, @ A9 W
#ifor | oo w9 gg W dw difed
fir foray & o o1 R E ¥ qwT gAY
WY giw g a9 ¥ R oA Wk qf
arET & fem o | aw ¥ faearfya
T | A T IR wEW & A
TR FEA T o @ E 5 T o oagh
Yot gmfa sy arar W@ &1
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Iqreaw wERm AL @ww X
sTEeqT F7 qAT &Y @vay g fF Mo
fear vz § e = wgw et
g feq fedr & dfeq g7t am T8
AT | & G freran w1 3T AR
qaarem f& a7 a9g g, W I w7
A AG WET § | WAL IART AMeH
ot & & @Y 99 & AW W g
qr | & I JaT9 AT

12.31 hrs

RE: MOTIONS FOR ADJOURN-
MENT AND CALLING-ATTENTION
NOTICES

SrruvaTION oN KUuTcH BORDER

Mr, Speaker: I have received seve-
ral adjournment motions, about five
probably, from Dr. L, M., Singhvi,
Shri Hukam Chand Kachhavaiya,
Shri Ram Sewak Yadav, Shri Prakash
Vir Shastri, Dr. Ram Manohar Lohia,
Shri Madhu Limaye, and Shri Kishan
Pattnayak, and also geveral calling-
attention notices from Shri Hemn
Barua, Shri Vishwa Nath Pandey, Shri
Nath Pai, Shri Prakash Vir Shastri,
Dr. L. M. Singhvi, Shri Hukam Chand
Kachhavaiya, Shri U. M. Trivedi,
Shri Yashpal Singh, Shri D. C.
Sharma, Shri Madhu Limaye, Dr. Ram
Manohar Lohia, Shr1 Kishan Pattnayak
Shri P. Venkatasubbiah, Shri Ram
Sewak Yadav, Shri Narendra Singh
Mahida, Shri Jashvant Mehta, Shri
Surendranath Dwivedi, Shri Warior,
Shri Vasudevan Nair and Shri
Onkarlal Berwa. I have received
these today. These are about the
occupation of Indian posts on the
Kutch border and the reported cease-
fire proposals.

I have received intimation that the
hon. Prime Minister is going to make
a gtatement. I shall take these wup
after I have heard the gtatement of
the Prime Minister,

VAISAKHA 10, 1887 (SAKA) Kutch border (Adj.

M. and CA)
Shri Harl Vishnu EKamath
(Hoshangabad): When is he going to
make the statement?

Mr, Speaker: Today, just now,

st THREE ey (FTOEET)
W gz fe wum qd g w3, &
fraza AT amgar § | waw g Y
A aETT I qT @R E WA S R
W ¥ AR ¥ 2 o fr qifeem
¥ wat ¥ § A forgd X & g Al
A Fd s weary faar & 1 afe €@
wrag ¥ g, O yU fawm § f& =
QY wATPE ey & "2 IR
qqE F AR A )

wregw RENaa: § g qanT g |

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): I shall make a brief state-
ment in regard to the cease-fire pro-
posals about which 1 am told that
there have been some misgivings.

Shri Nath Pai (Rajapur): Some of
us had written a letter to the Prime
Minister on the subject but we have
not got any reply yet.

Shri Lal Bahadur Shastri: There-
fore, I am trying to make the position
quite clear. As the House would re-
member, I had indicated on Wednes-
day that gome friendly countries were
taking interest in bringing about a
cessation of fighting on the Kutch
border. The main and formal initia-
tive in this matter has come from the
Prime Minister of the United King-
dom, Mr. Harold Wilson who had
addressed simultaneously a wmessage
to me as well as to President Ayub.

While these discussions are taking
place, between the United Kingdom
on the one side and Pakistan and India
an the other, it would not be in public
interest to spell out details of the
British proposals. I would, however,
assure the House that we shall not
accept anything which is not con-
sistent with what 1 had said last
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|Shrj Lal Bahadur Shastri]

Wednesday and which this House so
generously endorsed.

Mr. Speaker: I think the hon.
Defence Minister also wanted to make
a gtatement.

The Minister of Defence (Shri Y, B.
Chavan): I do not want to make a
statement as such, but I would only
like to make a request to you and to
the House, because some calling at-
tention notices have been received
about what had happened about Biar
Bet and certain other points....

Some hon. Members;: We are not
able to hear the Defence Minister,

Shri Y. B. Chavan: 1 would only
like to make a request to the Speaker
and to this House, because the opera-
tion in the Rann of Kutch is going
on, I certainly would like to take the
House into confidence mand make a
fuller statement after the operation
comeg to some sort of decision. But
in the meanwhile, it is not in the
interest of the security of the forces
that are fighting there, to give de-
tailed information as to what is hap-
pening and where they are @and
what not, today.

Several

correct.

hon, Members: Quite

Shri ¥. B. Chavan: Unfortunately,
the Pakistan press ig certainly mak-
ing some wrong propaganda. Let us
be careful not to become any victims
of that propaganda. My intention is
not to hide enything from this House.
I would certainly come before the
House and make a fuller statement
about it. But please give me the
liberty to choose the time for it,

st Wy fenr (qiT7) B sy
w g g

werw wERT g, N qw
o Gm W g Ay
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Shri Ranga (Chittoor): Yesterday,
when we had some information veu-
chsafed to us from various sources,
we wanted tp have an opportunity
given to the Prime Minister to come
to this House, and to take us into
his confidence, but he did not find it
possible. Then, we all expressed the
wish, and I categorically stated that
we would very much appreciate it,
if the Prime Minister took the trou-
ble to take some of us into his con-
fidence between then and now, so
that we would be in a position to-
know how far and in regard to what
points we should press him to give
information, advice, and assistance
and also take the initiative in this.
House. He has not been pleased to
do that. Now, his Defence Minister
comes and tells us that we should
give him, the House should give him,
the freedom and the privilege of
choosing the time when he should
take us into his confidence and tell
us the exact position achieved on that
border in this particular crisis,

How is it that it has not crossed
their mind that it should be advis-
able for them, for the Defence Minis-
ter as well as the Prime Minister, to
take the leaders of the  different
Groups and parties, including the
Congress Party—because on the last
occasion they invited in addition to
their own Ministers, the Secretaries
of the Congress Party also, and
rightly so, along with the leaders of
the Opposition Groups when the
Prime Minister called us into that
conference—how is it that this has
not crossed their mind, the advisabi-
lity of calling these people and at
least taking these people into their
fullest possible confidence and giving
us the information, and if necessary,.
their advice also?

Then in regard to the conversa-
tions that are going on, the negotia-
tions, what exactly is the text of the
proposal that has been placed before
them by the Prime Minister of UK?
Are we to understand that the Cabi-
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net can be in charge of it and not
the leaders of the Opposition?
(Interruptions) do not be in a
hurry....and that the Prime Minister
and his Cabinet would come to a
decision and afterwards only, if at all,
we would be called, in order to flatter
us, and later on they would face the
House and the country with a fait
accompli? Surely, that is not the
way to deal with Parliament and its
parties.

I would like to bring to your notice
the fact that I have written a letter
to the Prime Minister on April, 8.
There I said:

“T would like to suggest that
in future it would be in the inte-
rest of the nation if you are good
enough to call such conferences
as early as possible and as fre-
quently  thereafter, whenever
such issues affecting or threaten-
ing to affe:t national interests
cutting across party alignments
come up",

The Prime Minister replied on the
11th ag follows:

“The developments on the
Kutch border took a rather sud-
den turn. However, I agree with
you that we should hold such
meeting: as early as it is possible”.

Till now, the Prime Minister has not
been good enough to take anyone of
ug into his confldence.

ot wy fard :  wemw  w@Em,
oY ¥ WA FRTAT 97 5 owwe wef
@ #1 AW AW F AT AW FIH-
R TR AR EqH-HTeeT &
garal & T F dEeT FG | HE 9w
HET oY ®T A °1 T §, IqF AT
AT qA ff X ag wihw wr ¢ fw
g AT F qIT A FH-AR qeqTH
o srATATRder & gera fer ay &
IA I W WWE T FANHI AR AT
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M. and CA)
T foaar s & wgr wgar § fw
faQet af ¥ w1 gl W F
Aigeaq F@T & a1 Ad WX faww

T g @ A, 9y WA A g

oA aY g Ay Aifg w1 & 1 few
feor & gu o R, WA dES FT
I § T 82T A I AR HE AT
& | g "/TO HAAT B

% wg ¥ frdew v wTEaT g
frsfagrami @I b
% qw ¥ &1 1948 ¥ 21 fEmW
Y O & a1 F g6 gFC ¥ q&A
¥ 1 owar & 98 faar o afa w0
4t | T F g A 7 T | qIW 759
& T A WY a8 N o1 @ § | wafer
& g ¥ ST STEar g s am-
A wemE W SH-ATH gl
Y AT ¥ W@ § Wif® g A ATHETET
qER A 95 § 5 9@ aw wowe.
¥ Q™ & oardr 98 fear smar
a a% we &y av gigrat a1 wevd-
T FW@ N amw g 7 g
TF TH SIS AF T & q0E, qH
dfg @ s & arx A T § g
AN FErE § g, A A A GHT, AT
2 ¥ g, af o w95 F g S0
o 21 gafed fadnft el g
T | Wigesa wr fomr g ar ad aw
mar ag §, Hify = w0

weaw wEEw : #T SqEAEqT s
¥ & 7§ gEl | oW gemr \
WY @ & ¢ fF AT yEedr F AW
g wrf spEeaT w e g 8

st ay foma : wToy wE AT,
weqw W - 4 g oar, @ A

M I | W Afsy W wTH w T=_
@ifag
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¥o T HAYET Afgar (FRETaz):

T U -9 gy fzar 91, weag

were wgEd ¥ ogEd o

o T AAVIT Sfgar: AT syaeqr
F I § 9O TH-UH W™ 9T |
19 qH wea Afwg 5 & oy wm-
U T 92 SqaeqT T 0 IS |

W HERE ;594 FTH-OF!
‘FEITE 9T qAEGT FT T ¢

Mo TW HAET wNfgar : w9 sw
A @ § e

weaw wEvEw - i wgr fF & o
FRATE | T qR wer e | 8 oy
wg {5 9% Fm 1 it ez g Wi
Tl A qAE F OE W fag o F
IR N X WE | WA qFedr w
g\ war g ?

o W AACT wifEgar @ ww
oo &1 aY & sk gaw aT g |

Shri Surendranath Dwivedy
‘(Kendrapara): Now that some pro-
posalg are being discussed and some
.talks are going on, I can understand
that the Prime Minister is not in a
position to spell out the details of the
. proposal, but I want to know whether
they have accepted the mediation, the
.mediatory role that the UK Prime
.Minister is playing.

Shri Hem Barua (Gauhati): When
Kanjarkot was occupied forcibly by
‘Pakistan, our Prime Minister told us
that India was prepared to effect a
cease-fire on the basis of the Pakis-
tani occupation of Kanjarkot, that
~that would be followed by talks to-
wards a restoration of the status quo
-ante. Since new both Biar Bet and
.Point 84 mre occupied by Pakistan,
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may we know whether Government
are in a position to tell ys if Govern-
ment are going to effect a cease-fire
in that area on the basis of these
Pakistani aggressive postures? Do
not the British proposals try to bind
us to this position? If they do, are
our Government prepared to tell
Pakistan and Britain that Pakistan
must withdraw from these occupied
areas in that particular territory,
and that if she doves not, our army
would decide their own strategy and
there can be no cease-fire on the
basis of these occupied areas being
in the possession of Pakistan in the
Rann of Kutch?

Shri Vasudevan Nair (Ambela-
puzha): The situation, according to
us, is becoming more serious and
complicated, and we do not at all
agree with the Prime Minister that
he cannot divulge the socalled cease-
fire proposals from the British Prime
Minister. We feel that there iz a
deep-seated conspiracy, manoeuvre,
on the part of the Imperialist
Powers. With one hand they are
pushing Pakistan into our territory,
and with the other hand they are
trying to restrain us. I am afraid
our Government is walking into a
trap. They have already walked in-
to a trap. So, we are not at all pre-
pared to accept the suggestion by the
Prime Minister that the cease-fire
proposal should be kept a secret
from our country and from Parlia-
ment. So, I request you to ask the
Prime Minizter to take this House
into confldence as far as the negotia-
tions are concerned, as far as the
cease-fire proposals of the so-called
friends, UK and USA, are concerned.

Shri U. M. Trivedi (Mandsaur): In
view of the statement that the Prime
Minister has been pleased to make
today, it is not possible for us to
force him to make any further state-
ment, but at the same time we are
not feeling satisfied. It is just pos-
sible that our country would be led
into a position whereby a cease-fire
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of a nature not liked by the country
at all is going to result, and it will
be placed  before us gs a fait ac-
compli. Can I not request, and can
this House not request, the Prime
Minister through you that the propo-
sal made by Shri Ranga be accepted
and that today in the afternoon the
leaders of the groups be called by the
Prime Minister, and the whole situa-
tion explained, so that the country
may feel at rest about this dubious
position that is now facing the coun-
try? Will it not be possible for him
to tell us what exactly the position is?

Even with regard to the statement
made by the Defence Minister, you
will agree that it would be very
necessary, whatever right or wrong
there may be, to satisfy the
eountry that it is not as
bad as the country is thinking.

oft gEmeEty e (fawAR):
fade & avay ¥ gATT wqWE Agw
weq1 ¢ | fagw ¥ I |1 GEl ;v
Ty w1 gfer g g
A1 WY Faw g9 & a8 @ faeT w1
A1 fegeam FEM @ g F® A
a7 gae efgrm adi @ | aifewm #
d17 gTdE aEl A w9 A
AE IR 99 F e qgemEr
2 ¢ tiew awelte |/ R
aw #1 feafa @awe 1 gfes=o
% graeg | fadw w1 0w yETd gure
gqH HAT St F g o"TaT §
W EE Ft S ge-faow F wae
¥ T & quW geY w1 WK A war
g TR WA @t S el wTon
AW THE AZN FAT Aigd & | AfFA
IEM W T FES @ gal
gywe Wratfam ¢ 19 & &
FANR TAl ¥ qg qU=I7 67 @ ¢
fag # aomr m f& fwew @
520 (Ai) LSD—S.
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e Fg g fr SR Twmway & fe
aferr &Y ¥Te ARl ¥ g o,
AT W d0 f Sw Rw H 7
W, IAHT AR W T g g
g g gEats IAEr ;T g
T Ag AW w@ g @ & wgm fe
fada wrewd % a0 ww Ww AW
W & AR gl g W ¥ o

0 ST w s 9w X ¥ fAT qm

frere s & 1 2w o WY
M7 ¥ ¥ggmwadr ot @

T § 6 wowt /) 3w w1 e
AT @ TEET AT WO qrwor w6 &

fe fegem war dm @& won
W won afew At wwa
frefy =& @m, 9w ¥ S ST
q9H § | WO O G v
el ¥ owr wed A Wiy 3w A
agvfa ® @y &

Shri Nath Pai: I would urge the
Prime Minister to take the pleas that
have been made from this side more
seriously and not to persuade himself
that this is the usual game to derive
political advantage from a national
catastrophe. With this, may I ask
him one or two questions, and one of
the Defence Minister too?

In the past, our experience has been
that because of certain honesty and,
maybe, a degree of gullibility,
as the President has said, the cease-
fires, so far as this country is
concerned, have degenerated into
traps for us. The pattern seems to be
that an enemy comes, grabs our
territory and then agrees to cease-
fire. He remains in possession, and
we go on assuaging our wounded
self-respect by saying that we are not
going to negotiate with him.

Shri Shastri has just now reminded
us of that day’s commonsense in
this House. May I tell him that
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[Shri Nath Pai)

the commonsense wag on thig issua
that we shall resist and repel the
aggression? Pakistan today hag grab-
bed our territory, but something far
more serious she is likely to get
away with, if such a dishonourable
cease-fire is accepted by the Govern-
ment under the plea of national in-
terest, wisdom, long-term interest and
all these hollow-sounding words.
Pakistan, having run away with terri-
tory, will run away with something
more dangerous, more precious,
more vital, and in the long run
more harmful, that is the prestige of
the country. We have withdrawn from
some posts, and there should not be
any ceasefire unless we push them
with our mighty to the border line,
and then let us have any talks. May
I hope that this will be the posture
of this country? It is in adopting
this transcendental posture that
Parliament is united, and not on any
other lissue,

Shri Chavan has asked us not ‘o
embarrass him by putting questions,
We are prepared, but how long
would he like us to be guessing what
is happening? Does he know that
foreign correspondents stationed in
India flew to Karachi and were taken
by the Operational Commander of
the Pakistan Army to Biar Bet and
shown everything, and we have been
humbled to read it? Would it not
have been desirable, if you cannot
take somebody from here, to have
taken some correspondents and
shown them the truth of it? If you
do not want us to fall a victim to the
propaganda of Pakistan, there should
be regular statements by the Prime
Minister, by the Defence Minister.
We also feel deeply humbled that it
is Radio Pakistan which should have
told this country first that Biar Bet
has fallen.

There is no question of any kind of
muhabbat or prem. We are speaking
for our rights and expressing our
anxiety. Let not this anxlety be
misinterpreted in any other manner
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except the common resolva we have
adopted. We want, therefore, a cate-~
gorical assurance. General words
that in the national interest nothing
can be disclosed will not be enough.
The nation is not in a mood to put up
with this.

o TW RANEL wifgar : weaer
g, WH ATHIC § AT AT o ¥

qaf S F A A ae oA
Jew@ A8 & s\ T ¥ swger
g1 & ¥ fggeam sy Aifc @
AF-RWTH FATE AN IAH
TR ¥ FgAr AEE |

QAR I MA@ qq7 aF
oA X OF &Y AU AT S A
4 g% FoAr a1 & a@w W @
¢, T 9T STE, §F gW 99 gAE
¥ §£9 T FOE, W7 FEd wek-
= wF off e F oywma ¥
O 5T W g1 % qE 9
ST 3T B | s fawme A AT
g w@ | Y ST & a1 faewe ¥
dgmer® ¥ mwamaariag
A AgaT g f5 wiw w2l wwaE
FTERFIRH 9@ § qa 1 = dedw
w1 garg frar ¥ @@ & e fammw
faegr &% & W ¢ f& w@
Fga AW I § 1§ W FEr
T T W F A |
wT gafaea #Y qiferamz gt at
¥ ggar fF ag Mt @R § Wifw
¥ fagzamw A aY gard gwe faar Ay
& gt ov A Y F1 gwrEe A
¢ afew argt o< f I 7 g a7
qor &1 faar Al g e
I AN 99 F I v far i age
gt dW dTEY & IAT FATR gwaT WA
FU I A qguhraasg wg &
wigsr &1 W aff ¥ @ g
# Wiy wwOFE  F I§ QAT AvT
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F1 WY U AT FFAT § Ay aY swew
N @ FL A TR AT AY HY
77 fegemm 1 ghwr T € a@
9T 9T TP AEY & | 9gE A
A ag & | gEd A o S F
at ¥ wgAT WEATE ...

7% WA qrew: g %A ¢ |

To T wATge aifgar : ag aww
T WTRET R

o wER - e argd & @
mHRT R gT R |

o TW AT Afgar ;A

e weorm wERm A A7

e /g ;. O 1T W WY
Aegdr | wa AW oae oft &
quH H FgAT AET & qAwE W
7 T

Mo TW wANEY Ffgar: wre o
F wga § F gt 99 ®g &%
¥

qeEe HERY ;AT W JAH AR
TH IFF 9 o | AT v sy
ag fa & awe & FgAE

Mo T RAET wfgar : qr g
q7 WTX ATMT ¥ g% Wl oY %g
T®_ T TE T F qHI x|
9% g, WA aw sy €
9 at ggi e odr a9 g€ Y A¥ ww
a ggfesiaren §f AR SEF O
qT9 gET WY §UTH 99 W@T 4T |
T ZR HTEH FF G9T H £ TEAET
qoTHT JIfgT | 9T g aifEea &
ag ¥ feafqy & & 7o gw wfeme &
grelt % W% FT T9TE X W@ S
wre az 7 feafiy % § &Y & wgar Amgr
g f& ot Y @ aw ot gowTe
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FY FIAT O FAX g 2 AG AT
T X ORI WA FT @
foamr fe # o aff  faoar
s o & gow wg & foar
sgr g & Koy frewr g
f& @@ g@T F ger Aff 9mar ¢
Hfww ag o A fadar g ok &
fie wreelt ot W X e @19 9 F
a1 R E e ol aF ¥ waT awey
T s ...

qUN AT : WA W9 &R WY
wfam ?

To T WANET WIgQr: qFH HYAT
arEy Y wew Y A Afy o fee &
ot T g A wE

e WERY : ¥Mo HIGE WIT A
wfefedt gt Frmy § f wor @
T AA A A AT R T AL |
o ¥ e ¥ 3 guw i Sfe
ar o g% FEw wT A egw TEAT A
qeT |

To T wAIET |fgar : wTEAT AT
N wAr 3 wer wfgd, Tww W
AT woar I F1 g arfgm fw s
W IR MA TG G ;EAE av
WL D IAF | T AL
3T ® 2T & afgw

ot Wld (weierg ) W oqw @ a
AYA! qTq qWTT §T q@T § | AT
g dad & awy guard W & K47
W & vaE WA e aw & Aara
w1 fammra a7 N ffaw F77 "y
§ AR ag@T R @ & 1 wher
& faq Y & wgar w@ar g fr ag &fr
# @ ar WA I W faae
X X qe% & aq fomwr 5 ae oA-
fesw & gwm ar. arewEfawar F gur ar
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[sfr =¥ ]
@iv N fr fas wfe & wisr &
war & ar od feafr # wa
i F1 favaw o Ty @] wd
#f &7 S ar ag S auwaT
F1 a9 T gET ) :

Dr. L. M. Simghvi (Jodhpur): Mr.
Speaker, I only want to point out that
in bringing the Adjournment Motion
and the Calling Attention Notices, our
main purpose was and is to draw the
atlention of the Government to the
deeply distressing circumstances ynder
which it appears we had to abandon
our positions in Biar Bet and Point
84. We would like, before this matter
is taken up, as you said, that the Gov-
ernment should clarify at least in
respect of what has already happened
and what has been broadcast all over
the world except in India. There is
no defence or there is no strength in
the plea that the hon, Prime Minister
and the Defence Minister made that
in the interests of the public, in pub-
lic interests, amd in the interests of
national security, which are close and
dear to our heart, no information even
about the events and happenings
which are known all over the world
would be conveyed and communicated
1o this House. We can understand
that the exigency of the preseni con-
flict requires us to be restrained and
to be patient about certain kinds of
information, bug it is hardly possible
for any minister in a parliamentary
democracy to claim that there must
be a moratorium on providing any
information whatever to this House.

Several hon. Members rose——

Mr. Speaker: Order, order. Shri
Kachhavaiya’s name was both in the
Adjournment Motion &nd in the Call-
ing Attention Notice,

Shri Sivamurthi Swamy (Koppal):
Our group has not spoken.

Shri Daji (Indore): Once the
second round starts, others also should
be called, Sir.
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st goare fag (FET) o owemw
wgrea, ¥ 100 wifew wdwe Afew
fe & & v IO @ I FEAT T0EAv
g W 7z gz ¥ fF gur @ 93
gae frar an, gary e e g,
gardy el & IO Fear gEr A
oy g # fwe ¥ smew fafes
o R ¥ T FW A ¢ oag
THET WX TR FT CF JOq F JET
TR E, FT W FEA A 0F
o ¥ Avera wrgy § W e wT
AR FT U & q H @ F gy
wgd & at & s =ngan § R oo
W 3T T 3 v ¥ g fe
7g ag fedom & fe o g faarae
WX FATHIT FT AT IR gIqAT
forart & &Y T e  gw qdf arfeeaT
¥ qifeearr gomer gfam & A @
% @ gowg 9 gfaset #7 F1aw Wy
g Fuwie @1 ofcaq ¥ 7 mar v
qIETT AT FA #F QT ¥ § 7

WY g T® wg w (J[qE) ¢
# wur Hd F oF & I FgAT qATRN
g fr g @ w § G afew
TEX ¥ MW AR T UE FgA ¥
ifg< &, A woEAm #R FRQIC waRd
FT qg THL AN F@r ¢ fF 39
IR F FAIT FT GEIAGS F @A &
q ag Fwan § R 9 awTe v ¥ g
AT W I¥ NP ger F fog dae @
afer wasl < W F@ER ¥ 4T
1 favamw @@ | F@T §@ Y ag
fq oz ¢ s9 qifesTa &= T 9 &
IAHT W ¥ Qg ATY F9097 7497 971 fF
g8 X F qfear o) AT wT A
fegmm 7 wifvsamr wow I qoE
TR F FEA  F d g AR P2
3¢ § W faga, wew, qow, sew
N_W, T, T, T HIT FEHIT
o qOTT §F qq TSUY &r @l
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9T I WO JATC ERS FT @
a adt e afcfeafa & o w9 e
# B FT  Tg WOUETAT B FT
7 W e gg Afy g ]
dure & f& I SAF WU W 100
= weae aF @ae w3 g famr g ?
g9 39 Wl & arde w § A
At ak & fafew § ¥fes o avaew
% & ow &t a wg wmEw g oaw
I #1 fi9 A7 F@ A q@ Iq AE
T9F o av  qifeeare sgt & ag
ogT ¢ I IJER TATH A 100-200
fiw 98 7 a2y faar g o

N TRsaOAR (FAT) 0 AL
% foz &Y a@ oA &

SOR AEEG : I & qrer qwit
# 9@ 7 ¥ W1 g a5 mmgmy £
9 d%ar § |

t TRTTMAE : fAE wF qYer
ar fraza &= 2

W wEEg ST A wrg Ay
@ HIH ATEY AR 5T TR A
g 7 e

This is the legitimate demand of
the Members of the House that
they should be given intimation
which is appearing in the papers and
which everybody knows; they want
that what the facts are should be con-
veyed. I agree with them to that
extent. But so far as the other things
are concerned, we have to be very
cautious. I have been argued that the
Government should tell us what the
talks are that are going on about cecse-
fire. It have been asked here tha! the
Government must give the informa-
tion as to what it is going to do. It
has also been ingisted as to what the
terms of that request or mediation—or
whatever it may be called—are: we do
not call it mediation; it is not media-
tion so far as I can see. They want
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1o know what exactly the precise terms
are, or what is being conveyed to
them.

Shri Surendranath Dwivedy: And
what is the role the British Prime
Minister is playing if it is not media-
tion,

Mr. Speaker: My request to the
House is that the functions of Parlia-
ment are to lay down the broad poli-
cies. Within those policies, the execu-
tive has to administer the country. The
administration has to be left to the
Government. If it ever violates ex-
ceeds, transgresses, those limits that
have been laid down by the Parlia-
ment, it has no right to survive. it
must go out. (Interruption),

Government has been returned by a
majority; Government would certain-
ly obey the directions of Parliament.
The Parliament here adopts the policy
and the Government shall have to act
according to the policy ~that Parlia-
ment lays down. We have had that
discussion the other day and the atti-
tude of the Government also has been

declared in unequivocal terms. Par-
liament has adopted that resolution
almost unanimously here.
Shri Harl Vishnu Kamath: TUnani-
mously, not almost.
Mo TW wANgT Wfgan:  weger

wRey, g Wt wfe s 8, o9 swar
FAATHFCH GO AT A fear wav

QN WG ¢ TAAHE ®TOFTAT
A weare ar A Tear & fFowe
ag et ¥ aada v @ & N 1@
TG I AF A TqW, IT % f5 @
AT FodT & | HUT TAAHE FT A7
#gr a7 ff ag qamo f& fro fasgw
A 39 *r %qr faed foelt & ar gardt
wYor fred waw 9 g9 & a1 a7 fFw
g @ AT Tg WTh Wy HTAT AOEAL
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[weaer wgiaa]
# g1 Wiz &1 o fegemw & & ag
8 B cnicsnnns

st vy fomg : O a9 W& E
AMAYg Faeg Je-faam & ar ° quar
2187 & |

S} TREA® AR © g9 AN 4E
[T AT A [BAT RS |

e VI : WAL AAAG TG
ag & =g, M I g & av  frmra
X g & o Wt W @
w1 57 fafaedy = @, & 99 T
qifearie ¥1 Rew ¥ @ 2T fE

st wy femd : seaw wgRE, AT
aeqT &1 9% § | W gl

weaw g : A, § aE gAar |
w1q afsq

S TITEAT qTAY : AL WRIET, . .

qEqW TEAQ : WAAIT TS WA
5 Wi | 77 o g faar @ A
77 %3 FAT § |

Y TwEE® TRY | WL WY,
gufRca i s s RE. ..

weow wgEE : wF & o T
g | (Interruptions).

=t TR aTeE ¢ NEW W,
T wee i wee” w8 R E |
g F19 °@ wawAEa g 7

weow wgEa: ¥ 39 F1 A 74T
FEM | AAAG dwE 35 9 |
(Interruptions).

u% WAAT qFEq  qfEeeT &
orel, g & w T G E 7
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T RTAAIG QI € : qIfheard § q8T
#1 a1 fgzwa 7@ § | (Interruptions).

qF WA §Ter 7 gaw fqrd
@i——gga 417 & f@ § AR ww qife-
WA & | (Interruptions).

W THdA aTeE ;. e WEed,
& oy ¥ 7 famer faaw wT @
fe gw & a8 4 a9y fE
*gi gee g, fra fawmgy &, w19 wAiex
2 1 S W g@T 9% S U §, I
#§ vav T fear m@r

ot g @ © W ga-fanw
® 2 |

weaw wgiea : & qe 9 &
TR T A 7 fafasd a1 #1€ sraiany
 E fFag oo oog NS g sy ar
mmmﬁ W, . . . (Interruptions).

U% AMAIY §RT : q¢ §ATH AGH

T
5 .

(Interruptions) .

o W wANET wifgar: wT oy
st w1 fewr @ 7 aRTC wT Wt
srfemadi g, ot &1 e & 0
(Interruptions) '

WsAN WEWAW AT AT WA
AT FE T AT

A7} TTHRAE T : WA HEIRA, .. .

(Interrnptions).
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WY TIHATE q1EF © A IU THEE
TAA A §, ITHT AT A AG §
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o ot wy fema : oww o 3W
LTS A, qTHET @ g ST |

mqg’tw . & w1 A (Interruptions).
FH Q@ E | T FW AR @ Wqﬁu:ﬁ%aﬁr&ﬁm
T M e A ¥ gww AR I I Y
ATHX FTT §, I8 F1 4w Ag1 T oY TRAAF qIEA ¢ WG AR
g, ¥ifs offarie ¥ e 1 Y aR ¥ gAWT e ITWA AT A e

g TEwT R AT g 7
Shri Ranga: It is the Congress
members who are provoking them.

Mr. Speaker: First I have asked
him to sit down. He must follow the

qrfeedY AT Y, ag mifefrseR 2 @Y § 1

ot wgwfema : Nfq 97 gvw 737
1 FT g7 ZW FY 39T 7 7

9T TERe F gefafare w5 § W}

99 qiferdt § WY FTH qW@TT g
7g a1q g & 7 g s adwew fafaed
FIIfRAMWE | mwTEam g e d
IR qAE | wF A AT qWwS
i f& ... (Interruptions).

oft agfend @ i F1 aofaw
A1 W7 a1, g8 AT E

weaW WEWET . AT WET |
(Interruptions).

Q& WIARTT TE T @ o FHA
feqr & mom @ AT w0

WOW WgAE ;W OTRT.
(Interruptions). W& H1§ g LEAS
forely smanfy |

To T wAET Wifgar = **
st ®o Aro famrlt (wFgy) : **
ST CRmAUAR . Y*

ot wy femad @ **

e WEW : W 84 WA
we & ST | (Interruptions).
oY, T |

To T FANET Tfgan : **

o AgEg . 9d & Te W

TR Ffgar 71 wgar § fr ag wwae
T WE

sequence of the proceedings.

T A iR ¥ w A<
weaT § e ggt oow ¥ sy @ 7
(Interruptions).

Q& AAAT §IE : qQT WA
®T @ & g8 @0 | (Interruptions).

werw WA : qifEaTAel § ATE
Wt gu & 7@d ot TgT g€ & v W
g v g 4 ot @ arfeie
#, afew ok qifeamiel ® o, afew
o W w1 9w @ @ oo
e # N H T F oA, afe
FOAET T qH |

To T wAET Wifgar ;e
¥ agt T B TF A< Y THE FY,
THT 9HF FT TWT AT 47 | HIC W9
wg, A & ¥y oo Hfew & @
w g | AT ¥ ag aw A we

AN REIAT : WL ATAY qEEd
e & afr §..

‘T"m"ﬂmiﬂfgﬂt ﬁu‘gm
Fr T & | 9% wrw & arferamied
e £ arg 78 2, wofog §9 wmo &7
e feamar & 5 oifearde & s
A @t & | T g A A vy v
oY qwfRy 1 ATfER g agt 9T 3o FTW
FH " E | (Interruptions).

e

**Not recorded.
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W WEET : T AN %gX
% s Wiz it 2 fe oFedw | AT e
W T T@r 2 | ¥y € 7

Yo TR wAgY Mfgar : & T3
T g 1| (Interruptions).

W fomr qewww  (FEEgR)
T AN A ww AW E, W A WA
T FG & 7 T W AT A 9T
Tir wTx & fag § ?

S HTRATY 6T | WY 5 faarror
M SEATH AR | (Interruptions).

W femA  qzemE : faEAT AT
T g W A 7

St THREE TR ¢ W SEE
et & w@eft, & g fag, X W
e “Qruree” | sq7 ¥ Rl wm-
A wzen & QY a1 w@Ar =rfygn ?
A%t Y gF wer oY wd Frawar
(Interruptions).

Shri Raghunath Singh
I have never said it.
sewAEs arew Uy AdY Ay
(Interruptions),

WEOR WENT AT WTH WIqE
¥ wert & , a1 ¥ grew wY gewd
FF W T F | AT 0EY am$

5T dfww

st wy fomd @ Zw aww @A
3 §, cEwT w7 Qfedr

Wt ORATE qEAE A EE dvE
¥ oage w91 o At &, T gAw &
s Tl o & 1 89 AT § s
o fod o & 1 @ TEE e
T § oo

Q& WIAHE WO
afew |

QT ®
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Shri EKapur Singh (Ludhiana):
May I say, Sir, as to what is our real
position? Our real grievance is that
certain positions oy postures have becn
attributed to us which postures and
which positions we have never assum-
ed or taken. All the arguments,
therefore, which you have based upon
them, are arguments which are not
valid. We do not require either the
Prime Minister or the Defence Min-
ister to take us into confidence in re-
gard to any details. All we want
from them is to allay certain appre-
hensions, serious apprehensions, which
all of us have and which are based
upon concrete evidence, and to tell us
that those apprehensions are not justi-
fled in view of the negotiations 1the
Prime Minister is holding or the posi-
tions which the Defence Minister's
forces are taking up there. Thiys i3 all
what we want.

weow wEiEw  3g oY ¥ e
% strew fafreec aga & f & 9w am
N arEw THAwEHT X F@T g L W
M F@E AT qF fEar @ gy aw
a7 faar fF qaiT &1 ag s & fF Y
gfaem, St N FEmTT § 99 AT
¥ q@ a9 TEAAAE BT 4E TAAT 2AT
gt fe ot gfaem ag dug s7ar
HTEAT & AT H | qR a17 & W qowy
AW ¥ surar 7% e f W@ T
# 7g Aaa ff IF T AT HAISA I
W g sgr s 4 fe wem fafa-
trr faadt ¢iemwE W@y &
(Interruptions).

st vy famd : FF3 B qT@ AT
4 § afsa T@A7 97 Feav AT AT

(Interruprions).
Shri A. N. Vidyalankar (Hoshiat-
pur): What is this running commen-

tary, Sir? We want to hear you and
they do not allow you to speak.

W WYY : AT AT WA FIE,
q#f dar mar @ fF & v ganw
FTAE A g Al g
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o F1 | & @A A9 F9
I AR WEAr § & o 1w
FEAT § IF F! FH FL AT AEAE |
arwe gfs fafeed & g9 7 @,
zafae osaART WA, R WIH N
TidT #T gATE daT AGY gT
fafazdt agh ot IR oY ag waife-
gz wKAr | fedr a3 Q9 gEA1 A1
fow aw fog g, ag | A
fafaedt F g & @M | T A3
nEAAHE WA F1 gATA G2 TE FAT
i (frvoim ) | AfeT & modt oF
T A€ JZ AT @A § ) NIEA
fafreet a1ga & d&1 @@ @, F@@A
FAFAT AT TFHIROA qg AT and,
faaft A 91 a% fomdy Zarag w1 &
fer ¥ wmet 27 I®T WA @ A7 IF
FEE F1 IUIT TARHE W@ A1 AT
PTEH FY Y, ITH qafews aifw IEE
ATAFTA AZA HY A @ |

it vy fewd A oF sEEET W
bEC O SR

W TRTACAAT
FIATARATE |

¥ ox faam

TR WEWRY : 0T IF SHATYT FT
vy AEY JsAT R |

W ouq fewd ;. WY wEAT @OH
g g & | Xsmaeqy FT g I
%A1 g |

Mo W wAIER Hifgar : M 56
W ogA § sATEE 8, s
TN FT  FAHT §, T AT gwIs
T @, W7 3§ A ¥ FE WY
TR mfemE F v ¥ o farEw
HYAT 1 ATHEA  HYAT ATAAG W9QAT
fodt oY asg & 99 F FEA QT AT
TTHR FAATY ¥ FTOT Tg AT @
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A fRT J@& art § <% qar F amuy
A HTAT & IH AFT WIT gHIIA
g 37 mtvag +Fa & gz @
frgedt ot Temas " ¥
fas gaar§r & sz =gar g

qeqN RFAW : I {7 ag g
LEAREAU (O

st vy fawd : ¥ OF agEEqT A
J97 & HYU ATYT FT NET AT

-

W W & sOET qEmar
T 2 19T TF AFF AT AT AW A
i

ot vy foma ;gAY 93 spEear w
T @ | A WHET &ew AE gwr

21 %9 9T F a1 F7 W ISEI
aAwar g |
Mr. Speaker: [ am at a loss to

understand how I can proceed. When
I take a little strong action, Opposi-
tion Members do not support me.

st TRTATARE ¢ X OF qrgAr
gT & |

Wt Ay fewd : w9 OE wETE
Famr ¥ o,

wegw wgEw ;. few q s
LEIE G- Lo

st e agEe sret 0 o
wgreg, 3. difgar ¥ a@ o famand
3 FEAFT AR A . (oA )
gzar wi:q'rqtmmﬁ& g9 |
EEACE R S CAR A LI IRE )
g & gua famr 7Y $7T § 0 we
IR TETA § W7 AZ AN qAAA qAA
g S IATT AN w1 1 AfeA
T TaAAT A A & e
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[ /e aggT e ]

2Ol § A gwOnagwi g @TRW
AX &, R fqaq oF a8 qraT ¥ AT
T 8, IgHATT A FHHIT A HIAW
ATTARATR TT FF EH ITF
gafas s #wa § | Afeq aw A9-
T-0F g9 +1 a8t ¥ wafees saisaq
Z g A9 & fau ag mpafeq @
AT EA FARY TLQEA T FT a9
A

o TR AANFT AMfgar: 728 wrea
1947 &1 I 147 Y, IF[ HAIT AT
@ |

Nl WA AFPT ATEA ;. F 39 g
& fazzT w391 st g 5 &% 15 @0
XIAR F 27 wodl Ledie & wodAr
W 9 &5 4 .. (freamA) wifgy
g W w73 WA}, W ogH oW
w3 @A fF gart qw AN gowa
M7 g Iw T qeyy feg d &

it wy faad : wgra # sar g

37

ot AT ALY [ATERY : gqFT A1GT
QAT qiF TN A /M F, A fag
gud, M d fad <§, agam a-qfewa
g2 W xas 9 WA gy § a%

o ferr aqryias
.qE FQ

ELIGEE

S W AFET e - @ [ag
AT FA Y FH AL T @
¥ g o aff gw AW, gx fame
qT a3 FE A gEwr FE A W
gSuq g T WA | §W qIg w
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w1 A qEeT A 1 & A
wem 5 wfex @ awmr S5 #rgw
mfd & gascana g | & ag sgar
g f& o w7 99, WU GEH
A AW 7 L, FIAT e 7
AT & g9 gaw, FEHEOW TE
M T W g, TO a1 THRH F WY
I wifgd, §o @ I mfa & W™
o9 I FEiH 09, U ¥ AN
wi & a9 sara WY fer o 1 7w

N dwr, Fo oA wgRT g @A
3! @ W @ T T @ FY
gh qer RN E ag A dm Ay

st vy famd : ¥U qF sqEear
T I



2171 Situation on

AT &
Wy fomd @ g7 fad

IHF 1 WY R F A7 T FX, I8 WY
el A

o Wy

v wgEg At T

N vy famd AT smEedT w
¥ € a1 W9 1 §IgE F O @
Fd § ) W7 gF ar &, Wi gEw
A F T AT FEEHIT FT T969 & |

Wt vgare fag : mo @feyr
I, TaeqT, Faeqr fredt I
T |

Shri Ranga: M, Speaker, Sir, as
home hon. Members from the different
Opposition groups have just now said,
it would have been much better, you
would have been helped, the House
would have been helped and all
our hon. friends could have felt much
less concerned, if my hon. friend
the Leader of the House, had taken
the House into his confidence,, ..

Shri Frank Anthony (Nominated-
Anglo-Indians): He said it on Wed-
nesday .

Shri Ranga:....and uttered the
last three sentences which he has
utftered just now. My complaint is

just this—you may dismiss it; but I
feel it very genuinely—that almost
all this trouble could have been

avoided if only, as he made his first
statement, he had thought it fit also
to give that assurance which in the
end, after all this trouble, he gave.
It looks as though it was extracted
from him. He could have said it
earlier.

Sir, 1 am all in agreement with him
when he said that we should main-
tain the status the prestige, he dig-
nity and the decorum of this House.
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You must have noted it also how svo
many of us, quite 3 number of us, who
could have said several other things
which have been said, by others and
rightly they were said, did not do so:
we did not refer to any guch things.
We kept ourseives within much less
than the ordinary queries we :oula
have raised on this question. But,
instead of that, what is it that we have
got from you to choose? I am not
making any observation. Ia tha*
observation I could have expected—
may be, I would have been wrong in
having  that expectation—withina
reason, in the light of the observations
I myself have made, that you would
say, that ag you cannot observe the
normal parliamentary practices on
such occasions when these details
could not possibly be given openly, in
the interests of the country, to the
whole of the House, certainly, in the
same way in which it is done in
England, and sometimes in Awmerica
too on such rare occasions when there
ie a national cricis, that other parties,
parties other than the ruling warty,
are taken into confidence and :heir
patriotism also—we do not distrust or
question their patriotism—would bz
taken for granted by Government, as
also our sense of responsibility, and
we would be given an opportunity, as
far ag it is consistent with the general
secrecy, with the ultimate secrecy that
the Government has got to maintain
for itself, to express our views, that
we would be taken into confidence aud
our views and reactions obtained and,
thereafter, take the final decision be-
cause, as I have said earlier, the final
decision rests with them because they
have to carry on the Government and
we do not guestion that. Now, that
much at least I expected them to con-
cede. But I do not know, my hon.
friend, the Leader of the House, seems
to be hesitant to make the concessions
that are absolutely necessary, the con-
cessions that ought to have been made
by him of his own.

Shri N. C. Chatterjee (Burdwan):
May I just say a word? After the
categorical declaration made by the
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[Shri N, C. Chatterjee]
Prime Minister that there -will be no
deflection  from the very clear
announcement that he made, that the
condition-precedent to cease-fire ghall
be the vacation of aggression and that
he still sticks to that, I think there
should be an end to all discussion now.
We stand by the Prime Minister and
the Government and we hope they
will carry out this solemn declaration.

Shri Lal Bahadur Shastri: I shall
take only one minute. I merely wanted
to clarify what I have just now said,
at the end of my observations. I shail
just repeat what I said in the state-
ment in the beginning. I do not know
if Shri Ranga remembers it, but T did

say in that:

“I would, however, assure the
House that we shall not accept
anything which is not consistent
with what I had stated last Wed-
nesday, which this House so gene-
rously endorsed.”

~ T had already made it quite clear,

sft grerw fog (qXAY) ;- weaw
g, & ww ¥ afQ@ wEw we of
¥ op f@aw w0 I 7
WA T WIS FY IW TR A R
forg T%1T ¥ 39 *7 9€T AT T BF
T ffar & 1 ag wdNfuw qw %t
TEHTEET & | W welT ft & yEAER
T R iy oW oaes w
TR R T T AW W A W
a6 faow gf | W S gORae
T 77 YT Fou 9% v § fE owe
AT AT ¥ WTVATEA ARAT 8, qG
I rAAREwET & FCT E | AN
% frdzw e fs @@ oot @ W
B ¥ WA gl §WT WG 9T AT
oY §F TR ¥ TEIH A G
A W FAEE W ST /AT G
W W & Avw wgE W ql A @
w=<
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Mr. Speaker: Now we will take up
papers to be laid on the Table.

W wyfemd: f o w@ww
Tgar g fe famr oot sofer v oy
gq T &Y 7@ Ay o, 13-

frem & 4t g ?

13:15 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONg UNCER MINEy AND Mi-
NERALS (REGULATION AND DEveLopP-
MENT) ACT, AND ANNUAL REPORT FrC..
OF SINGARENT COLIIERIES.

The Minmister of Steel and Mines
(Shri Sanjiva Reddy): Sir, I beg to
lay on the Table a copy ecach of the
following papers:

(1) Notification No. SO 556 dated
the 10th April, 1965, under
sub-section (1) of section 28
of the Mines and Minerals
(Regulation and Develop-
ment) Act, 1957. [Placed i»
Library, See No. LT- 4311}
65.]

(2) (i) Annual Report of the
Singareni Collieries Company
Limited, Hyderabad, for the
year 1983-84 along with thc
Audited Accounts and the
comments of the Comptroller
and Auditor-General there-
on, under sub-sectiop (1) of

section B819A of the Com-
panies Act, 1956.
(il) Review by the Government

on the working of the nbow_:
company.
[Placed in Library, See No.
4312/|657.

LT-
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13:15} hrs.

STATEMENT RE. ESTIMATES
COMMITTEE

AcTiION TAKEN ON RECOMMENDATION

Shri A. C. Guha (Barasat): I beg to
lay on the Table a statement showing
the replies to the recommendaticn
No. 44 of the Hundred and Fifty-
eighth Report of the Estimates Com-
miltee (Second Lok Sabha) which
were not furnished by the Govern-
ment in time for inclusion in the
Fourteenth  (Action-taken) Report
af the Estimates Committee,

13.15% hrs.

COMMITTEE ON PETITIONS

MiNuTES

Shri Thirumala Rao (Kakinada):
I beg to lay on the Table the Minutes
of the sittings (Sixteenth and Seven-
teenth) of the Committee on Petitions
held during the current session,

13.16 hrs,

PUBLIC ACCOUNTS COMMITTEE

THIRTY-NINTH REPORT

Shri Morarka (Jhunjhunu): 1 beg to
present the Thirty-ninth Report of the
Public Accounts Committee on the Ap-
propriation Accounts (Civil), 1962-63
and Audit Report (Civil), 1964, re-
lating to the Ministries of Finance,
Rehabilitation, Steel and Mines (De-
partments of Iron and Steel and
Mines and Metals) and Works and
Housing and general chapters relating
to Appropriation Audit and Conirol
over Expenditure, Grants-in-aid ete.
and Audit Report (Commercial) 1964
relating to the Ministries nf Finance
and Works and Housing.

VAISAKHA 10,

13,16} hrs,
COMMITTEE ON ABSENCE OF
MEMBERS
THIRTEENTH REPORT

Shri Khadilkar (Khed): I beg to
present the Thirteenth Report of the
Committee on Absence of Members
from the sittings of the House.

13:167 hrs.
COMMITTEE ON PETITIONS—contd,

THmirD REPORT

Shri Thirumula Rao (Kakinada): I

beg to present the Third Report of the
Committee on Petitions.

13°17 hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House during
the week commencing 3rd May, 1965,
will consist of: —

(1) Consideration and passing of
the Finance Bill, 1965.

(2) Discussion on the Resolution
regarding Proclamation in res-
pect of the State of Kerala.

(8) Consideration and passing of
the Kerala State Legislature
(Delegation of Powers) Bill,
1965.

(4) Discussion and voting on the
Demands for Grants in res-
pect of the State of Kerala for
the year 1965-66,

(5) Discussion on the Resolution
regarding constitution of a
Railway Convention Com-
mittee.

(6) Consideration and passing of:

The Seeds Bill, 1984, as passed
by Rajya Sabha.-
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[Shri Satya Narayan Sinha]

The Representation of the
People (Amendment) Bill,
1965.

Shri Ranga (Chittoor): May I know
whether there is any likelihood of the
extension of the session? I am asking
this question because he has read outl
such a large number of items to be
dovered. Would it be possible 1o
cover all of them?

Mr. Speaker: That we have already
enquired of him and he has said that
there is no likelihood.

Shri Nath Pai (Rajapur): In case as
a result of the talks no honourable
settlement is reached and the hostili-
ties are to continue, may we know
whether we will stick to the present
schedule and adjourn the House? We
would not like to be away from Delhi
and the Parliament in recess if hostili-
ties continue, We want {o know from
the Prime Minister whether if the
hostilities continue the sitting of PPar-
liament will also be continued. Be-
cause, it would be meaningless if we
simply vote the demands and the des-
tiny is settled on the frontier. May I
know what is the reply of the Leader
of the House?

Shri Harl Vishnu Kamath: (Hoshan-
gabad): First, I will follow up the
point raised by my hon. col-
league Shri Nath Pai and request the
Prime Minister to let us know, let the
House know, whether he would be
pleaseq to follow the example set by
hig predecessor and in case there are
any developments, of whatever kind
it may be, either the Parliament will
continue tp sit or there will be a spe-
cial session—Sir, you will be pleased
to recollect that in January 1963 a
special session was summoned for the
purpose in the wake of the Chinese
invasion—to discuss the developments
and to formulate proposals for a new
policy for the Government, if aeces-
sary.

Secondly tomorrow 5 o'clock s
the deadline, according to the
the statement of the Minister. I
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would like to know whether there is
any sanctity about the hour, whether
5 o'clock is sacrosunct. Could the
House not sit till 6 o'clock, as we
have been sitting, all these days, just
to give a little more time to the de-
mands?

Mr. Speaker: Shri Kamath raises it
every year and the same answer ls
given every year.

Shri Hari Vishnu Kamath: It has
never been answered satisfactorily, I
beg to submit.

Mr. Speaker: If he is not
that is 3 different thing.

satisfied,

Shri Hari Vishnu Kamath: What is
the sanctity about 5 o'clock?

Mr. Speaker: We have to put aii the
demandg for vote at that time,

Shri Hari Vishnu Kamath: The next
point is, that the Finance Bill will be
taken up on Monday, according 10 the
present schedule of business, and 15
hours have been allotted for the dis-
cussion of the Finance Bill. I would
earnestly request you and the Minister
of Parliamentary Affairs to «onsider
whether it will not be feasible {o take
up the demands for grantg of the Fin-
ance or some other important Mini-
stry on Monday the 3rd. Even then,
15 hours would be available for the
Finance Bill on Tuesday, Wednesday
and Thursday for we have to transmit
the Finance Bill to the Rajya Sabha
only on the 6th, if I understood him
aright. Therefore some Mnistry could
still be taken up on Monday.

The next point is that you were
pleased to tell the House on the last
occasion that the Demands of un-
discugssed Ministries would be taken
up later on. Now, according to the
present schedule, which he has out-
lined for the benefit of the House,
that seems to be impossible in this
session. 1 would, therefore, like to
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know whether the promise will be
implemented at the earliest oppor-
tunity in the next session. Barring
urgent business, will the Demands- -
the Demands are gone now: they
will be guillotined tomorrow—will
the Ministries be discussed in the
very first week of the next session?

The next point is....
Mr. Speaker: How many points?

Shri Hari Vishny Kamath: [t is
the penultimate weekly statement if
not the last one. Next Friday it will
be a brief statement for the remain-
ing two days only. Therefore I must
have my say.

The next point is about the De-
mands on account of the Rajya
Sabha. That has been pending for a
long time. You yourself were pleas-
ed to say last time and even earlier,
when I raised it that under article
113, clause (2) of the Constitution
the Demands on account of both the
Houses must be scrutinised and voted
by both the Houses, that you were
in touch with the Chairman of the
Rajya Sabha. For the Demands of
this House the House agreed ta a
proposal made by you last year, that
a three-man committee would go
into these Demands, scrutinise and
approve the estimates. That has been
done. But the collatera]l issue, the
related issue, the cognate issue was
about the Rajya Sabha. You were
pleased to say last Friday that you
were in touch with the Chairman of
the Rajya Sabha and that some sort
of talks were going on in regard to
this matter, Therefore, could you
please tell the House as to what has
happened to that matter and how it
ig being attended to?

Mr. Speaker: I am having consul-
tations. I have seen him once and
probably I might have to see him
another time also. Therefore this
year nothing can be done.

Shri Hari Vishnu Kamath: It s
very disappointing, Sir, that this
House is deprived of its constitutional
right to go into the matter.
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Mr. Speaker: I have disclosed to
him what has happened.

Shri Hari Vishnu Kamath: But is
it final that it cannot be done We
raised it one month ago and you have
had sufficient time to discuss the
matter and come to a conclusion. I
do not know why the Chairman of
the Rajya Sabha should come in the
way at all, considering that the article
of the Constitution is very explicit and
clear on the point. It is very dis-
appointing, I must say.

The last issue pertains to the Gov-
ernment, If I remember aright, after
the invasion of India by China in
November, 1962, the Defence of India
Act was adopteqd unanimously by the
House. Now, Sir, I do not know whe-
ther their legal advisers have told’
them to the contrary, but I believe
that after the Pakistani aggression the
Defence of India Act will have to be
amended urgently, emergently, so as
to include within its ambit another
enemy country, that is, Pakistan,
becauge that Act includes, or refers
only to, one enemy country which has
committed aggression, Now that ag-
gression has been committed by an-
other country, the Defence of India
Act will have to be amended.  §
think, they should consult their legal
advisers and bring forward a Bill
to amend the Defence of India Act.

One more point and I have done.

Mr, Speaker: He said that it was the
last point.

Shri Hari Vishnu Kamath: I am
sorry if you are impatient. This can-
not be hustled like this. I am sorry
to say this.

Mr. Speaker: He has taken quite a
long time.

Shri Hari Vishau Kamath: After
all, T must have my say, as I said. I
know, there are Members here who
have spoken at length, perhaps right-
1y so, but if I am not allowed to have
my say, I protest.
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[Shri Harj Vishnu Kamath]

The last one is about the duration
of the next session. The Bulletin,
Part I, of February 17, lists 21 new
Bills out of which only three have
been or will be adopted by the end of
this seasion; 18 will remain excluding
‘the pending Bills, that is, those al-
ready pending in the Lok Sabha and
the Rajya Sabha. Therefore there
will be a volume of legislative busi-
ness left over. 1 have found from my
experience and, I am sure, my colle-
agues will agree that in this House
it has been a rather bitter experience
that the Government tends to get
matters hustled during the last week
of every session, particularly the
monsoon session. The monsoon ses-
sions have been very short sessions in
the last two years while we have had
longer sessions in the earlier history
of thig Parliament. 1 would earnest-
ly request the Minister of Parlia-
mentary Affairs to consider whether
the Government will not be well ad-
vised to convene the next session of
Parliament by the end of July as was
done in 1858 to put through a large
volume of Tbuciness which was
‘pending.

Shri Ranga: There might be a ses-
sion in between.

Shri Hari Vishnu Kamath: That may
be because of the war situation. In
that case we will have to come. 1In
any case that will be an emergent
session. But the ordinary monsoon
session should he summoned, in my
view, by the end of July, latest by or
very early in the first week of August
and it should be a six to seven weeks'
session at least.

Mr. Speaker: That is only a sug-
gestion. It is Government's business
to see how long the session should be.

st gmare fag (FTAT) @ wew
#ERY, WOM A ¥ w9 ¥ @G
For fawarera gat 5 gw w6t Aof-
w X¥E ) e wrr aTer & TR
& wfex & & i et amdr o e
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TiwaTie #1 A & T B
o @ 3y o s g fr “arg ¥,
o€ @), A€ FiwE’ AN @ e
9 FTHT §1ga & &g f5 @ 9 P"ra
AT qETATERT | gy ATy A Aww
¥ g mr

werw  wgtid Wit faoae
# a1 ¥ §9 Fga1 ¢ a1 fgy, W ad
TH TRy 7Y {Y /WAl

st gaww fag . AW ag wE
gt fe do oo oW Wew W @R
AR ag 9% fearee §, 99 W @9
A1 s avaer fwar ar—

WO WERY ;W9 & e |

Nl geR W wgAw (3[AH)
# <roq wa & qeAr wrga g fw faeer
€ W ¥ g ag WA faay o
w®r e, Wi fres o Wit ag arvemes
fear mar a1 f Srre FE W o
deq ¥ WA @Y SAT@I | 4g 9gA
et g€ foo® &, w1 oW @ fir
I¥ AT g T amEr T W) g
S A @ srre R § o T A sy
N Iwd of e s i €
a1 gu favare w3 f ag o0 wfudww
¥ af g | @e A Qe ar
IEET A W @, Fav owfew @
WEE TWWR § ! W wagd A
I WREN G EWT 2

Shri Sivamurthi Swamy (Koppal):
May I know whether any time or op-
portunity will be given to discuss, be-
fore the finalisaticn of the Fourth
Five Year Plan because after the
finalisation of the Fourth Five Year
Plan the discussion will not be ad-
visable, ...

Mr. Speaker:
possible.

This session it is not
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Shrli Sivamurthi Swamy: An-
other point I want to make is that
among the undiscussed Demands the
Demandg of the Ministry of Steel and
Mines are very important so far as
our area is concerned, because the
Government is going to take..,

Mr, Speaker: Whatever can be done
by 5 o'clock will be done. At 6
©'clock we have to put it.

ot st e (faseiR)
1 g 9o § % S T w7 wfadew
1asd samw? afxdargar
8 WX 9 ardm, wfmE wk faEr
W g ¥ W1 9 § A SES A
¥ N fm AR @ o &) o
AEHT FT FILATE W qEA WOT Y
9 g AR & § @ g AT A
ey T @ T 5 A qwr w+r
wfadwa 99 97 av ST @r o
wT & f& usw o &7 wfremm
AT g 7 WU AIE WD A oy
wgfire & 1 F107 97 ¢ o wu el
fRy T e o G § ?

ot feas gzamw (FF=EEgL ) -
wHE  WERY, T a9 awr fewigw
. fatfer «m, s® oEwEw o
® W won § fr fenisw #t o7 s
g &G O I g9 " fewigw
9T 1 FET T & I &;H T
sifacm, W g FeRme w® s
£ e fewid) ox, 99 @9F owgr
e & fau agvg & <awm, 9K @
gy H & w9 FAT1 Agar g
¥ A% 109 & IR F g AFI T
W1 weEr g @y & A9,
wy famy &, ww WA Afean g,
IR Igd gy usfae &< foar omd
AR I/ 9T A &

0 a9 AE ag Ao &G g e
o Afidwe ¥ oaT gy §E A
520 (Ai) LSD—S.

W R g Fam s & ax
Yo ¥ g ¥ wf T8 @R
g QAT g4I g S @9 wue
U g w3, gEer W qwe
TR | W wEw § gw AN A
I ¥ wTvE qre gETE At g
aw Y fareet g€ feufer @t 3w weoe
FTAIT & Tt g€ Hwe FY 2@ W
AT I% FTH & qIX TH 47 99
g2 w7 T W1 SRS 1A
w famr sy 1 & frdzw s
g §feoww. ...

Shrimati Lakshmikanthamma (Kh-
ammam): I would like to ask........

Mr. Speaker: She will please allow
me to hear him and finish with it.

st femw oA 0 s
WA T EW I 97 faw v @ g
o @ art ¥ agr §1E gu &
g A g ?

o WERW . &9 SR &
g AR a@is @ g ofam-
¥z %Y fewigw & aX ¥ & g 997 §
TR T ae A uw T hoer w1 fomn
™R & JEer AR AR @ ¥
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Hon, Members: Yes, yus.

weaw wgvea : Ay ag fear g e
ot v w9« aw 5 & gt
q7g | qR frere §ifeg fe 9e% T
g " fifed

st femm e maw o ¥ wow
T F TCH ¥ T A ¥ woAr Al

T@AT WE |

Shri K. N. Pandey (Hata): The
Labour Minister had announced that
the House Bill would at least be intro-
duced in this session. Is there any
possibility of is being introduced in
this session?

Shri Satya Narayan Sinha: As re-
gards the question about this guillot-
ine 1o be applied at 5p.Mm., it is already
disposed of.

Shri Hari Vishnu EKamath: I could
not hear.

Shri Satya Narayan Sinha: About
this guillotine to beappliedat5 p.wm.
there is some sanctity about it and we
have to follow it.

Shri Hari Vishnu Eamath: Let it be
on Monday at 5§ p.M,

Shri Satya Narayan Simha: About
the Finance Bill, we have discussed
it in the Business Advisory Committee
also and we are not going to take any
risk. We must have this thing finished
by the 5th evening.

Shri Hari Vishnu Kamath: 6th eve-
ning. '

Shri Satya Narayan Simha: No, no.
We have consulted the record. In no
particular year, more than 15 hours
have been given for the Finance Bill.
This has been the practice. If the
hon, Members want the time to ba...
(Interruption)., You do not allow me
to proceed. If the hon. Members want
the time to be extended, we would
have no objection if the House sits for
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longer hours. There is no other way.
Otherwise, we must finish it on the
8th evening. We will not take the
risk in that connection.

Regarding the question raised by my
hon. friend, Shri Sivamurthi Swamy,
we have already said that in this ses-
sion nothing like that will be allowed
because we are running against time.
We have no time at our disposal.

Then, regarding that particular
question raised by Mr, Kamath about
having a special session—] have placed
the businesg for the next week—let
us watch and see what happens till
11th of next month. If such & situ-
ation should develup and if there is
any necessity for a special session, cer-
tainly as we had a special session last
time—we hope there will be no such
occasion for it—if there is any occa-
sion for it, it is absolutely clear that
the Government will think about this
matter and ask the House to be here.
But it is absolutely a hypoihetical
question which I do not think I shall
definitely reply either this way or that
way.

Shri Hari Vishau Kamath: On a point
of clarification? When the Chinese
invasion took place in November,
1962, even then in December it was
raised in the House and the then Prime
Minister was good enough to promise
that there would be a special session,
if necessary. Here also I want a rep-
ly . .

Mr. Speaker: That is, if necessary.
That he has also said.

Shri Satya Narayan Sinha: I have
gaid that if there is such an occasicn,
we will have this special session.

Shri Hari Vishnu Kamath: He does
not make any note of the poirts and
so he does not answer all the pnints.
1 had raised another point about the
amendment of {he Defence of India
Act so as to include Pakistan also in
its ambit.
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Shri Satya Narayan Sinha. Thark
you for your advice. We shall cer-
tainly ‘examine it.

Shri Hari Vishnu Kamath: What
does he say? I could not hear him,

Shri Ranga: Sir, is this the way to
answer Lhe points raised by us? You
want us to maintain decorum in Par-
liament. Here is the Minister of Par-
liamentary Affairs. My hon, friend
raises certain points and he does not
even take the irouble of taking notes.
He does not answer all the points, He
gives answers in such an erratic man-
ner. Is that the way, Sir? There
should be a proper way of dealing
with the points raised by the Mem-
bers of the House. (Interruption).

Mr. Speaker: Order, order,

Shri Ranga: When he reminds him
about this point, he says something to
himself, We do not hear it

Shri Satya Narayan Sinha: The hon.
Member should not 2{ least remind me
of my manners.

Shri Ranga: Of course. You have
not shown proper manners now. 1
am sorry to say that. -

Shri Satya Narayan Sinha: It does
not lie in the mouth of my hon. friend
to say that. You must know that.

Shri Ranga: You should do it. What
is the use of telling me that 1 should
know ? You should learn first of
all.

Shri Ranga: What is that he is mum-
keep quiet.

Shri Ranga: What .< that he is mum-
bling now?

Shri Satya Narayan Sinha: T cay,
please keep quiet,
About ‘hat, the Governmeni will

certainly examine the position,

Shri Hari Vishnu Kamath: Iz this
the way 1to reply to the points?
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He does not make note of them and
he does not answer the points.

'Mr. Speaker: He has answered all
the points.

Shri Satya Narayan Sinh:: I
answereqd all the points.

have

Shri Hari Vishnu Kamaih: No. I
raised a point abput the duration of
the next session. My paint was this.
Once the Government brings forward
business, it is left to you, Sir, in cone-
sultation with the Business Adwvisory
Committee, to fix ihe time for all the
business so that, if nceessary, the
House must sit a weck or 10 days lon-
ger, and not accommodate the Govern-
ment . '

Mr. Speaker: We only allo? time. If
the Government work is not finished,
the Government will itself think of it.
If the Government does i:ot want that
business to get through the Parliament,
how can I compel them saying. “No,
you must sit and have this business
through.”

Shri Hari Vishnu Kamath: You also
misunderstood me, Sir. [ am sorry to
say that. May I, by your leave, make
the point clear? The President sum-
mons Parliament- -of course, thal is on
Government’s advice—and thus the
date of commencement is fixed by the
Government. Theyv bring forw~rd their
legislative husiness and other business
that they want to get through. Now,
it is the duty of Porliament, the right
of Parliament, and your right, in con-
sultation with the groups of Oppo-
sition and other groups in the House
and Committees of the House to decide
how much time would be taken by
each item of business and, if necessary,
to extend session by a week or even 10
days. But, Sir, I have seen the grow-
ing tendency here that Parliament is
made to sit till 7 o'clock or 8 o’clock
in the evening and thatsort c! thing.
When Government offices aie now
working upto 5p.M.—we know the
Emergency is on,—and if they can set
an example, we can also sit till 6 or 7
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or even 8 o'clock in the evening. But
this iz not the way . . .

Mr, Speaker: If the House has sat
late, that has always been with the
approval of the House. The Govern-
menti cannot enforce that if the House
does not want to sit late, Always the
consent or the approval of the House
hag been taken.

Then, he has raised the point that
the President summons Parliament and
gives the list of probable legislative
business that is expected to be brought
before the House. Of course, that is
correct. But then it is not necessary
that all that business that is put down
in that list must be passed during that
session. That is only a probability,
It is the Government's responsibility
or concern to see which Bills they
want to have passed during a parti-
cular session. If the Government de-
cides that the session should end by
that date and the business of the Gov-
ernment is left undecided, then I can-
not compel them.

Shri Brij Raj Singh-Kotah to conti-
nue his speech.

Shri K. N. Pandey: What about the
Bonus Bill?

Shri Satya Narayan Sinha: About
the Bonus Bill, we shall try to pursue
it. We shall ask the concerned
Minister to see if it could be intro-
duced.

Mr. Speaker: Shri Brij Raj Singh-
Kotah.

st gEA W wAW ;. qAG
wfrma 1 e &g ot =nfgdr
AT TET FTHANE | WAl WRRA
¥ S wfae Y fole & at ¥
A IO H A€ qqemar g |

it am Aoaw fag o ¥ AEw
Fhame & e & are # oWy Fgr av
yTaE AT A A W AT A@
Fr gg1 a1 f QA9 ST F A F
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IR A W T G | 9wt 2 faw
T RIAEER T AR A G
N Feafad ot § SR e @
v # Pgw wY w7 awar fean
qr
g

TR E ! T HRT T AR A
FIW AR g oA i wfwdew #
s & fag o) € ok ¥ weww
§ wEad |

13.39 hrs.
DEMANDS FOR GRANTS—Contd.

MmisTRY OF FoOD AND AGRICULTURE-~
Contd.

Mr. Speaker: Shri Brij Raj
Singh Kotah to continue his gpeech.

Shri Brij Raj Singh-Kotah (Jhala-
war): Mr. Speaker, Sir, I was just
saying some few words when the
House adjourned yesterday. 1 wish
to bring to the notice of the Minister

for Food and Agriculture that
throughout the Report I find that
not a single word has been men-

tioned on India’s wild life.

Sir, 1 wish to take up the cudgels
on behalf of these dumb and mute
denizens of our national forcsts.
It is a very significant fact which I
wish %o point out that we are steadily
losing our wild life

Shri Vidya Charan Shukla (vlaha-
samund): Is my hon. friend referring
to the wild life of the House?

Shri Brij Raj Singh-Kotah: I am
referring to the wild life on which he
makes his company. I am very sorty
that my hon. friend has made me
meander. I am speaking of the wild
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life that exists outside the four walls
of this House.

I wish o draw the attention of the
House to the fact that this wild life is
being mercilessly shot down; though
the rules exist, yet there is no imple-
mentation of them. We have wild
life preservation boards in the States,
and we have a]sc the Central body
in India . .

An Hon. Member: They are shot at
by the Hon. Members.

Shri Brij Raj Singh-Koatah: No, they
are being mercilessly shot at by many
people, excluding me.

Shri Narendra Singh Mahida
(Anand): ThEy ure being shot at by
poachers.

Shri Brij Raj Singh-Kotah: I am
one of those who has taken to pre-
servation. I wish to say that there is
absolutely no adherence 'to the law as
written and evolved by the Govern-
ments in the various areas, and one
of the biggest factors is that the
poachers go and do exactly what they
wish, being either persons of very high
importance or diplomats who are
foraging out from Delhi. I wish to
bring this to the notice of the House
that at least the Corps Diplomati-
que by virtue of having a CD plate
on their cars do not have the privilege
to go and shoot animals out of season
and below the specified standard limit.

1342 hrs,
[Mg, DePUTY-SPEAKER in the Chair]

An hon. Member: They dare not do
it in their countries.

Shri Brij Raj Singh-Kotah: If we
want to go and shoot in foreign count-
ries—and I have the experience of
shooting in foreign couniries—then
the laws and regulations are so strictly
upheld and minute inspections are
done to see whether the trophy is up
to the standard or not. But, here leave
alone our nationals, but the nationals
of foreign countries enjoying our hos-
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Shri Surendra Pal Singh (Buland-
shahr): Shame.

Shri Brij Raj Singh-Kotah: About
sanctuaries, I wish to say that stronger
and rigid rules must be put into
force. We have the experience that if
it is a national park it is much better
run, and the animals there have much
better protection. We have a lot of
national parks in this country and the
best known are the Kaziranga, the
Kanha and the Corbett Nationai

Parks, but they are wunder the
supervision of the Centre and
and have a8 very good manage-
ment. But amongst the States, I have

my knowledge that here is a lot of
disturbance in these sanctuaries, be-
cause the Forest Department goes un
with the forestry operations of feeling
of trees or cutting of grass and the
result is that the whole sanctuary of
about 30 to 100 square miles iscons-
tantly being disturbed by these opera-
tions and the animals are agitated and
leave the sanctuary and, thereby, fall
victims to the poachers.

I wish also to state that we have
established sanctuaries for our wild
life, which are second to none in the
variety which there is, in the world,
but if we are to preserve this, we
have to implement and put into effect
sanctuaries for the plaing animals
also. We have read that the black
buck and the chinkara and the great
Indian bustard are preserved species.
I would like to ask how many
of them are really preserved in the
sense of preservation and how many
of these protected animals are being
still shot in complete violation of
rules and regulations.

Shri Narendra Singh Mahida: They
have disappeared in the jlains.
Wt wyER e awar (FiET) o
Y AR & TR frw w1 g )
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it gwaw  fagwEr ;& &
7 FWE | S AEAT T Y
Iy W, @ Fg WA qT wE
aHa § |

Then, I would like to say a word
about the policy which is being pur-
sued. On the one side, Government
say that they have protected several
species, But what is the actual posi-
tion? Take, for example, the croco-
dile. It is a protected animal up to
85, as far as my knowledge goes.
We are not supposed to shoot at any
crocodile in any rivers of this
country and yet, on the other hand,
another Department of the Govern-
ment, namely the Fisheries Depart-
ment or the Animal Husbandry
Department takes or gives contracts
in the rivers and in the mnallahs and
systematically wipe out the croco-
diles in a commercial manner. 1 fail
to understand what this policy is. If
we protect them, they should be
protected not only by the sportsmen
but also by the commercial exploiters.

Dr. M. S. Aney (Nagpur): Crocodile
tears!

Shri Brij Raj Singh-Kotah; Another
thing that I would like to point out
to the Ministry is that everybody
who has a little bit of taste of the
palate always goes to Moti Mahal
or some such restaurant and orders
partridge. I would like to know from
where the partridges come in these
restaurants. “We get venison in our
restaurants, we get pork, the wild
pork, and we gel partridges and
other game birds. How does this
occur? That means that constant
netting or illicit shooting is being
done and it is done in order to kill
the animal and make a lot of profit
on it by selling it to the restaurants
whereas it is forbidden as far as the
laws go. This is all that I would
like to say about wild life.

Now, I wish to point out something
which is very pertinent in our part
of the country, namely Rajasthan and

APRIL 30, 1965 of Food end Agriculture 12194

in Kotah, particularly,
problem of soil erosion.
mates Committee has given a very
good report, Especially my parts
and the parts of my hon. friend Shri
R. S. Pandey in the Chambal region
are well known for their ravines and
for so0il erosion. The Estimates Com-
mitee has said:

that is, the
The FEsti-

‘The Committee regret to note
that the Central Soil Conserva-
tion Board which is charged with
the responsibilty to initiate and
organise and co-ordinate reseavch
in soil and water conservation
has not been meeting more fre-
quently’.

Leave alone how often they have
been meeting and how often they
have not been meeting. But I wish
to point out two or three points about
my particular area. Here there is an
encroachment on marginal lands.
Land is being allotted by Government
without any scientific  knowledge
about where to allot. It is all right
to allot land, but wyou must see
where to do so. I have many ins-
tances, for which I have not the time
to mention, but which if the hon.
Minister likes, I can supply to him,
where the land has been allotted on
the banks, right up to the edge of
the river or rivulet, with the result
that the fields are being constanily
eroded by water and you have to
come and see cxactly whata horrify-
ing spectacle erosion is, by coming
to our part of the country, Therefore,
I would submit that this unimagina-
tive land allotment policy musi bte
stopped. Then there must be fuller
implementation and the inculeation
of knowledge into the minds of the
villagers about what the benefits of
contour bunding are. I had men-
tioned in my very first speech in this
Parliament three years ago this very
subject of soil erosion but I am

sorry that in spite of that and in
spite of the Government's efforts,
adequate funds or power are not

being invested in this very impor-
tant aspect of prevention of soil. Un-
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less and until soil erosion is check-
ed, our part of the country would
be constantly eaten away by the
rush of waters. It is absolutely cri-
minal that there should be wrong
land allotments and trespassing on
land, This connivance between the
petty officials right down below and
the interested parties is being done
with the result that the soil is being
washed away and it is being thereby
constantly eroded.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Brij Raj Singh-Kotah: I had
something more to say, but I shall
abide by your bell and I shall sit
down.

Mr. Deputy-Speaker: May I know

how much time the hon, Minister
would require for his reply?

The Minister of Food and Agricul-

ture (Shri C. Subramaniam): About
an hour.
Mr. Deputy-Speaker: I shall call

the hon. Minister at 2.30 p.M. At
3.30 p.m. we shall be having the non-
official business,

st gmmw fag  (FTEm)
urenE wgrew, ¥ wwa Fww g fE
W 9@y w1 a9y o 6 agr faar
W | IUTEAW  WEEd, WEr a% T
® Ey § Wy fog g & ow
I ag & & R m aroar
SHigEdamEn § fmag & o
AT F Fe TOGT § W IEH Fqiwy
gt afed | o aw@ ¥ g9 #
TEA A A Jy AT E I @Y
we oA Fwr o9 W T @
HYHT FAOE oFT ST e el
fow ¥ &t 2 =

o8 9w 7g & i awwre & o
AT FIAA FT AMEAT § FAL TR
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W TE N TFATE | WAL AT ;TS
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AT F 7 CF AT A JY & AR A TN
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1

afes & araw af
fr Iy g Ry omy sfgd |«
Igwy qreY fagr T & 7 faoet AR T
I @ waw  fear mar g 5 ST
TTE A A @Ry gfew @
| a9y wmashdaggfe @
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[t azrare fag)
s ¥ fEd o s & feaw &y
FIAEN qEETAT AW, IEET qur &y
9T &IT g FT /e f@r x| s
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Qo o WYo X, R o fedw w77
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O wifgd |\ SEW g womT @
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IUET T WOGT E AT &) Tg qHEAT
e B St ) for A /e o g,
et OF wraTE ww WY A g @
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oY e w3 § o o § anfor geft
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aog o Hg@ @I § | SETar
oifowr § pra e T @A ¢ o)
Y A &7 gH wragnar 3T Y
| TEREEFEIEFT g fF arr
@ QUARY,  WTEqUE FQ A7 T FYA,
HTIITHT T A TEL AT G2AT |
Y St X v @ fE AT gmrd "
g ol A §, & F I
Ggemad vfaeme & g AR
& FAA FAT A AW AL 4 A
g T @ 1 Aamm g 5
HETT AN FT 1aT G fFAT SN
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o fefrm A @ R e Ay

I oY wrEo o YHo WEHATT
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wT feemi #1 wod & 9T wR Y
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fFgET ®Y TS IARF A7 9%

gdlax & fagrrr § afaardge &
qrqI0 #T UF A5 0 AT |

Shri Jashvant Mehta (Bhavnagar)
In the little time available, I shall
highlight two or three important
points.

This is a very important Ministry
because it is dealing with the food
problem and our country is deficit in
food. Many important points have
been touched by Members yesterday
right from irrigation, land reforms
to fertilisers, pesticides ang the sugar
problem.

The hon. Deputy Minister stated that
sugar production had gone up and we
were even able to export. If the sugar
production is 30 lakh tons, what is the
difficulty in the Government removing
sugar control and saving all these
administrative expenses on it?

I would compicment the Food Mi-
nister for taking three important de-
cisions. Government has accepted the
principle of a remunerative price po=-
licy to the agriculturists. Secondly,
Government has appointed an Agricul-
tural Prices Commission. Thirdly,
Government is taking a step in the
right direction by organising foodgrein
corporation, The time has come
to organise the STC in each and every
State. Why are the States not taking
it up? The present distribution sys-
tem is defective and because of it only
the deficit Siates are suffering. The
surplus States are exploiting the situa-
tion at the cost of the deficit States.
If this goes on, the deficit States will
change their crop pattern, and divert
land from cash crops earning foreign
exchange to foodgrain ang ultimately
the country will suffer, Do you want
such a change or do you want to
encourage both cash crops and food-
grains? If you want to encourage both,

1887 (SAKA) of Food and 12204
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the first and foremost step that Gov-
ernment should take is to abolish the
food zones system. It was promised at
the last Chief Ministers’ conference
that it would be abolished, but now
we understand that the surplus gtates
are bargaining with the deflcit States
and trying to gain from the difficulty
of the deflcit States. So, Government
should consider it.

When Government has accepted the
principle of remunerative price to the
producer and reasonable price to the
consumer, they should gee that there
is a margin of not more than six per
cent between the two, and that the
price variation between the easy and
lean periods is not more than six per
cent. Government should try to
stabilise prices on these lines.

They should also take two or three
important measures for the benefit of
the agriculturists like crop insurance
and cattle insurance.

After the Reserve Bank Rural Credit
Survey Committee Report was publisha
ed. rural credit has gone up to 25 per
cent, but that is not sufficient. Long-
term, short-term and medium-term
credit system should be co-ordinated
and integrated and Government should
simplify the procedure. The farmer
should be entitled to a certain per
cent of credit on the basis of the price
of the land, and he should be able to
get the amount by cheque directly
from the bank.

sft arergeer feg (S=NAT) - IuTSAE
R, AW HT AT FQ & Ay o IEw
JqET &7 @war sy & fay @@
maws § 6 wfr & & wfe
a2 R WW FT IETEA AGF g7 | TR
ag e & 6 oW #7 SenEdT @ AW
¥ ok @, WK, @ fod sw & a¥
R @ W WR ercw  frwifa
frr | frama oY wmEa € fr o7 Y SO
w1afFm Y wr o avay
¥ fauroia sw 7€ § |
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¥ smmaifr #fez A HAfada N
oW F7 § 777 § ITRT AT IFraT AT |
ez 71 agfaaa 3| 7 gq fadsr 5
& FAT F| FIHLC F @ qiid 79 &
QITHT FY FHG T TSHTA T F1 qgraar
¥EH g AT |

TF 1 B AT AR A1 AAT AGRA
w1 @7 faamr @ 1 gwR ggi 1 w0
40 99 T WAIH Z &1 qq, HE,
TR A @A TR T W E | TR
Bqw & 9 GrATH FY FAT §, FATC TGT
@, 97 faw fafage = 7t w0 W)
e THo 480 F H=rrqy g AGLH
FAS A 200 FOT TGAT GH
FT § @ 9T AT FTH HAT FAT EF
A€ ¥ g2, Fr-wAEl mfy grr A
B AET § IAF AW F A/ AH
Fear wrw =gy | wEE FEA dF TE
WEAT ¥ AT TZH FIIT FEA F AT
‘ST w31 3 Py fr aga waw T
520(Ai) LSD—T.
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Z I § WX I F T T FEA ¥
W I qgwd &, Afeat # ot &
N IRIVIRA AR TRFAE )
HT@ Y 1 FUT 40 AT T HATH
EATT AHTC AT § | I W ATH
£t § i saw 1 g w@w & fag
IE TRHI Y FEeqT Y AR
| A yANT F JW qIfF qg AT
g ¥ v 9 )

g ¥ gEAGT # qd g fw
Y T8o Fo Wfeq F Aqea § uw -
FAALT BICH q41C fovar mam &1 gw-
AT IEH AT g ATER & o aw A
el &1 OF Q&Y 1T Far< g fE
feal & fagre X /@ F g
o9 gATE q AN wrfe @, et &
feg & az fa=a & AT §9 I T
qqe1 F¢ 5 fFaat #1 @ Jeoea &
Ffg 77 F fam gvaFe Fi Ak Fufys
& gfres 7zmaar faer

Shri C. Subramaniam: Mr. Deputy-
Speaker, Sir, at the outset I would
like to thank the hon. Members who
have participated in this discussion
and have made many constructive
suggestions. In addition to this, the
Estimates Committee has submitted
three or four reports concerning the
Agriculture Ministry only recently.
It will not be possible for me, within
the limited time available, to deal
with all the points which have been
raised by hon. Members and also to
deal with the very important points
which have been raised in the reports
of the Estimates Committee. But I
can assure the hon. Members that it
will be my endeavour to examine
every suggestion which has been
made here and try to find out how
far it can be adopted and implement-
ed.

One feature with regard %o this
long debate on these Demands was
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referred to by my colleague, the
Deputy Minister. That is, the em=-
phasig during this debate which pre-
viously was being put on food and
distribution of food, has been on
agriculture and  agricultural proauc-
tion. It is as it should be. But we
should not forget that only towards
the end of last year, as a matter of
fact the second half of last year, we
passed through a very agonising
period due to the critical food situa-
tion. And if today the position has
eased to s certain extent, it is mainly
because the production during the
year 1964-85 has reached a record
level. I would like to place before
hon. Members a faw statistics in re-
gard to production, because we need
not be under the impression that on
the production front we have complete-
ly failed.

The year 1964-65 has turned out to
be unique in the matter of agricultural
production in several ways. After
several years, the production of both
khariff foodgrains and rabi foodgrains
is substantially higher than last year.
During the last few years what was
happening was that if the khariff pro-
duction was up, rabi was down, and
vice varsa; or the increaseg were more
or less because of diverse {rends
within the two groups as in 1960-61,
that is increase in production in cer-
tain crops and a substantial decrease
in production in other crops,

Within the khariff foodgrains, after
several years again, the production of
both rice and millets is significantly
higher than last year. Within the:
rabi foodgrains too, the production
of all the three grains, namely wheat
barley and gram, is expected to re-
gister a handsome gain.

The production of foodgrains has
attained a new high, about 87'2 mil-
lon tonnes, according to the advance
estimates, ag compared with the pre-
vious high of 81 million tonnes in
1961-82, an increase of 7.7 per cent.
Among the foodgrains, rice has set a
new record of 38;5 million tonmes, ax
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compared with the previous high of’
36:5 million tonnes in 1963-64.

Like foodgrains, the production of
sugarcane is also estimated to be the
highest ever, being 11'6 million tonnes
in terms of gur. It is higher than
the previous record of 10°6 million
tonnes in 1960-61, by 9-4 per cent.

Another record has been set by
groundnut whose production has at-
tained a new high of €-07 million
‘tonnes, as compared with the previous.
high of 5'3 million tonnes in 1963-64,
an increase of 145 per cent.

Other oilseeds and particularly
rape and mustard, have also fared
better than last year, so that the pro-
duciion of all oilseeds taken together
at 8'4 million tonnes marks a big
advance over the previous record of
7*3 million tonnes in 1858-59.

Fibres have, however, not turned out
to be better than last year, bui they
are only marginally worse than last
year.

The current year’s tentative esti-
mate of cotton jin '3 million bales, as
compared to 5'4 million bales last
year, g fall of 1'9 per ceni.

Jute production has turned out to
be 6 million bales in 1964-65, as com=-
pared with 619 million bales last year,
a fall of 1:7 per cant.

Mesta is estimaled to be 1'7 mul-
lion bales, ag compared with 1'8 mil-
lion' bales last year.

Taking into consideration the above
estimates of production and the likely
production of other crops, it is esti-
mated that the overall index numoer
of agriculural production in 1964-65
would be around 150, that is about 6
per cent higher than the previous
record of 141'4 in 1861-62, and about
T per cent higher than the index of
1405 in 1963-64.

If this production level has beem
reacted, the credit should go to the
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Indian farmer who, in spite of the
many disadvantages he has, has at-
tained this new level of production.
And what is important for us t{o rea-
lise is that we should not become com-
placent because of this level of produc-
tion during this year. It will be rare
that 3 whole year is likely to have all
the favourable conditions which we
had during 1964-65. Still, what is im~
portant to note is that we have a pot-
ential to reach 87 million tonnes, and
even a liitle more. And this potential
wag not available flve years before.
Therefore, even though there has been
stagnation during the last three years,
wa have been building up potential,
and therefore that potential has been
fully utilised because of favourable
weather conditions, because of the
efforts of farmers and they have reach-
ed this 87 million tonnes. Even under
adverse weather conditions during the
last three years we have been main-
taining production at the 80 million
level. That only shows that our base
has been raised to a much higher level
than ever existed before. Five years
before, or ten years before, under ad-
verse weather conditions we could not
have reached 80 million tonnes. It
would have been only round about 55
or 50 million tonnes, Under favour-
able conditions we could not have
reached 87 million tonnes; it could
have been only 4 or b million tonnes
more than 50 or 55 million tonnes.

Therefore, we have built up this
potential. And what is now important
to ensure is that we create conditions
under which it is possible to utilise
this potential to the maximum extent
even if the weather becomes a little
bit adverse during the coming year.

How are we to achieve this is the
most important aspect, and a question
wag raised, I think, by Dr. Singhvi.
He raised the constitutional question
whether, in the set up where the res-
ponsibility for agriculture and agri-
cultural production is with the State
Governments, it is possible to achieve
results. An far as I am concerned,
T have functioned in a State Govern-
ment for more than ten yaars; and if

of Food and
Agriculture

anybody should put the question that
the Constitution should be changed,
my jmmediate reaction would be, no
I do not think we are going to improve
matters by centralising everything.
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Therefore, when we have taken the
responsibility to get better agri-
the responsibility—to get better agri-
cultural productiony what is important
is, in the given setup, how to achieve
results. And it i from that aspect
that we have to find out what are the
various steps that we have got to take,

I have no doubt in my mind that in
spite of this federal setup and the res-
ponsibilities with the State Governs
ments, the Central Agriculture and
Food Ministry can play a very ime
portant and vita]l role. Ang in addi-
tion to that we have the advantage of
central planning also. And if the
Agriculture and Food Ministry at the
Centre will have to play a vital role,
it cannot be played on the basis of im-
posing our decision on the State
Governments, but it should be on the
basis of competence and efficiency of
the functioning of the Agriculture and
Food Ministry at the Centre which
would be recognised by the States;
and they should be able to understand
and appreciate fthat here is g com-
petent organisation which is giving
them various kinds of assistance, ad-
vice and various suggestiong necessary
for the purpose of pushing forwarl
the agricultural production.

I myself, as a State Minister, have
come across very many suggestions
which did not fit into the local pattern.
But still, from the Centre we were
always insistent that the schemes
should be taken as a whole every-
where; without taking into account
particularly that the agricultural sec-
%tor varies from place to place, we
were always Insisting that this is a
regimented pattern that should be
adhered to by every State Govern-
ment, and sometimes therefore some
of the suggestions looked almost ridi-
culous. Naturally, when a ridiculous
suggestion comes from an important
agency like the Central Government,
even when an important and good
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suggestion is made it is always looked
upon with suspicion. That is why it
is necessary for us to have a com-
petent organisation nere. That com-
petent organisation can be brought
about not only when we have very
competent, intelligent and able officers,
but also officers who are in a position
to understand *he problems of the
State Governments, and who are able
‘to understand the difficulties and the
complexities involved in agriculture
and agricultural development. It s
only when we have such officers that
it would be possible for us to move
forward and influence the State Gov-
ernments. That is why I have recent.
ly taken the decision that we should
have as Secretary of the Agricultural
Department a person who has func-
tioned in the State Government; a
person who has had experience in
agricultural development in ‘the State
Government; and 7 am able tq say
that T am getting such a person and
from the middle of May he will be in
charge of the secretaryship of the
Agricultural Department in mv Minis-
trv. Therefore. 1that is one of the
stops which we have taken and it is
not only at the Secretary’s level, but
even at the lower level, it is necessary
to have people who have functioned in
the States and therefore they will be
able to appreciate it. Pernaps one ad-
vantage which I may have over some
of my colleagues is that I have some
exverience of State Government.
It is necessary that we
bring about a competent organisation,
an understanding organisation, so that
we would be able to properly influence
thr State Governments, persuade the
S'ate Governments, and that is how
] am proceeding onwards.

It is mnecessary also to
bring about a coordinateq picture with
regard to the activities relating to
Agriculture and Agricultural policies
at the Centre. Somctimes we geem to
talk in different tones. Agriculture
Ministry sayvs something; Community
Development Ministry says something
2lse; and the Irrigation and Power
Ministry speaks in a different wave-
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length altogether. If such a situation
arises naturally you cannot expect the
State Governments, apart from the
confusion created, as to what tney
should follow. They will not
certainly have any respect for the sug-
gestions coming from the Central
Government. That is why a coordi-
nated approach is necessary with
regard to these various Ministries
concerned with agricultural produc-
tion.

We have examined this aspect, and,
as a matter of fact, a report also was
submitted by one of the officers who
had functioned in that Ministry.
Certain main recommendations from
that report have emerged. And after
considering the various aspects we
came to the conclusion—and I am a
party to that conclusion—that it may
not be necessary to integrate the
Ministries. Pechaps it would be possi-
ble to consider their activities
S0 as to activise and
strengthen the Agricultural
Production Board, which has been
brought into existence a few years
back, No doubt that production board
has been functioning well and I may
say it has discharged a good fune-
tion, an important function, but still,
it hns not been good enough to meet
the exigencies of the situation. That
is why after a great deal of conside-
ration, we came to the conclusion
that while the integration of the Min-
istries may be considered a little
later, if it becomes necessary, we
could consider this aspect, namely,
whether by activising this Production
Board we can achieve results. There-
fore, it has been decided that this
Board should have a Secretary with
the status of Special Secretary who
would pursue the various decisions
which have been taken by this Pro-
duction Board and see that they are
properly implemented, Now, nobody is
responsible for the implementation of
the various decisions taken by the
Production Board—each Ministry has
to take care of it, and therefore, for
the purpose of seeing that tne
decisions are properly implemented, a
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Special Secretary has to be appointed,
and I hope to get a Secretary, who
would be able to get this coordina-
tion and implementation done proper-
ly. And, in addition to that, it has
also been decided that, because credit
like cooperative credit has to play a
wvital role in agricultural production,
we should have a small sub-commit-
tee of this Production Board consist-
ing of the Minister of Agriculture
being the Chairman, the Minister
of Community Development, the Min-
ister of State in the Finance Ministry
and a representative of the Reserve
Bank, so that they may sit together
and take decisions with regard to the
cooperative movement and how we
should function not only in the field
of credit but including marketing
and other fields. Therefore, we have
taken this decision, and we want to
give a fair trial to this arrangement.
Of course, nothing is final. Therefore,
if this should yield results, it would
be good enough. But, still if we find
tnat there are bottlenecks if we find
that still there are conflicts, there will
be time enough to review the whole
position,

Shri Basappa (Tiptur): For the
decision of the Board who is responsi-
ble—Agriculiure Ministry or Com-
munity Development Ministry?

Shri C, Subramaniam: Agriculture
Ministry will be responsible. The
Secretary will be functioning in the
Agriculture Ministry. Therefore the
Agriculture  Ministry would be
responsible. This is the decision which
we have taken with regard to the co-
ordination; but apart from coordina-
tiorn. I want to make this Agriculture
Ministry a more efficlent and compe-
tent organisation; and how could it
be done? Today our administration is
g0 administration-oriented that it is
unable to cope with the problems. 1t
is all right with reference to a Min-
istry like Home Affairs where it has
trained administrative structure, But
in technical Ministrieg like Steel or
Industries or Agriculture which are
technical in nature, unless we give
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impo:tance to technicians, profes-
sional people and experts, I am

afraid, however mucn we may try,
we may not be able to achieve the
desired results. That is why I am
trying to give the place to technicians
with regard to advising and taking
decisions, and 1 hope some further
decisions will be taken on this line.
I have made tne Inspector-General of
Forests an ex-officio Joint Secretary.
At present what happens is this.
When the Inspector-General of
Forests, who is supposed to be the
topmost expert available in forestry,
offers some advice to the Government
or makes a suggestion, an Under
Secretary or some other officer
scrutinises the technical advice given
by him. This is really the stat.
of affairs not only with regar!
to the Inspector-General of Forest:
It is so with regard to every high-
placed technician expert ete. Th:
recommendation of an Animai
Husbandry Commissioner or Agri-
cultural Commissioner is likely to be
over-ruled by any Deputy Secretary.
Well, I do not know how competent
tney are for the purpose of scrutinis-
ing the technical opinion, given by
such technical experts. This is hap-
Pening not only with regand to
Agriculture Ministry. If the admi-
nistrator they still thinks that the ad-
nistrator still thinks that the ad-
ministrator is the ultimate arbitrator
even of technical opinion, then woe
unto our technical development and
should wvalue the advice given by
technicians and experts .in the line,
As far as any technical view is con-
cerned, if we are not satisfied with
one technical expert, we may refer it
to another technical expert, but we
should not have lay judgment, We,
laymen, should not sit in judg-
ment over technical views given bv
the most competent person is avail-
able to us

Another aspect to which I am
devoting some attention is tnat
technicians should have the proper
status to advise the Government so
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thai we may be properly guided by
the advice of the technician, Another
aspect is how to avoid delays? Regar-
ding administrative reform, the Home
Ministry has taken up this matter,
and proceeding ahead, and I hope
some results would come out of this.
But we cannot wait for all that
comprehensive reform to come about
and then for agricultural development
to take place. That is why immediate-
ly I have asked the Institute of Mana-
gement at Calcutta to go into the
functioning of the Agriculture Minis-
try, and study scientifically, and
tell us how the present system and
the various things could be improved,
so that there would not be any delay,
so that bottlenecks, if any, could be
removed. Necessary decisions will be
taken in that regard. To the extent it
is possible, to the extent it lies in
my power, I am trying to make thnis
instrument, this Ministry, as efficient
and as competent as possible so that
it may command the respect of the
State Governments so that it may
command the respect of the State
officials. That is the only sure way of
influencing  their methods and
machinery.

The -next aspect is this. It ig not
merely enough that this machinery
should become competent, We should
also think as to how to have proper

liaison, proper coordination bat-
ween the Centire and the
State Governments. That is also
important. After all, we can only

influence, we can only persuade the
State Governments, How {o bring
about tnhis? This has also been engag-
ing our attention; and, recently, after
a good deal of discussion, the Finance
Minister has made a very useful
suggestion for our consideration. That
is under our consideration. Instead of
having advisers in the Planning Com-
mission located here and going there
once or twice a year to advise them,
will it not be possible to locate a high
officer in the State Government? He
‘'may be called Development Com-
missioner or by any other name, Ore
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of the senior-most Officers of the
State Governments can be taken out
and placed there as the representa-
tive of the Centre. He may be given
financial powers to sanction schemes
then and there, instead of writing to
the Centre and taking decisions later
on. He may function as g liaison
officer for some other developmental
activities also, but his main concern
will be agriculture, It will not be an
imposition on the States, because he
will be selected in consultation with
the State Governments, out of their
cadre. It is not a question of some-
body going from Delhi to boss over
them. We have had discussions with
one or two State Governments about
this and it has been broadly welcomed,
After discussing with the other State
Governments also, we hope to take a
decision, so that some highly placed
officer is there representing the
Centre to bring about better coordina-
tion, and liasion, between the State
and the Centre.

We have also considered how hest
to formalise the relationship between
the Centre and State Governments.
We have at cresent an advantage mn
this respect about which the commu-
nis{ party is slways complaining. I
mean throughout the country, in the
States and at the Centre, there is one
party in power. I do not expec’ this
state of affairs will continue for ever;
it is bound to change,

Shri Warlor (Trichur):
will change.

Shri C. Subramaniam: I know what
change he means, but that is not the
change I mean; I mean a democratic
change, not a communist change.
However, I am not joining issue with
him on that.

We have been considering for
sometime nhow best to formalise the
relationship between the Central and
State Governments. In the various
projects, it may be perhaps necessary
to draw up a memorandum of under-
standing or memorandum of commit-
ments, in which the responsibilities of
the Central and State Government

Yes; it
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will be clearly spelt out and with
areference to that, financial resources
‘being made available for the imple-
mentation aspect of it will be
considered, This approacn has been

tried in USA; I hope our communist

friends will not object to it on that
ground.

Shri Warlor: We have no «uch
‘phobia.
Shri C, Subramaniam: Formalising

the relationship between the Central
and State Governments, particular,
with reference to a subject like agri-
‘culture, is absolutely essential,

These are the directions in which we
are considering how to improve the
administrative machinery, which alone
will provide the various facilities and
‘remove the bottlenecks existing today
in the path of agricultural develop-
‘ment. I do not think I have exhausted
all the measures we have to take in
‘this regard. There are many other
aspects, but I have given a broad
‘picture of how we may go about this,

As pointed out by Mr. Malhotra,
we are also considering the question
-of amgricultural rescarch. We should
‘be using whatever technigques and
research facilities are already there.
“What we have already is sufficient to
meet the needs of the country for
the next filve years or more. We have
to safeguard the interests of the
‘future generations also. It can be done
-only on the basis of intensified and
_efficient scientific research. That is
why soon after I took charge of this
portfolio, I devoted attention to the
- research work going on in the min-
“{stry and in the country and I tried
“to find out how best to improve it.

It is not as if attention was not
~devoted to this aspect earlier. As a
‘matter of fact, I have found reports
after reports of various committees
and review teamg about reorientation
and reorganisation of agricultural
research. I 'nave done nothing new.
1 have only taken note of what has
already been recommended and tried
to implement them as quickly as
-possible.
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I am happy that from 1st May—
tomorrow—a scientist, as pointed out
by Mr. Malhotra, will head the ICAR
Dr. Pal will take over gas the
Director-Gene-al of Agricultural Re-
search and ne will be the head of
ICAR from tomorrow. It is not merely
a change in the head of the organisa-
tion which we are visualising, With
regard to the entire concept of acri-
cultural research we are irying to
bring about a change in outlook,
procedures and methods. We sim-
ply boat of there being 40 or 50
researcn institutions. We have a large
number of so-called research institu-
tions in every State, but they do
not have sufficient trained personnel
and equipment in them. This is diver-
sion and dilution of resources, without
obtaining any results. So, we want to
consolidate our efforts, so0 that
properly qualified men and sufficient
equipment will be available at a
particular centre for research and
there will be a coordinated approach
to scientific research between the
central and State agencies. After all,
we will have to make the best use of
our limited personnel and equipment
and other resources. That is why a
coordinated approach to agricultural
research is now being worked out. I
hope that with the cooperation of the
State Governments, it should be
possible for us to draw up a co-
ordinated programme of agricultural
research. Only through  these
coordinated research programmes it
would be possible for us to achieve
results,

Another way in which we want to
activise  agricultural research is
through what are called the ccordi-
nated researcn programmes. This has
yielded great results particularly in
evolving hybrid maize and producing
seeds for improved production,
Programmes of coordinated research
for wheat and rice have already been
launched. We have to launch them

for other commodities also
By this approach, we hope
that within a very short

period, it would be possible for s
to achleve good results. 7T ghall
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indicate the lines in which we will
proceed when I speak about actual
agricultural production, I hope what
we are doing will not only help the
present progress
lay the foundation for future progress
also.

We cannot be content with copying
what has been done in other parts of
the world. Even though the basic
fundamental principles may be the
same, agricultural development has
to be adapted to the region, soil,
cltmate and people also, Unfor-
tunately, this adaptation has not
been made properly. We have been
depending on foreign scientists and
forcign approaches, with regard to
agricultural research. The  richest
source of energy available to us is
solar energy. This can be effectively
used for the purpose of better growth
of our plants. Unfortunately, this has
not been taken note of till recently.
I am glad our scientists have identi-
fied this and they are proceeding to
evolve varieties which would take
full advantage of the solar energy
available, apart from the artificial
nutrients.

8hri Narendra Singh Mahida: What
about atomic energy?

Shri C. Subramaniam: We are
using that also. This is the natural
energy which is available and natu-
rally the source which is available
could be best wutilised provided we
orient our research to these things.

I am particularly glad that we have
a new generation, a young generation
of scientists who are conscious of
these things, I am afraid, till now,
we have not given them the proper
opportunities. We have to give them
the opportunities, we have 1{o give
them all the facilities and all the
equipments which are necessary.
During the Fourth Plan, while we are
giving priority to agriculture and are
thinking 'in terms of Rs. 2,400 crores,
we want to give priority to scientific
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research and if Rs. 100 or Rs. 1050
crores out of these Rs. 2,400 crores

are al'ocated for scientific research it
would yield mruch better dividend,
even for the present and particularly
for the future. This is the approach
we have got to make in the formula-
tion of the Fourth Plan with regard
to the research programmes which we
have got to undertake.

While all these are taking place,
what is necessary is that we have to
solve our food problem as quickly as
possible. It is dangerous 1o be de-
pendent on large-scale imports
from any part of the world. A lesson
was taught to us a month back. When
there was a strike in the United
Stales of America, that created a food
crisis in our country because we are
depending upon imported [oodgrains
on a large-scale from the United States
of America. We have to carry food-
grains all these 12,000 miles and if
there is any crisis we would be in
great danger. Therefore, we should
hasten forward angq see that we reach
self-sufficiency with regard to cereals
at least as early as possible. As far
as I am concerned, I am assured by
the scientists that this 18 a possibility
ang it could be achieved provided we
proceed in the right way in which
case within the next gix years, that is
by the end of the Fourth Plan period,
it should be possible for us to reach
gelf-sufficiency with regard to cereals.
That is the target which we have fixed.

For this purpose we are now trying
to identify the various areas of action
so that we may proceed to t{ake
action in this direction. It is not a
miracle which would work in the
agricultural field. It is positive ac-
tion, it is positive material input that
alone would give results. Therefore,
we are now trying to identify these
areas in order to take gction.

The first and foremost thing is
higher production. This has got to be
by the use of {fertilisers, balanced
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phoosphatic fertiliser and wpotash. If
today we have slackened a little with
regard to the production programme,
it is mainly because we are not mak-
ing available sufficient fertilisers to
our farmers. Two years back there
was a complaint that in spite of ferti-
lisers being available, there was no
sufficient off-take. During the last
year we found that we were able to
meet only about 65 or 70 per cent of
the demand. Even that demand, I
suppose, was underestimated. But
during this year I find that in spite
of the fact that we will be distribut-
ing about 1,00,000 tonnes more of
nitrogen than in the last year we will
meet only 60 per cent of the demand.
The demand is just coming up in
geometrical progression. Therefore, it
is necessary to meet this demand. My
es.imate is that unless we are jn =1
position to improve the supply posi-
tion byt 200,000 tonnes of nitrogen
every year, we would not be able to
reach the target which we have set
for ourselves.

How are we to do it? It should be,
as far as possible, by indigenous
production. It is here where the
industry has to give the support to
agriculture. If industry fails then to
that extent agriculture will fail.

15 hrs,

Some hon, friends were making a
mention that the allocation with re-
gard to agriculture is not sufficient;
they were talking in terms of
percentage. It is not merely alloca-
tion to agriculture which is import-
ant, but we have to take into account
various industries which have got to
back up agriculture. We have to
take all that into account. And if we
take all that into account, I have no
doubt, we will reach the percentage
of 50 or even a little more than that.
But what I want to emphasize is that
for agricultural production wunless
there is sufficient backing from the
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industrial sector we would find that.
it will not be possible. That is how
we have made calculation of what the
availability of fertilisers should be
for every year and we have jndicated
to the industrial sector and we have:
indicated to the Finance Ministry also
that either it should be produced with-
in the country or, if it is not produced
within the country, it should be
possible for us to import it. It is.
better to import fertiliser than import
foodgrains, because with 1 tonne of
fertiliser we can have 10 tonnes of
foodgrains. In the same way if you
talk of production of fertiliser, some
raw materials will have to be import-
ed and it is better to import Re. 1]-
worth of raw materials with which
we will be able to produce Rs. 5|-
worth of fertiliser. Therefore, indi-
genous production is important. But
if it is not possible to reach the target
which we require every year, then it
should be imported. And there is a
great competition in the world today
for fertiliser. For love or money, we
cannot get enough fertilisers. It is
necessary to ensure that fertiliser is
supplied ang fertiliser is ensured to the
farmer. There is no use blaming the
farmer, The farmer is coming for-
ward. Here I would like to pay my
tribute to the farmers who come
from Andhra to which State my res-
pected colleague, Mr. Sanjiva Reddy,
belongs. They have stood foremost in
the use of fertilisers and even now
there is a great demand for it; not
merely great demand, but they use it
to the best advantage possible. That
is why agricultural production is.
increasing by leaps and bounds in
Andhra Pradesh.

I heard a complaint during the
debate that whereas there is so much
of demand in Andhra, Madras, Pun-
jab and probably in Maharashtra too,
in some States farmers are asked 1o
purchase fertilisers by compulsion and
therefore it is being wasted. This
requires looking into. I do not think
it is necessary. Perhaps for the pur-
pose of statistics for showing that ‘we
are aiso consuming fertiliser' some
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‘State Governments are taking action
and forcing the ryots to purchase it.
This is merely a waste and that is
how blackmarket has developed. 1f
they do not use it fertiliser in the
north travels down to Andhra, Mad-
ras and other places. Therefore, what
I am stressing is that we have to en-
sure that this fertiliser is available
in sufficient quantities. Otherwise we
won't be ab’e to rcach our production
target, however much we may wish.
It will be only a dream. And in
addition......

Shri
(Parbhani):
programme?

Shivaji Rao 8.
What about

Deshmukh
complost

Shri C, Subramaniam: I know—
compost, cow-dung and everything.
They will solve the problem only
marginally.  Ultimately ~production
‘has got to increase, whether we like
it or not, by nitrogenous and in-
-organic fertiliser. There is no deny-
ing that. I am not trying to deal with
-every point, but am emphasizing the
important points which we have got
to take note of.

Shri Warior: What should be the
target per hectare and how much
consumption should there be?

Shri C. Subramaniam: I am not in-
terested in this theoretical calcula-
tion. We want to produce enough to
‘meet the needs of the people. 1 am
-coming to that aspect a little later.

Fertiliser can be utilised to the best
advantage only when irrigation water
is available. In that connection, we
are increasing the tempo of imple-
menlation of medium-size and big-
size irrigation projects. They will
take their own time. But during the
short term we will have to intensify
our efforts in the fleld of minor jrri-
gation. Therefore, we are evolving
an intensified programme of develop-
ment of minor irrigation mources. Re.
garding these minor irrigation sources,
we seem to think that we can have
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tube-wells wherever we want them;
we can have tanks wherever we want
them and we can have wells where-
ever we wani them. It is impossible
to have like that. It has to he based
on a ground water survey. Unless
water availability is known, either
surface water or underground water
you cannot take up this minor irriga-
tion. For this purpose we have a
fairly wide ground water survey pro-
gramme. It is with the backing b©f
this we have to take the minor irri-
gation programme. That is what we
are undertaking as an advance pro-
gramme during the last year of the
Third Five Year Plan so that during
the Fourth Plan we may go forward
with regard to implementation of
these minor irrigation programmes.

Sometimes we seem to think that
once water is made available auto-
matically proeduction will go up. To
a certain extent it is true because it
immediately improves the conditions
of agriculture. But if you want to
get the maximum advantage out of
water you should also know how best
to use the water with reference to
the soil, with reference to the crop.
Therefore, goil-water-management
which is a new science now, which is
a new technique, is becoming more
and more important, Unfortunately,
we have not made sufficient advance
in this. Therefore, to take up these
irrigation programmes it is necessary
to take up an intensifieq soil-water-
management programme 'on ihe basis
of soil survey, use of water, the vari-
ous crops and the various varieties of
fertiliser which can be used. When
we think of minor irrigation pro-
grammes we seem to think that they
can be taken up very easily without
any technique being available. In
addition, it has to be backed up by
technical survey of ground water
availabi'ity and surface water avail-
ability. That we are undertaking.

When we use fertiliser and wa!er
it provides fertile conditions not only
for growth of plants but also various
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insects and spread of plant diseases.
'Therefore, plant protection pro-
gramme has got to be a competent
-0of this production programme. That
nas to be taken up with reference to
production of chemicals, with regard
to the equipmentg which are required
to use those chemicals. That ig also
being sorted out and I hope it will be
possible for us to sort it out in the
proper way, so that in the Fourth
Plan all these are available in suffi-
cient quantities ang spread out every-
where go that it would be possible for
the farmers {o use these things in an
-effective way.

In addition to this, to get the maxi-
mum effect of the use of al] these
materials it is necessary to have the
proper seed; otherwise you would
find that even though you may do all
these things the results would only be
second-rate or third-rate results. That
is why an intensive seed programme
was accepted during the Third Plan
period and even during the Second
Plan period. T myse!'f have puarticipat-
ed in it, in establishing these seed
farms in the Madras State. But I am
not quite satisfled with regard to the
quality of seeds whicn we are produc-
ing not only in the State farms but,
later on, in the registered growers,
farms also. Therefore, we should have
an intensifled seed production prog-
ramme, That is why I requested the
Minister of Parliamentary Affairs to
give priority to the Seeds Bill which,
I am glad, was mentioned in the prog-
ramme for the next week. I hope this
House will pass that Bill—it has
already been passed by Rajya Sabha
—on the basgis of which we would be
able to ensure quality and standard of
seeds which would be distributed,

But merely passing a law would not
produce the required quality or main-
tain the required standard. We have
to have proper organisations for this
purpose. That is why the Seeds Cor-
poration, which is already undertak-
Ing the development of hybrid maize
and alse various vegetable seeds, has
been set up. We are trying to have
similar Seeds Corporations either
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region-wise or commodity-wise for
the purpose of developing all these
things. In addition to that, [ invited
private firms also to participate in
seed production programme, I am
glad the response has been good and
many are coming forward for the
purpose of producing quality seeds
and distributing them. Therefore, it
should be possible for us to have a
wide programme, an extensive pro-
gramme to produce various seeds and
these seeds being available to the
farmers in time for the purpose of
being used on their flelds.
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These are the various things, the
material inputs, which have got to be
made available to the farmers for the
immediate increase in the various
programmes. Even with regard to
seed, as I mentioned when I was deal-
ing with the scientific research pro-
gramme, it is not merely a question
of the existing varieties. Even with
regard to the existing varieties we
have to produce quality seeds of
specific standards. But in addition to
that, science has given us the advan-
tage of evolving new varieties which
have got higher potential of produc-
tion. However much fertiliser, irriga-
tion and other facilities we may give,
the present varieties of wheat which
we are using, for example, would not
be able to give us more than 30, 40 or
at the most 50 maunds. But new varie-
ties are being evolved in our rescarch
institutes which have a potential of
producing 70,80 or even 90 maunds.
These new varieties will have to be
evolved. Therefore, it is a question
of not merely producing the varieties
which already exist but producing
new varieties and producing those
seeds also. It is in these dirertions
that we have to enlarge the seed
industry, if 1 may say so, and segd
production programme, which will
take care of the main production pro-
gramme which we have and which
alone will give us increased produc-
tion in the near future and also in the
years to come.

But if our farmers have to under-
take all these, unfortunately, they do
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not have the economic strength. To-
day if you ask him to purchase ferti-
liser, if you ask him to take up the
plant protection programme, if you
ask him to have better sceds, he does
not have the necessary economic
strength. That is why ecredit hecomes

another vital factor in tne develop-
ment of agriculture. We have hcen
developing agricultural croedit

through co-operative societies. znd in
some of the States they have done
very good work. But I am afraid, in
many other States, except in three or
four States, while cooperatives have
come inlp existence 1t{hey are not
functioning up to the standard, What
are we going to do? Are we guing to
starve in the name of co-operation?
Shall we wait till co-operaticn deve-
lops so that credit will become avail-
able, then production will go up,
foodgrains will become gvailable and
till then depend upon PL. 480? That
is why the question as to how the
credit needs of the farmers will have
to be met immediately is a matter
which is engaging the attention of ihe
Government. The Reserve Bank has
gone into this question. Various other
committees have also gone into this
question. We have to take a decision.
It is here where co-ordination bet-
ween the Ministry of Co-operation
and the Ministry of Agriculture has
to be brought about in a big way and
in an integrated way. Sometimes we
are carrled away by slogans like
“Co-operatives ang nothing but co-
operatives”. All right, I am for co-
operatives. But if they do not func-
tion properly we should have an
alternative agency to take care of it.
Therefore, unless we take care of the
credit we may make all these imputs
available but even then the farmers
will not be able to purchase them,
utilise them and use them on the
fields and get the higher production
that we aim at. We cannot, there-
fore, afford to slip in this direction.
That is why we are thinking in terms
of an Agricultural Credit Bank to
function in areas where the co-
operatlve movement is weak. Also,

APRIL 80, 1965

of Food and Agricullure 12238

recently, the Prime Minister was:
talking in terms of private commer-
cial banks coming into the picture for
the purpose of supplying credit to the
peasants. All these things will have
to be explored. Unless we do it
perhaps the credit needs of the far-
mers will not be squarely met, and il
we are not able to meet the credit
needs even if we produce and make
available all the other things the pro-~
duction wiil not go up.

Shri Ranga (Chittoor): All these
things have been before the Ministers
and all these yeuars every year they
have been saying these things.

Shri C. Subramaniam: Every year
we have to say this and every yecar we
have to improve our performance. If
we do not do that, we need not have
thig discussion at all. We can simply
say that we discussed this last year.
The hon, Member also says the same
thing. After all, what is important 1s
to remind ourselves every year that
these are the tasks before us, let us
do them in a better way and in a more
efficient way.

Shri Ranga: Sahasranam will not
help; we must have some results.

Shri C. Subramaniam: At least
Sghasranam will remind us what we
have to do. That is what we are
doing. 1 do realise that it is not
merely the realisation of various
actions which have got to take place.
That is way I am saying that we are
indentifying them and we are trying
to take action. Ultimately you should
judge us, as you are judging us now,
through the Fourth Plan as to how
far we have implemented our policies,
If no implementation takes place I
will also join ranks with several Food
Ministers and walk away.

Shri Warior:
also.

That won't help us

Shri C. Subramaniam: I hope it may
not be necessary. It is for that pur-
pose that I have taken up this chal-
lenge and I hope to meet this chal-~
lenge (Interruption).
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It is not merely the cereals alone
which woulg meet the food require-
ments of the country. A question
was put as to what will be the avail-
ability of cereals per head. Suppose
T give 20 ounces per head, will it meet
the food requirements of the people?
No. The other subsidiary foods are
important. That is why we are
launching a big crash programme of
vegetable production particularly in
Delhi. I suppose some of the hon.
Members would have gone round and
seen the vegetable development that
has taken place round about Delhi
even during the last three or four
months. It has gone in a big way.
We are trying to take it up in all the
other urban areag round about. These
have been sanctioneq and action has
already been taken. I hope it will
make an impact next year.

In the same way, the development
of flsheries, the poultry and wvarious
other things has also to be taken care
of. During the last three, four years,
poultry particularly has made a
tremendous progress. It may not be
sufficient when you take into account
the needs of the country. But we
have to carry it forwarg and we shall
¢aryve it forward.

Now, apart from these things, apart
from these production programmcs,
distribution is also very important,
because we found that whenever
searcitv arose the distribution became
‘a problem angd critical situations arose
in many parts of the country, parti-
cularly during the last year. Some-
‘body spoke about the Kidwai formula.
It is easy enough to de-control when
the conditions are satisfactory and
there is a production boom. That was
what happened when Kidwai de-
controlled it. I was also a party to it
Ybecause I was Food Minister in Madras
at that time. I can also take credit
by saying that the suggestion of de-
ccontrol came from Madras.

Shri Sonavane (Pandharpur): Let
us not deprecate him. He has done

good work.
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credit for it.

Shri Sham Lal Saraf (Jammu and
Kashmir): In the particular circums-
tances it was good.

Shri C, Subramanlam: What also
we have got to ensure is that when a
critical gituation arises we should not
be found lacking in any way at that
time. We have got to take sufficient
safeguards for that purpose. From
that aspect we lay down for ourselves
a long-term price policy and a dis-
tribution programme, which I have
already placed before this House. I
don't think I should go into the details
of it, the essential features heing the
assurance of economic minimum
price for the producer and also seeing
that the consumer is not called upon
to pay an unduly high price,

Shri Shivaji Rao S. Deshmukh: That
is the contradiction; there is an ele-
ment of subsidy.

Shri C. Subramaniam: You cannot
subsidise the foodgrains in our coun-
try; that would mean we won’t have
any other developmental programme.
This is my view. After all it is only
a small portion of the urban popula-
tion who are called upon to pay higher
price and they have got the capacity
to pay; they should not grudge paying
a little more for the purpose of in-
creased production.

Shri Ranga: Is not the urban popu-
lation being subsidised?

Shri C. Subramaniam: That is com-
pletely a different aspect altogcther.
How are We to ensure these two
things? That is why the Food Cor-
poration hag been brought into exis-
tence. Merely fixation of a maximum
price beyond which it should not go
and merely a law will not produce a
miracle. That is why it becomnes
necessary to build up sufficient buffer
stock, about which also we have been
talking for a long time. Without
sufficient buffer stock it will not be
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possible for us to control the market.
That is why our immediate problem
and our immediate policy is the con-
tro] which we have enforced by way
of zonal restrictions. That ig mainly
Tfor the purpose of seeing that we
suild up sufficient buffer stock. Once
that is built up and I hope it will be
built up as quickly as possible, imme-
diately we can review this zonal
arrangement and we can remove it as
quickly as possible.

Even though no complaints have
been made on the food {front, still,
rightly, the Members from Xerala
raised a problem. It is only recent=
ly the Governor of Kerala was here
ang I think today also he is here in
Delhi. I had a long discussion with
him with regard to the food situation
in Kerala. We already have rice
stocks to meet the demands for two
months and our intention is to build
it up so that we will have stock at
least to meet the needs for three
months, Then during the monsoon
the iransport bottleneck, the transport
difficulties, will not stand in the way
of food. On the 18th May the Food
Advisory Committee in Kerala is
meeting and I have agreed to go there.
At that time I shall have the advant-
age of the suggestions which the hon.
Members may make in the meeting of
the Food Advisory Committee. After
that, I can assure this honourable
House that we will take every possi-
ble step to ensure that the supply will
be properly given to Kerala and the
needs of the Kerala people, which is
now the responsibility of this Parlia-
ment and the Union Government, will
be properly taken care of.

Shri Vasudevan Nalr (Ambala-
puzha): Is it true that the ration is
cut down in some hotels?

Shri C. Subramaniam: Just now the
hon. Member has passed on a chit to
me. I don’t have information about
it. I don't think that would have
happeed because there is no pro-
gramme to cut down the ration any-
where there. Probably in some hotels,
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where they are misusing it, it might
have been done. I shall certainly
look into it and find out what the facts
are. What I am emphasising is that
Kerala is our responsibility and we
shall try to see that this responsibility
is properly discharged.

All these distribution problems
and all this scarcity has arisen
because of our difficulty on the pro-
duction front. That we have got to
take care of. I am quite confident
that it can be taken care of and it is
in that direction we are taking
various actions and it is in that
direction that the various suggestions
made by the hon. Members here and
the suggestions made by the Esti-
mates Committee will be examined.

In addition to this, various other
suggstions have been made with
regard to the arid zone, hill areas

and various other special programmes,
We have put forward all these pro-
grammes in the paper which we have
circulated and they have also been
mentioned in my speech which I
made before the Sub-Committee of
the National Development Council.
Therefore it is not as if we are not
aware of these things. I can only
give this assurance that to the best
of my ability I will see that these

will not remain merely as paper
plans and they will not be merely
speech-making programmes, It shall

be my endeavour to see that action
is taken on this basis so that the
challenge on the 1food front is
squarely met as even now we are
trying to meet the challenge on other
fronts.

Shri Sonavane: I want 1o know
whether the Commission which was
set up to fix the foodgrain prices has
started functioning and if not, when
it is likely to start its work.

Shri C. Subramaniam: It has al-
ready started functioning from the
1st of January. A mention was
made with regard to the assoclation
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of farmers in the functioning of this
Agricultural Prices Commission for
the purpose of fixing proper prices,
A decision has been taken that a
panel of progressive farmers from
various parts of the country would
be associated with this Commission
for working out proper economic
prices.

Dr. M. S. Aney: On account of the
carelessness of the staff dealing with
fertiliser, the consumers' societies and
the farmers are suffering a loss of
thousands of rupees. I made & brief
reference to this in my speech and
wanted to know whether the losses
suffered by these people on account
of the carelessness of the distribution
staff would be compensated so that
confidence is created in the working
of the department.

Mr, Deputy-Speaker:
suggestion.

It is only a

Shri Kapur Singh (Ludhiana): So
many of us are wanting to put some
questions.

Mr. Deputy-Speaker: At 330 we
have to start the non-official business.

Shri Hari Vishnu Kamath (Hosh-
angabad): Last Friday also we started

it three minutes late. We won't
mind that.
Mr. Deputy Speaker: All right.

Shri Narendra Singh Mahida.

Shri Narendra Singh Mahida: The
hon. Minister informed us during
Question Hour that there is a crop
insurance scheme, In Anand in
Amul Dairy we have got an insurance
scheme for cattle. Will the Govern-
ment consider such a scheme for cat-
tle for the benefit of farmers?

8Shri C. Subramaniam: We can
consider that. I shall certainly look
into it.

Shrl Warlor: The hon, Minister
started by saying about the increase
in our production. The last sentence
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he said was that read difficulty was in
production and not in distribution.
Is it a slip or what?

Shri C. Subramaniam: The distri-
bution problem cannot be solved un-
less it is backed by production.

Shri D. S. Patil (Yeotmal): The
State Government has been authorised
to fix the producers’ price in con-
nection with coarse grain. In some
States they have fixed ceiling on
prices with the result that the fare
mers cannot sell their grain beyond
a particular price. I would like to
know what the Government proposes
to do in this regard.

Shri Muthiah (Tirunelveli): I want
to know whether the Government
has set up any special machinery to
study the actual cost of cultivation to
the farmers in order to advise Gov-
ernment about fixing support prices
for the farmer.

Shri Kapur Singh: I wish to add
just a word to the speech, on the:
whole a good speech which the hon.
Minister has made, that neither
loans, nor organisations, nor plans,
nor poultries nor fisheries, nor inputs
would help at all unless the hon.
Minister can convince his colleagues
that the pemsants—his own flesh and
blood are human beings and not just
hewers of wooed and drawers of
water. Does he propose to do so?

Shri C. Subramaniam: These are:

all suggestions.
Shri Kapur Singh: It is a question.

Shri C. Subramaniam: I do not
think the assumption of the hon.
Member is correct. I do not think
the farmers are considered as any-
thing but human beings.

Mr. Deputy-Speaker: Am I to put
any of the cut motions separately?

Shrl Narendra Singh Mahida: T
want my cut motion. Nos. 6 to 9 to
be put separately.
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Mr. Deputy-Speaker: I will put

‘those cut motions 6 to 9 to the vote
-of the House.

Cut Motion Nos. 6 to 9§ were put
and negatived,

Shri Yashpal Singh: I want all my

-cut motions to be put separately.

Mr. Deputy-Speaker: All right. I

“will now put cut motion Nos, 36 to
45 to the wvote of the House.

Cut Motion Nos. 36 to 45 were put

and negatived,

Shri Sarojoo Pandey (Rasara): I

want my cut motion Nos. 63 to 94
to be put separately.

Mr. Deputy-Speaker: I  will put

cut motion Nos. 63 to 94 to the vote
of the House.

Cut Motion Nos., 63 to 94 were put

and negatived,

Shri Sivamurthi Swamy: I want

-cut -motion Nos. 96 and 97 to be put

. separately.

Mr, Deputy-Speaker: & will now

put cut motion Nos. 96 and 97 to
the vote of the House.

:Cut Motion Nos. 96 and 97 were put

and negatived.

Shri Rajaram  (Krishnagiri): 1

want that cut motion No. 113 to be
put separately.

Mr, Deputy-Speaker: I will now

put cut motion No. 113 to the vote
of the House.

Cut Motion No. 113 was put
and negatived.

Mr, Deputy-Speaker: I will now

put all the other cut motions to the
sote of the House,

All the other Cut Motions were also

put and negatived.

Mr., Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending ‘he 31st
day of March, 1966, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 42 to 47 and 128
to 130 relating to the Ministry of
Food ang Agriculture”

The motion was adopted.

[The motions of Demands jor
Grants, which were adopted by the
Lok Sabha, are reproduced be-
low.—Ed.]

DemanD No. 42—MinisTRY OF FooD
AND AGRICULTURE

“That a sum not exceeding
Rs. 80,38,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Food and
Agriculture’.”

DemanD No. 43—AGRICULTURE

“That & sum not exceeding
Rs. 8,48,10,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Agricul-

ture’.”

DeEmAND No. 44—AGRICULTURAL
RESEARCH

That a sum not exceeding
Rs. 5,43,33,000/- be granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ¢ Agricultural Re-
search’.”
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DeEMaND No, 45—ANIMAL HUSBANDRY

“That a sum not exceeding
Rs. 1,07,44,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come jn course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Animal Husbandry’.”

DEMAND No. 46—J'OREST

“That a sum not exceeding
Rs. 1,21,74,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Forest’.”

Demanp No. 47—OTHER REVENTE
EXPENDITURE OF THE MINISTRY OF
Foop AND AGRICULTURE

“That a sum not excecding
Rs. 29,37,12,000/- be granted to the
Prsident to complete the sum
necessary to defray the charges
which will come jn course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Revenue Ex-

penditure of the Ministry of

Food and Agriculture'”

DeEmManp No. 128—Caprtar OuTtLaY
oN FoOREsT

“That a sum not exceeding
Rs. 1,57,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Capital Outlay on
Forest'.”

DEMAND No. 120—PURCHASE OF
FOODGRAINS

“That a sum not exceeding
Rs, 3,33,13,75000/- be granted to
the President to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1966, in:
respect of ‘Purchase of Food-
grains’.”
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Demanp No. 130—OTuER CAPITAL.
OuTLay oF THE MiINISTRY oF Foon
AND AGRICULTURE )

“That a sum not exceeding
Rs. 70,29,77,000/- be granted to the
President to complete the sum-
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Capital Outlay
of the Ministry of Food and Agri-

1 ”n

culture’.

15.33 hrs.

MOTION RE. SIXTY-FIFTH RE-
PORT OF COMMITTEE ON
PRIVATE MEMBERS' BILLS.

AND RESOLUTIONS

Mr. Deputy-Speaker: The House
will now take up non-official busi-
ness.

Shri Hem Raj (Kangra): I beg to
move the following:

“That this House agrees with
the Sixty-fifth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 28th April, .
1965.”

o

Mr. Deputy-Speaker: The questiom

is:

“That this House agrees with
the Sixty-fifth Report of the
Committee on Private Members®
Bills and Resolutions presented
to the House on the 28th April,
1965.”

The motion was adopted.

——ngy.
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15.34 hrs.

CONSTITUTION (AMENDMENT)
BILL®*

(Amendment of Eighth Schedule)

Dr. L. M. Singhvi (Jodhpur): 1
beg to move for leave to introduce
a Bi!ll further to amend the Consti-
iution of India.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Dr. L. M, Singhvi: I introduce the
Bill.

15.35 hrs.

*CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Omission of Section 80)

Shri Nath Pai (Rajapur): 1 beg
Y move for leave to introduce a
Bill further to amend the Code of
Civil Procedure, 1908.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Code of Civil Procedure,
1908.”

The motion was adopted.

Bhri Nath Pal: I introduce th‘e
Bill.

15354 hrs.

INCOME-TAX (AMENDMENT)
BILL*

(Amendment of Section 36)

Dr. L. M. Singhvli (Jodhpur): I
beg to move for leave to introduce
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a Bill further to amend the Income-
tax Act, 1961,

Mr, Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Income.tax Act, 1961.”

The motion was adopted.

Dr, L. M, Singhvi: I introduce the
Bill.

15.36 hrs.

PAYMENT OF PENSIONS TO
MEMBERS OF PARLIAMENT
BILL*

Shri Hem Raj (Kangra): I beg to
move for leave to introduce a Bill
to provide for the payment of pen-
sions 1o Members of Parliament
after retirement.

Mr, Deputy-Speaker: The question

“That leave be granted to
introduce a Bill to provide for
the payment of pensions to Mem-
bers of Parliament after retire-
ment."”

The motion was adopted.

Shri Hem Raj: I introduce the
Bill.
15.36% hrs.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 356)

Shri Hari Vishnu Kamath
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constilution of India.

*Published in Gazette of India Extra ordinary, Part II. Section 2. dated

30-4-68.
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Mr, Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Harl Vishnu Eamath: I
introduce the Bill.
15.37 hrs.
INDIAN PENAL CODE (AMEND-

MENT) BILL®
(Omission of Section 309)

Bhri Hari Vishnu Kamath (Hosh-
angabad): I beg to move for leave
to introduce a Bill further to amend
the Indian Penal Code, 1868.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted, '

Shri Harli Vishnu Kamath: 1 intro-
duce the Bill,

15.374 hrs.

LEGISLATIVE COUNCILS (COM-
POSITION BILL—Contd.

Mr. Deputy-Speaker: The Hcouse
will now take up further considera-
tion of the motion moved by Shni
Shree Narayan Das oa the 15th April
1965 to provide for the cumposition of
the Legislative Councils of States and
for matters connected therewith. The
time allotted is two hours out of
which one minute hLas been taken.
Shri Shree Narayan Das will continue
his speech.

Legislative VAISAKHA 10, 1887 (SAKA)
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Shri Hari Vishnu Kamath (Hosh-

angabad): Has the hon, Membe: taken
the consent of Members before in-
cluding their names?

Das

Shri Shree Narayan (Dar=

bhanga): Yes, Sir,

Shri Hari Vishnu Kamath: Beceause
nobody declines, so it is presumed that
they have no objection.

Shri Shree Narayan Das: Mr.
Deputy-Speaker, the other day I mov-
ed that this Bill to provide for the
composition of the Legislat’ve Coun-
cils of States and for matters con-
nected therewith be referred to @
Select Committee,

In this connection, I have to say
that in the Constituent Asscmbly the
question whether it is mnecessary to
have a second chamber at the State
level or not was discussedq thread-
bare. Some memberas were in favour
of having Councils at the State level
while others were against it, After
some deliberation, it wag decided
that the representatives of the States
concerned should meet and d=cide
whether they would like to have a
Council at the State ltvel or not.
Then, it was informally decided by
representatives of some States that
they should have Council at the State
level while others decided that they
should not have.

1539 hrs.

[SHRr SURENDRANATH DWIVEDY in the
Chair].

As a result, now some of the States
have two chambers, a Lerislative Aas-
sembly and a Legislative Cyincil, At
present, the following Staler have
Legislative Councils, namely, Andhra
Pradesh, Bihar, Madhya F:adesh,
Madras, Maharashtra, Mysore, Punjab,
Uttar Pradesh and West Bengal,

It was also decided at that time that
if any of the States would not like to

*Published in
dated 30-4-85.

Gazette of India Extraordinaxjn, Part II,

section 2,
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bave this Council, they can, by pass-
ing a resolution in the Legislative As-
sembly, abolish it. There was also
a provision that those States which
do not have a Council, they can, in
course of time by passing a resolu-
tion in the Legislative Assembly, have
it.

Now, when the question of the com-
position, number of members etc. of
the Legislative Council came before
the Constituent Assembly, there was
much controversy. A large number of

amendment we moved by ‘thon.
Members and it wa: difficult for
the  Constituent Assembly to de-
cide about all the amendments

that were moved and the question was
discussed for a very long time.

In the beginning Dr. Ambedkar,
who was piloting the draft bill for
the Constitution, came forward say-
ing that there should be Councils in
such and such States but that the
composition and other things, that is,
the qualifications and disqualifications
of Members, should be decided by the
fiture Parliament. But a large num-
bar of Members said at that time that
the Constituent Assembly should de-
c'de the composition and other impor-
trint matters with regard to the Coun-
cils. After a discussion for some time
the discussion was postponed to a
future date and then another draft
wag put forward by Dr. Ambedkar.
That was in these words: —

“That for article 150, the fol-
lowing be substituted:—"
'(l
The present article is 171; when it was
discussed in the Constituent Assemb-
ly it was article 150. The proposed
article 150 read:—

“(1) The total number of mem-
bers in the Legislative Council of
a State having such a Council
shall not exceed one-fourth of the
total number of members in the
Assembly of that State:
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Provided that the total num-
ber of members in the Legislative:

Council of a State shall in no case be-
less than forty.

(2) Until Parliament may, by
law otherwise provide, the com-
position of the Legislative Council
of a State shall be as provide in
clause (3) of this article.”

The proposed provision wasg practi-
c:lly accepted by the Constituent As-
s:mbly. The present provision in the
Constitution relating to the composi-
tion of the Legislative Council of g
State js that as nearly as may be, one.
third of the members are to be elect-
ed by members of municipalities, dis-
trict boards and such other local aut-
borities in the State as Parliament
may by law specify; as nearly as may,
be, one-twelfth shail he elected by
eleclorates consisting of pcrsons resid-
ing in the State who have been for at
least three years graduates of any uni-
varsity in the territory of India; as
n2arly as may be, one-twelfth shall be
elected by electorates consisting of
parsons who have been for at least
three years engaged in teaching in.
such educational institutions within
the State, not lower in standard than
that of a secondary school; as nearly
as may be, one-third shall be elected
by the members of the Legislative
Assembly of the State from amongst
parsons who are not members of the
Assembly; and the remainder was to
b: nominated by the Governor.

In the Constitution there is a pro-
vision, that is, clause (2) of article
171, which says tha¢ the composition
will remain as such until Parliament
by law otherwise provides,

Coming to why- the necessity for this
Bill of mine, there have been some
changes in the structure of local
brdies. We have introduced demo-
cratic decentralisation and there are
o‘her bodies which have come up like
the co-operative societies, A lar7¢
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number of persons are taking part 1n
them and we have to encourage co-
-operative societies. At the time when
it was discussed in the Constituent
IAssembly,_as I gaid just now, there
was much controversy. A large
number of amendments were moved
with regard to the composition of the
Councils. Then it was decided—a
«compromise was arrived at—that
some provision for the time being
.should be made an dthe future Par-
liament should be authorised to deal
with this matter when the time
comes. Now, I think, after 15 years
the time has come that the composi-
tion of the Legislative Councils
should be considered. It is with
that view that I have brought for-

. ward this Bill which 1 wunt the
House to consider and pass.
I do not say thut the provisions

that I have made in the Bill should
remain as they gare. The important
point is that Parliament should now
consider whether the time has not
come when some changes should be
made with regard to the composition
ot the Legislative Councils at the
State level. As I have said, at pre-
sont there are four categories of re-
presentation in the Councils. One-
third of the members are elecied by
the Assemblies.

While this Bill was being consi-
«dered for circulation some hon, Mem-
bers expressed the opinion—in the
past also opinions have been express-
el in this House—that there is no
necessity for the Councils at the
State level. Here also we have two
Chambers—one is the Council of
States and the other is our Lok
‘Cabha, This question has alsg been
raised that there is no necessity for
the second Chamber here also. But
in its favour there is at least one
point, because we have a federal form
of government and there are some
subjects in Wwhich the States are
very much Interested and there are
some subjects in the Constitution
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vthich are pnot to be changed without.
the consent of the States and be-
cause the Council of States represents
in a sense the various States which
comprise the Indian Union, that
there may be some necessity for it
But at the State levelfi as the Coun-
cils are constituted, it may be said
that the representation is based on
functnonal representation. Some of
the organisation, like local bodies
district boards etc., have been given
representation; some interests, like
teachers and graduates, have been
given representation ang some of
them are nominated by the Gover-
nor.
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I would like to point out that now
the time has come when we should
reconsider the whole gquestion of the
composition of the Legislative Coun-
cils, Personally 1 believe that-there
is no necessity because the assemblies
are there in the States and these
Councils perform no purpose Some-
times it is stated that it is.necessary
to revise the enactment; passed by
the Lower Houses, that the Upper
House should scrutinise them and
make necessary changes as they may
pass an Act without much considera-
That function is not being per
formed by the Councils at present.
Therefore I hold the opinion that
there is no necessity for the Councils
at the State level. But jf it is accept-
ed that there should be the Councils,
it is necessary to make changes in
the composition of the Councils.

Now I would come to the provi-
sions of my Bill. In the beginning I
will point out that at present teach-
ers belonging to secondary schools
are represented in the Councils but
a large number of primary - schoo}
teachers are not represented, If
teachers are to be given representa-
tion in the Councils, then why not
the primary teachers? Therefore 1}
have provided in my Bill that pri-
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mary teachers should also be given
represeniation in the Councils,

Then under the present democratic
set-up now the three-tier system has
come, namely, the Panchayats, the
Panchayat Samities and the Zila Par-
ishad, Formerly there were only dis-
trict boards and some other Pancha-
yats. They have heen provide with
some rights for electing members to

the Councils, But the Panchayat
Samitis and the Z2n Parishads,
while in some States they might

have been given representation, in
others have not been given any repre-
sentation. So, I have suggested that
as nearly as one-sixth of the total
members of the Councils in States
should be electeq by the Zila Paris-
hads and Block Samitis.

I have made provision separately
for the Panchayats, There would be
an electoral college chosen by the
members of the Panchayats within
the Stater and one-twelfth of the
members will be elected by that elec-
toral college.

Then, as you know, Mr. Chair-
man, we have been encouraging the
co-operative societies. A large num-
ber of co-operative societies have
been formed in the country and they
play a very important part in our
economic affairs. They are also to
be encouraged and their point of
view should also be hearq while
making enactments in the States.
Therefore 1 have made provision
for the representation of co-operative
societies also through an . electoral
college chosen by members of co-
operative societies within the State.

While the
dered last time,
was an omission and now [ would
like to provide that the labour or-
ganisations should also find some
pla~e in this body, Further, I have
provided for the representation to be
glven to the organised organisations
or commerce, industry, trade and bus-

Bill was being consi-
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iness, They should also be represen-
ted in this body. It had been con-
lended that it has become very cum-
bersome, But the provisions that I
have made are for the consideration.
of this honourable House. If thi:
Bil} is referred to the Select Com-
mittee and its various provisions are
considered in view of the discussions.
that were held during the time of
the Constituent Assembly and var-
ious amendments that were made at
that tima-—they are also to be look-
ed into—and if in. the present cir-
cumstances, in the present set-up, the
Select Committee thinks that certain.
changes are to be made and incor-
porated in this Bill, then those:
changes; will be made accordingly.
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I¢ there is any place for a second
chamber at the State level, I think,
that will be only based on functional
representation. Thie present ' provi-
sion of the one-third of its Members.
being eletted by the Legislative
Assembly has, I think, given rise to.
some patronage being given for those
who are in the majority party in
the State Legislative Assembly.
It is the majority party in
the Assembly which has to elect
one-third of the Members. In the
present circumstances, I think, that
is not necessary and that should be:
abolished altogether and in that place
certain other intferests should be
given representation and we should
make the composition of the Legisla-
tive Council as broad-based as possi-
ble. If that is not found workable,
then, I think, there is no necessity
of Legislative Councils at the States
level and that there should be only
one chamber functioning in the State.

Lastly, I would like to say that this.
Bill was circulated for eliciting pub-
lic opinion and. a number of opinions:
have been received which have been.
laig on the Table of the House. As.
1 pointed out, a large number of opi-
nions of these who are interested and
concerned with this are in favour of
this Bill saying that the Councils
should be broad-based. But the various
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State Governments have™ not sup-
ported this measure. They say that
the present provision should conti-
nue. And that is quite obvious. It
is pecause at present they enjoy the
right of electing one-third of its
Members by the Members of the
Legislative Assembly. Therefore, at
no time, I think, the Government
at the State level would support any
change in the composition of Legis-
lative Council. But, on the other
hand, a large number of persons and
a large number of organisations who
are interested in this have given their
opinions in favour of jt that some
necessary changes should be made,
that{ panchayats, trade unions and
other interests should be given repre-
sentation in the Council.

I do not want to take much time
of the House. I hope that hon. Mem-
bers will make necessary suggestions
and support my measure. I do not
say that all the provisions that 1
have incorporated in the Bill should
be supported. This Bil] is for refer-
ence to the Select Committee and
then necessary changes could be made
by the Select Committee so that the
Bill may become as useful as it is re-
quired to be.

With these words, I move the Bill
and I think the House will support
it.

Mr. Chairman:

“That the Bill to provide for
the composition of the Legisla-
tive Councils of States ang for
matters connected therewith, be
referred to a Select Committee
consisting of 16 members, name-
ly:—

1. Shri Ramchandra Vithal Bade.
2. Shri C. R. Basappa

3. Shri Rasanta Kumar Das
4. Shri Gauri Shankar Kakkar.
5

6

Motion moved:

. Shri K, L. More

. Shri Shankarrao
More,

7. Shri V. C, Parashar

Shantaram
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8. Shri Jaganath Rao
9. Shri S. C. Samanta
10. Dr, Sarojini Hahishi i
11. Shri Sheo Narain :
12. Shrimati Ramdulzrj Sinha
13. Shri T. H. Sonavane
14, Shri Radhelal Vyas
13. Shri K. K. Warior, and
16. Shri Shree Narayan Das.
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with initructions to report by the
last jay of the first week of the next
Ses:ion.”

Shri Yashpal Singh (Kairana): 1
beg to move.

“That the Bill to provide for
the composition of the Legisla~
tive Councils of States and for
matters connected therewith, be
referreq to a Joint Committee

of the Houses consisting of 30
members, 20 from this House, .
namely: —

1. Shri Ramchandra Vithal Bade

. Shri C. R. Basappa

. Shri Basanta Kumar Das

Shri Shree Narayan Das

. Shri Gaurj Shankar Kakkar

. Shri K. L. More

. Shri Shankarrao Shantaram

More .

8. Shri Muzaffar Husain :
9. Shri V. C. Parashar

10. Shri Jagannath Rao

11. Shri S, C. Samanta

12. Dr. Sarojini Mahishi

13. Shri Sheo Naramn .
14, Shri Krishnapal Singh “
15, Shrimati Ramdulari Sinha

16. Shri T. H. Sonavane

17. Shri Vishram Prasad
18. Shri Radhelal Vyas oi®
19. Shri K. K. Warior, ang

20, Shri Yashpal Singh. v

-1 U e B

B e iR
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that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
4he total number of members of
«{he Joint Committee;

‘that the Committee shall make
‘a report to this House by the last
‘day of the first week of the next
:session;

ithat in other respects the Ruies
w0of Procedure of this House relat-
‘ing to Parliamentary Committees
'shall apply with such variations
and modifications as the Speaker
may make; and

‘that thi; House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Commit-
tee ang communicate to this’
House the nameg of 10 members
to be appointed by Rajya Sabha
to the Joint Committee.”

‘Mr. Chailrman: The motion and
the amendment are before the House.

PDr. L. M. Singhvi (Jodhpur): Mr.
Chairman, Sir, I shzll be brief in
endorsing the laudable object under-
lying the Bill and also in support-
ing the motion {or reference to a
Select Committee.

The object of the Bill to the ex-
tent to which I agree with it, is
stated by the learned author of this
Bill in these words:

“The object of this Bill is to
provide for representation to as
many organised interests as are
functioning in the State, By giv-
ing such .representation to these
interests the Council would not
only become more representative
but. the functioning of such or-
ganisations would be encouraged
and would get impetus and their
working will becorre beneficial
to the community at large.”

1 do not however, agree with the
earlier enunciation that cooperative
societies which according to the aut-
hor of this Bill are destined to play
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a vital role-in our economy ang in
our country should also, at the pre-
sent juncture, be given such repre-
sentation, L say this because I do
not think that cooperative societies
have yet proven their merit in this
country by and large and—I am sure
you are aware, Sir—we find that the
functioning of the cooperative socie-
ties has been of a nature which has
very little to commend itself to us.
It would, therefore, be disastrous if
we were to allow representation in
T.egislative Counecils to societies such
a3 cooperative societies in some of
fhe State-, the credentials of which
anre highly dubious,

The very quintessence of demo-
cracy is that legislatures should be
more representative and that popu-
lar will should find expression in
legislatures both in their composition
and in their deliberations. The  Bill
which is befere us proposes for a
more appropriate and a more balanc-
ed composition of Legislative Coun-
cils in some respects, It enshrines,
I think, a pluralist and a functional
approach to political organisation
which derives its validity in modern
political thought and to that extent,
I think, it is worthy of our support
in principle.

It is interesting to find and go
through the various comments receiv-
ed from various parts of India where
Legislative Councils exist ang also
from parts of India where there are
no Legislative Councils. In particu-
lar it is interesting to reag the com-
ment from the State of Uttar Pra-
desh which ha: opined:

“ .. that the State Govern-
ment is of the view that the
composition of the Legislative
Counci] should not be on the
basis of functional representa-
tion. As an Upper House, it
should be composeq of elder
state'men and experts on var-
jous spheres of national life. It
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should reflect the views and opi-
nion of intelligentsia ang such
other interests which cannot
otherwise pe represented in the
Lower House...."”

1 think thiz is a very old-fashioned
and a very old-fangled expression of
the assumption underlying second
chambers, I do not think even in
the United Kingdom today the se-
cond chamber is based on the as-
sumption that it is an elder House
which has a second-say in most mat-
ters concerning legislation. It is only
right and proper that Legislative
Council; in the States in which they
exist, and if they are found to be
useful as organs of expression of
popular will or of the will and the
opinions of the intelligentsia. should
be reconstituted. It is not my inten-
tion to suggest that the intelligent:ia
or the elder statement should not be
represented or should not belong to
these Legislative Councils but cer-
tainly it is necessary to activate these
Legi-lative Councils in various States
.and that they be reorganised partly
at least on a functional and a pluri-
list basis in order that various or-
ganisations, organised interests, in
‘the country find a legitimate reflec-
tion in our State Legislatures. It is
in this context that I should alsp
like ot suggest that a real study Is
made of the functions that these Le-
gislative Councils have performed in
variov; State levels and whether
they continue to be useful organs of
legislation and of expressions of
popular will in the different aspects.

16 Ars.

[SHRI SONAVANE in the Chair]

It is very necessary for us to consider
this because it seems that we have
continueq various Legislative Coun-
cils mainly because of historical rea-
sons. If it is found on a proper scru-
tiny that they are not serving
any useful purpose then they should
be scrapped, but if it is foung that
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they are performing some essential
and useful functions, then there is
no reason why at lcast in logic
such Legislative Councils shoulq also
not be introduced in States which
do not have them.

I do not have any definite views in
the matter of abolishng Second Cham-
bers, and certainly I would not be so
rash as to suggest to this august-House
that Seconq Chambers shoulq be
abolished everywhere overnight. But
it is a matter on which the Govern-
ment and the country shoulq bestow
their attention and make a proper
study. If these Legislative Councils
are not performing useful functions,
it should be investigated why they
are not able to perform useful func-
tions and what might be conducive to
enable them to perform useful func-
tions in our society. But if it is found
even after such steps as might be
taken to improve their position or
their quality or the quality and con-
tent of their deliberations and the im-
pact that they make on legislation,
that there is nothing to justify their
continuance, then there is no reason
for us to continue them. But in this
matter I think that Government
have done very little thinking. They
have gone in terms of accepting these
Second Chambers in some of the
States and they went by historical
precedents in terms of continuing
them, They have not considered or
scrutinised the functions that these
legislative chamberg have performed.
I would very much like to hear from
the hon. Minister what efforts or
what proposals Government have in
view for ascertaining the role which
these Chambers are playing in the
different States, whether they have
deteriorateg to the level merely of a
Secong Chamber which is packed by
nominations of Chief Ministers and
other political prople or persons in
politics who are frustrated or whether
they are enabled in every possible
way to contribute towards the fulfil-
ment of the purposes which justify at
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least in principle their
and their continuance.

constitution

Shri Oza (Surendrunagar): As the
hon, Mover of the Bill has pointed
out, there are two schools of thought
about maintaining the Second Cham-
bers in this country. Some que:tion
the utility of these Seconq Cham-
bers, and some others question the
functions that they are discharging,
but I, for one, am of the opinion that
we should have Second Chambers
not only in the States, but we should
alio maintain the Seconq Chamber
that we have at the Centre. 1 believe
that there are some interests in the
country, cultural educational and so-
cial or those who are taking part in
social activities who would not pe in
a position to contest direct elections.
After all life in a country does not
consist only of economic or political
problems, but the legislature has at
one time or the other to consider so
many other questions, social cultural
and others, and it is but necessary and
proper that those interests who are
not capable of directly participating
in the general elections 3should be
given some chance of placing their
view points before the State or before
the country. I think that it is a happy
thing that life which is diversifled in
its existence should alsg be represent-
ed in these various Chambers. As
the hon. Mover has pointedq out,
when this idea was conceiveq of, at
that time our social and economic life
was of a particular pattern. But,
now after the attainment of freedom,
during the last so many years, it is
bhaving a different pattern, and many
other interests are growing up, and it
is but necessary that we should give a
second thought to the composition of
these Legislative Councils. But I
have got some difference of opinion on
the question of including certain in-
{erests.

Mover has
co-operatives

For example, the hon,
said that panchayats,
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ang primary teacher: should also be
given representation in these Sccond

Chambers. 1 humbly differ from him
here. Up to the level of the zilla
parishads, 1 would concede that they

should be given some representation
in the Legislative Councils. But be-
yond that, to drag the village pancha-
yats into the turmoil of all these in-
direct clections would not be in the
intereits of the healthy growth of the
panchayats that we cnvisage. As it
is today we find that these panchayats.
are be:oming cock-pits of intrigues,
and it is said that every village is
split up into two factions or ~ome-
times more than two factions. [ do
not want to say for a moment that I
am against the panchayats or the pan-
chayati raj. These are all processes.
1f democracy is to be installed in this
country at the basic level, we have got
to pass through this process, Simply
because we are having some troubles
in the beginning, I do not want to
suggest that we should give up the
idea. But in the very interest of the
healthy growth of these institutions, I
woulg submit that the time is not ripe
when we should drag these institu-
tions into these indirect elections to
the Legislative Council. Therefore,
I am against giving the village pan-
chayats any representation in these
Legislative Councils,

The hon. Mover has also thought
it fit to provide for representation to
the co-operative societies in the Legis-
lative Council. As has been rightly
pointed out by the previous speaker,
the co-operative societies today have
not reacheq a mature stage. Even
otherwise, even if they have achie\fed
that maturity, I am against giving
any representation to them. They
have a peculiar function to discharge,
and I think that we should see that
they keep away from active politics.
Co-operation has nothing to do with
any ideology, and I do not think that
we should give them so much interest
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or we should create any interest in
iheir favour whereby their hands may
be diverted to things which are not
direct]y their concern,

'I‘henl my hon, friend the Mover
also wanted representation for pri-
mary teachers. As you know, pri-
mary teachers are spread all over the
country and in every village, and they
have got such a great responsibility.
Looking to their present calibre, I
do not think that it would be proper
to bring them intp the fray and into
the arena of the political field. There-
fore, I am against giving them any
representation,

Shri R, G, Dubey (Bijapur North):
Then they will give up teaching,

Shri Oza: As my hon. friend re-
marks, then they will give up teach-
ing and they will start doing some-
thing else which is not desirable.

Then it has been suggested that
where the Legislative Councils are
discharging proper functions they

should be maintained and where they
have failed to discharge proper func-
tions they should be abolished. T am
not of that view. In course of time,
the Legislative Councils also will im.
prove. After all, democracy is a pro-
cess, as I have said at the beginning
of my speech. We have not been ac-
customed to all these things in the
past. These have come to us and we
want to develop them. We cannot
develop them overnight. It will take
some time to develop them, just as it
has taken some time in other coun-
tries. For instance, even in the UK,
it has broadened only from precedent
to precedent, and it is during the last
several hundred years that it has
grown to what it is today. So we
should not get impatient in regard to
the growth of our democratic institu-
tions. Some people who are impa-
tient and who are irritateq after look-
ing round and seeing the intrigues
that are going on this country get
frustrated and some of them are of
the view that we should give up this
experiment of democratising our ins-
titutions at the basic level. But I, for
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watch this process with great patience, ,

and we should nurse these democratic
institutions in this country, for witi-
mately we want lo see that democracy
succeeds in this country. Theretore.
I am of the view that the mere fact
that the Legislative Councils in some
States are not discharging their fune-
tions properly is any reason for abol-
ishing them. Slowly, Headily
gradually they will also acquire some
maturity and they will also be able

to discharge their functions properly,.

and I am of the view, therefore, that

every State must have a Legislative

and

Council, Even in States where there-

are no Legislative Councils
Parliament should give a

tive for the
Legislative
said, today politics has monopolised
the public life of this nation. I would

direc-
setting up of such

this -

Councils. For, as I have -

say, monopolised too much the public -

life of this nation. There are so
many interests in the country which
are feeling frustrated ond
that they have got no point of vant-
age where thev can express their ideas
and their sentiments. For it is not
only the social and economic pro-
blems which are coming before us,
but so many other diversifieq pro-
blems are caming before us ang be-

fore the legislative bodies, and it is

but proper that all these elements in

irritated -

i

the public life of our country should”

be given representation. Let not poli-

tics dominate our national life. I am-

therefore of the opinion that Legisla-
tive Council should be maintained.’
By and large, I support the motion of
the hon. Mover, with this exception
that T am not of the view that ail the
bodies which he has contemplated for
representation should be given repre-
sentation.

With these few words. I lend my-

support to the Bill and urge that the
matter may be taken up seriously by
Government, because, as I said, times
are running very f{ast and what
was contemplated or conceived of a
long time ago i3 not now applicable;
much water has

floweq down the -
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Jamuna since then. I am sure 5 second

thought will be given to this matter

by Government and they wiil accept

the main purpose behind the Bill.

wi qmaw fa¥ . gwefe wgra
% 79 g7 faq & fad wow fam it
AT JH AT FT TGT FAATEHAR
Zam 71 Wi & a1 fgg #F =R
77 WeqUA qET AT g1 8 W
# groa & 5 g™ s T fr Afe-
wfer wifesg & ol a1 g Toa
v & I A °oF F g7 faa omy
§ 3 &1 @aT WY a2 g omar @ W7
gaT ot ag Y wmar @ | 37 A1 e
W wE A wedt A R w@ & TR

ax ¥ qg WeguE qgF R R
i & T8 & FwdT F@m g |

ot foe g 3w F @ 5 ¥
Y A< F Aoz faar man s v
* far fag a=91¢ # ag & @
Warfs T e F AN YAR AT
quT #1 G & | 9 g W1 %X &
™ oY oF 92 a% 42 @ W g9
Zw grat a1 39 =Y feerafasrd v faan
arar, afeT e aet 7w odl faeew
A% TARAE §, TF qIET T &F T T
¥ ¥ fa3 I 9T Xoo Fo FT IHIAT WY
gt & g o 7 fwar mam

0 uw 9% & fF ¥ § e wTR
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TiT F Fa@r grn & R w o
I W W A7Y, I gT W A4, -
WITE W7 14 Y A8 & AT & AT §Z IaTC
T AW FG@T ¢ ¥WifF WO T4
& fasr ox ag Tedww @ war fF dEx
q W1 aer &1 @ A1 9@ & wawrEA
1 fmir A @ ®ww o
CIC SR C S S 1 S £ B 4
f& ol &w ¥ 9w §
for == @), foq 1 9t a% Ao
foar war @ Afveafer sifesw ¥
9% wex fagr smar =fgd

FAR AW FY CHEATHT FrETaLwT
9T 3@ & ¢, W A0 Femaifoasy
¥ Wt orex Feddeefer ford wry g |
agi 9 &R0 FY qrEt qfferm & mmaTe
qT g artAT wifgy et afafew
® WEAT TAT & | A &W T &
fema awar § 99 %1 faar ST anfgy |
TG AT A1 qT 919 §I9 AKX T I97
WRATI G g0 0§ & F WA guI
g FgaT & fF wwEt @ 9
TrAATT gF G g wifgd | wqife
T FY A ¥ T FT A AT A
o A1 AW w0 A F g,
I5 % Mfemfeow dar @ aff wwaT)
gATTT 9H g wgan ¢ T awee famer
R ATl ®1 A A A A A
1z &7 F7 g% ¢l Arar Aigd | g
A7g g, 1 & ST A sArTraw ar
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Fr @Y faw 3 1y ¢t wgw o @
¢

W 9 ¥ YT TE@ FH A
NYfE N am aF g @ § oA
qrét qifafera & am g a4 fagr o2
st afaw wT ¥ E, o Ho THo
T Ao U> Mo @ [ & T Q
T § 9 1 7 forqr o FF W IF
ag I @ fr ag mfwte @ ol
Y A TS AG) FL XA | T H T
gEFTH IE & R @ a® & grama
dar 7T 5 1 § ferTvAe & A %
% ) FANT A € FT &1 A
EHITE T AT g1 ¢ ot e F gAZIT
oY STt @ 1w ardf & o St @)
o g fa7 ag=mer ar & fes
T 3 & T@r A gy v ueo
Qo X TFe fo T FT & SFfarsd.
¥zga d faw gm 3w & oar gar
&1 JUT qAAYT &Y SYATIQN 9 A
faer 7 a9 A7 g1 3 W FHY @ A,
W §9 gre| ¥ 7g faw T amn smar
ar & gumy fr Afacfrs aifasw
;N aTF & @R = fawmn &1 @™
] & W g9 T TV A AN A

# wmor wiwt & Tav @, F g
g€ ar wEar ¥ q¥r 3§ ara qE) g,
# qz WO @ G Fgar, 9 " B
dar, star 4 qFedfaw fear ag
AT | o & Zo fro wATA X AT
N & fam Afseafa sifew & &3
¥3o0 ART AN T & o3 1A | I ¥ 30
¥ ¥ 9¥ THo U0 TFo F ATy wifcw
g T I I FY gar @ qv o
froma @€ @ wETaT Star @ ar &g
q°F AT AT § WA qg gHIL
Sara & SUgHE A ar ;T g ST
e # A T o AR w R
w &9 & @Y ow & Y gw & wifw
ARSI LRSI LA
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T g fr o fawr &1 /e A &

I foar omd 1 fegeam 78 7=
¥ T wEEEAr )

o7 g0 39 § fF sl a8 s
I O & fora &7 oF oy faorefes
Ity EfF
aifcemrs srfaat & ar sfeamt & o
R & F0% [T § fom =1 fggeam
# "9 qfesms snfaat wgr T @,
qT WRUHTCE ATfaat F1 9m@ar 1 B
FAT 717 & forT &7 a7 W ffasifer
T G @ | T A qWT A HI A TS
T ¥ | OF ITE A1 gW wga & fF
I FH IT I AUFTA T @O FG
o &0 TTH I9 aF # gw ;Er
foemm A W E 1 sgm e fe
71 2aqwe faree foiseews | afe
Ty S wRfAdi F  wrgfr § S
wST X AW AAT & | I HT EE
quTET 9t 7 § §9 fod 9w
¥ Qe oy @ | g4t fod 7 fawr
gt &mar ¢ fe A quArataT g g
T T, 7 A e o1
TR Gwar & FifF ag qrfe nifefesm 93
*raw f6ar 14T @ | W AW ARE @Y
v &, gaTa 3w wfafzes) Gaadee &1
qEt g ® W g Ao gr, ot
TR @ qFT &, A AT HF IqA ¥
fire 78 T, ITFY agHaT ¥V

fora wRwi ¥ afafes wifaw ag
& gt w1 @ I & 1 gt fa, qfa
W srferwt 7Y T ARt FH A T
@FAT | @ AT g § | UAMRA
¥ forar
“q 1 @t a@ 7 afw g
wgT 7 ¥ T A aefa gaw
gieg A1 7 7 geanta
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ST ¥ 7Y AT ) T AT FHT @
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QueAt { qET ATAT TR | TG T
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R A T G R, W F A
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™ |
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gaTR &Y 3w AT AEY FHES XF T W
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szt Sfeer & agi T & 1 o faE
¥g g § T_WI #Y wifa) & fad e
qTE A7 FT F1E NGT AT TA &W
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AT T WY A FX FA wrHfaw A
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¥ ¥ 7 fodr oy & fF forr w1 Treaw
af femert @t | dar fw s
guote R C® O§ | gy @A
TF THTT & T7ERTCH o a1 v § )
ag T® AT IfEg g g A AT
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T QT § o1 A1 § W Agh I
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m’ﬁmm@mmmw
¥ wadaar & fa=nx fear 9 w8 W
IEH @ WA W AT §F W HOA
faam wdaaT & @ a9, fFr odf &
FuA F AT AT g9 g qTAN
Tafew gurelt & W ) I9@ § |
agi FISH ATH FIA A AR JNT
2 | ¢ & IOIq ¥ A oa §
T &t qOTeg aF Y 1€ I ¥AT @
I T 7Y Aaq w1 T §F AE @
g g asr aff g fr @
FATEIN &Y Arfa F wqaviaw & A
3 3@ AU e A= @S § |

gamR ggi faur afwedt #t a1 o
a1 &1 a0 F1 efrEfa F@ F7 wiwwre
Jgf frar T g 1 SRR FA
F1 guT wfgw< wqw g | A §ui-
g7 A qeem 7 fear @ Sewr gw
AT w0 g | ofeT qee awe
F uF qer awar e fgae feaw oF
q¢ 17, TF 9< &9 TF 32 I, wig
%1 foar 8, a8 &% 7@ wreqw gr |
FREISQAHT a9 F a1 F yrow forey
2

“The members to be elected
under clauses (a) to (i) of sub-
section (2) shall be chosen in such
territorial constituencies as may be
prescribed, and the elections under
the said clauses shall be held in ac-
cordance with the system of pro-

portional representation by means
of the single transferable vote.”

aH I g w1 @ g, fafew v
F A9, gl ¥ Al F A=,
Fogz A7 wravgifer Arargdt 77 g
T FHT HAT NAT @T & | 79T
AT GgNT FEEICH A ST,
K o FrHdT 1§ W 3T AR 1A
&1 mfasre gt 1 faw fog & a9y
afdy g § A< afer g9 7 w—
T § 1 T xad qfew geft 1 W
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H&T gt A1fgw | ag ag) gar =fgy
f& i aga i sy iz § o
ity "Edr F #27 §% |

AT AT AHANT § fFea @
9T g4 fad F1 AT F& AR @R
faorez 77T 7)1 91 2 ot 59 9 faA
& s & | fF AT wew
fax frmr w6 § 1 & T 7 f AR
TAT 937 O &Y faft e 3l avadr @
FATN FgaT ¢ o <@ a0 mare 7 faan
sre, fas ag Tar aifgn f& & ama
3T & | AT & T 74 g9 § WY
oY g & IaRT Y 7 Far Ifge |
A & T HET § 47 Afqa W -
a3 TRur | ZAfTQ F wA<a g f&
ag fav 7 fzmm o 380 T w5 )
fadsz s/ #1 99X 7 1§ qEy
agt & Iy 1 ¥ wIty g fE oS
faa &% & se®r wwdw faaan

arfew |

Mr. Chairman: Shri Heda. I think
many Mebers are anxious in speak.
So, 1 request hon. Members to confine
their remarks within, say, seven
minutes.

An Hon. Member: Five minutes.
Mr. Chairman: Yes, better five
minutes.

Shri Heda (Nizamabad): Mr. Chair-
man, Sir, I congratulate my hon. friend
Shri Shree Narayan Dag for bringing
forwarq this thought-provoking Dill.
Thig Bill involves a fundamental think
ing on a basic point, namely, the sys-
tem of indirect elections. When the
Constitution was envisaged and was
framed, the conditions in those days
were entirely different. Now, the
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Constitution has progressed further;
iy hag asserted and has created n new
consciousness and, may I say, 3 new
environment anq a number of new
democratic and very useful and aser-

tive institutions. Therefore, the time
has com= when we should <hink
whether we should allow any  ele-

ment of indirect elections.

What is the criterion of the progress
that a democracy makes in any given
country? One of the criteria is tp find
out the quantum of indirect election
and the prestige that gets in that
country. We have had three sucrcss-
ful general elections, We assert that
we are the greatest demorracy in Asia
and we have stabilisei democratic
traditions here. So, it is time for ug to
encourage the direct election system
and discourage the indirect election
sy:tem to both Houses in the Centre
as well as in the States.

My next suggestion is that half the
members of the council should repre-
sent the territories and half the num-
ber should represent the interests.
When I say territories, 1 mean they
should be eleeted direct by the elec-
tors in those territories. Mr. Sinhasan
Singh referred to the Upper Houses in
USA. At both the federal and State
levels, the members are directly elect-
ed by the people. If you take the State
Senates, they have got g demarcated
boundary. Every Senator of that State
is elected by that area and it is far
greater than the area of that Congress-
man of that State. In UP for instance,
it will be 13 districts which will elect
one legislative council member.

My suggestion is half the number of’
members of the council should come
from the different territories—single-
member constituencies—and they
should represent different areas. The
other half should necessarily represent
the interests, by which I mean real
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interests and not imaginary in-
terests; In the old days, during
British regime, to be a pgraduate

or a teacher or an advocate was an
interest. But I do not find there is
anything particularly attached to those
classes to be called as having particu-
lar interests. I am a graduate and an
advocate. But I do not have any par-
ticular interest. The advocates repre-
sent others’ interests; there is no parti
cular interest for themselves as such.

I also oppose particular representa-
tion of teachers’ interest. In those days
when literacy was scarce, to be g lite-
rate was something. There was g time
when the village teacher was the vir-
tual leader of the village. He was con-
sidered the wisest mon of the viilagle
and counsel was taken from him. But
now our village panches are of as a
high calibre as anybody. So, the in-
terests of teachers as such should not
be given particular representation. We
have got the sorrowful experience in
the past two decades because of the
politics involved in these elections.
Students alsp get involved in these
elections. So, I am of the opinion that
teachers should not form any particu-
lar interest.

If my suggestion that half the num-
ber of members of legislative councils
should be directly elected by the gene-
ral electorate is not acceptable, I have
another suggestion. There may be some
difference in the development, but
practically everywhere we have pan-
chayat elections and local bodies have
come up with adult franchise, They
gshould get a far bigger slice in the
councils than today. Today legislative
assemblies dominate the councils. That
should stop. It is time that 15 years
after the promulgation of the Consti-
tution and after three successful gene-
ra] elections, we rethink about the en-
tire system and give a proper direction.

Shri K, L. More (Hatakanangale):
Mr. Chairman, Sir, at the outset, I
would like to congratulate the hon.
Member, Shri Shree Narayan Das, for
bringing forward this much needed
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measure. I would not like to say much
on this because Shri Das hag included
my name in the Select Committee and
there I would get ample opportunity
to say what I have in my mind.

12280

An Hon. Member:
motion is aceapted.

Provided this

Mr. Chairman:
that,

Let  him presume

Shri K. L. More: But, Sir, I wouid
like to say a few things with regard to
this measure. The hon. Member has
his good intentions to give represen-
tation to various interests. Out of those
interests, the organisations of primary
teachers ijs the most important one.
Primary teachers are really the most
important people of our nation's life.
But it is very difficult for them to find
representation even in the small or-
ganisations like panchayats, even at
the village level. Then you can very
well imagine how difficult it will be
for them to get representation in the
legislative assemblies or councils and
how still more difficult it will be for
them to get representation in the Lok
Sabha or in the Rajya Sabha. There-
fore, I admire his object in bringing
this Bill to give representation to this
neglected class of primary teachers.

But he has said something about in-
direct nomination. He has said that
one-third are to be elected by the le-
gislative assemblies. There 1 differ
from him. If his intentions of giving
representation to various classes are
to be fulfilled, it is in the best interest
that this system should be abolished.
Representation should be by election
and not by nomination because that
will be, a sort of, coming through
back door. Therefore, I am not in fa-
vour of this provision. I do not know
why it has not struck to him that no-
mination should be abolished. In real
democracy, in my opinion, this ghould
go and the Governors or anybody else
shou'd not have that power of nomi-
nation.
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There are so many interests like
Scheduled Castes, Scheduled Tribesand
others. People in these classes are
just springing up to bring about social
reforms in the interest of those classes.
They are really neglected. They do
not have any representation nowa-
days. The period of reservation is
also going to be ended by 1967. There
are various views on this. I differ
from those who are opposed to reser-
vation, Because, still the society has
not developed and the harijans or
Scheduled Castes and Scheduled Tri-
bes are not so developed as to find any
representation in these organisationsin
free elections, without any reservation.
So, my suggestion to the hcn. House
and to the Select Committee is that
more attention shouid be given to
some of the neglected classes which
really do not have representation,

Then there is a grievance that even
in jillg parishads and panchayats the
neglected classes do not find proper
representation. So, I would uppeal to
the hon. Member, Shri Shree Narayan
Das that he should give more attention
to some of the neglected classes s0
that we can usher in real democracy
in this country. With these words, %
support the motion.

Shri Gauri Shankar Kakkar: (Fatch-
pur): Mr. Chairman, I support the
Bill sponsored by my hon. friend. At
the time of framing the Constitution
it was never thought that with the
progress of democratic set up in the
country many such institutions like
the Council would be coming into
being, to give real representation to
the various bodies. Now, after a period
of 15 or 16 years of funclioning of the
Constitution we have created so many
other democratic set ups, it is a natu-
ral corollary that the decentralised
units at the district and village level
should have representation on such
bodies as the Legislative Council and
the Rajya Sabha.
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Let me say one word. We have
seen the evils of indirect elections in
the case of panchayat, council and
Rajya Sabha elections. If I may be
allowed to say so, with the progress of
democratic get up in this country, with
only one ruling party having an over=
whelming majority at the Centre and
ay the States, the evil effects of in-
direct elections have come even to
this House. Perhaps, it would not be
very shocking if I were to submit that
there have been cases where people
were giving huge amounts as bribes
to become a member of either the
Rajya Sabha or the Legislative Coun-
cil. By and large, this evil effect of in-
direct elections is growing every day
In the Bill before us, thought has been
given to this aspect and the idea of
sending Members to the Council thr-
ough the Assembly has been very
wisely dropped. So, I support this
measure.,

At the same time, & have got one or
two objectiong tg this Bill. I am total-
ly opposed to the principle of nomina-
tion. Here, my hon. friend hag given
exact!y the same words which were
mentioned in the Constitution. We
have seen the evil effects of nomina-
tion. Even if it is incorporated in the
legislation that the persons to be no
minated must have some special
knowledge relating to a  particular
subject, if I may be allowed to quote,
there were many instances where per-
sons who have no special knowledge
of a particular subject are forced on
the Council by the ruling party, ig-
noring their qualifications, because no-
body could challenge the ruling party,
especially when it has got an over-
whe'ming majority. Sometimes, it so
happens that those political figures who
have no other place, merely because
they happen to be the pet of some
leader, they are nominated on the pre-
text of having some special knowledge
of a particular subject, as mentioned
in the Constitution, even though they
have absolutely no knowledge of that
subject. So, a second thought needs
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to be given. I oppose this nomination
clause. There shoulq be no nomina-
tion.

With regard to teachers’ representa-~
tion, it is a very serious affair. If the
ruling party decides that teachers
should not be allowed to participate in
politics, so far so good; but there
should be a universal or general code
of conduct and I woulgd certainly sup-
port that. But I would not support
that the teachers should be made ins-
trumental in the case of the ruling
party and should not be the subject of
politics in the case of the opposition
parties. So, if the ruling party has
any idea that politics should not go to
educational institutions ang the tea-
cher should not be allowed tp partici-
pate in politics, let them have once
and for al]l clear vision and decide
that they wou'd never approach this
institution, the teachers class, and
make them instrumental tp get their
own cnds served; then & would support
that. But as long as they are made
instrumental for one particular class,
I think, there is no harm if represen-
tation goes up to the primary or mid-
dle schoo] teachers which has not been
there so far in the Constitution.

If I may be allowed to say, it has
become g practice and it ig growing
every day that during the interim
period if there is any vacancy or if
any person is to be accommodated as
a Cabinet rank Minister ecither at the
Centrc or in the States, he is allowed
to come by tne backdoor, as I would
call it, by going to the Rajya Sabha or
by becoming a member of the State
Counci'. How far will that Cabinel
Minister be responsible to the House
and to the electorate when he has not
seen the face of the electorate and has
not been elected on the basis of adult
franchise? So, once for all to dis-
courage these things a decision should
be taken. '

As has been suggested by my hon.
friends, Shri Sinhasan Singh and Shri
Heda, I agree that this particu’ar Bill
requires some other change, that is,
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the pattern of sending representatives
to th: Councils and to the Rajya Sabhg
should be on the basis of territorial
jurisdiction so that there may not be
such cases or such apprehension that
a particular district is favoured. I
know, in my own State, Uttar Pradesh,
a paricular district has the honour
to send as many as 16 members to the
Rajya Sabha whereas other districts
do not have the honour 1o send a sing=-
lc representative,
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5n the end I have to say that just
now when Thakur Sahib was asking
the Deputy Minister, he -was shaking
his head this side. I shall appea] to
him one thing. Even if he is not pre-
pared to accept this particular Bill it
is high time, after 17 years of demo-
cratic sel-up which we have brought
about, that the Cabinet decides to
come forward with a comprehensive
piece of legislation in this respect to
allay all apprehensions and to have a
fair deal in the case of representation
to the Councils and to the Rajya Sabha
if they at all want them to exist in
future. That is my submission.

Shri D C. Sharma: (Gurdaspur):
Mr. Chairman, Sir. I give a warning
ln the Government that if they do
not accept this Bill.....

An Hen. ilember;: We will walk out,

Mr, Chairman: You have staried
with a warning and will end with a
threat.

An Hon. Member: No threat; ag-

gression.

Shri D. C. Sharma: . . . if they do
not accept this Bill in principle, they
will be doing the greatest piece of
injustice to the interests of demo-
cracy in this country and they will
have tp reap the fruit of what they
sow today in three or fcur years to

come. 1 think, democracy has two
sides. Democracy, in one respect,
represents the popular will of the

people and % believe, whatever the
Opposition may do or say, that therc
is no doubt about the fact that this
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Lok Sabha and our Legislative As-
semblies in the country are true rep-
resentation of the popular will of the
country. I believe that this is only
one gspect of democracy. The other
aspect of democracy to which many
great thinkerg have referred
and to which George Bernard
Shaw specially referred is the func-
tional aspect of democracy. I know,
when the Constitution was going to
be framed, there were some persons
who thought that India should set the
example of functional democracy. The
fact of the matter is that we have
not followed that advice which was
given 10 us by some great political
scientists and some very renowned
political thinkers. What has happen-
ed now is quite obvious. Sometime
back, we wanted a Finance Minister
and there was nobody available in
the Rajya Sabha and the Lok Sabha
1o take the charge of the Finance
portfolio and so we had to take hold
of an I. C. S. retired officer who took
charge of the Finance portfolio. We
wanted a Minister of Irrigation and
Power and there was nobody here
and so we had to get a retired En-
gineer elected to the Lok Sabha so
that he could take charge of that por-
tfolio.

My point is only this that func-
tional democracy has a very great
part to play in the proper functioning
of the democratic form of Govern-
ment of any country. But you can-
not bring about this change so far as
big elections on adult franchise are
concerned. & cannot go to my people
in my constituency and say to them,
“Please elect a person who can be
the Finance Minister of my country”.
I canot go to Allahabad and say to
them. ‘“Please elect a person who can
be the Minister of Irrigation and
Power in this country.” Therefore,
the functional aspect has got to be
brought in somehow and, I think, this
Bill is the answer to that conundrum

APRIL 30, 1965

Councils 12286
(Composition) Bill

which democracy puts forward in

every couniry and which is being

solved in other countries of the world
in some way by creating hereditary
peers, by creating life peers and by
having otker things. I would, there-
fore, say that the Government will
be well-advised in accepting this Bill.

My second point is this. There are
some persons who are talking abeut
politics. T think they have read some
book on politics published about 25
years ago. Politics has changed its
connotation now. I have been reading
a book written by a very eminent
professor of political science who
says that there is politics everywhere,
in the club, in the kitchen, in the
lobby, in the House, in the street, in
the market place, in the school in the
school, in the playground, etc. etc.
wherever there is controversy, whe-
rever there is friction, wherever there
are two persons engaged in some kind
of work, there is polities and 1 do
not understand why some of my emi-
nent friends here want to debar poor
school teachers....

Shri Ranga (Chittoor): He was
talking about the party poolitics.
That is the objection.

Shri D, C. Sharma: . primary
teacihers, secondary teachers, from
fighting these clections and coming to
the Councils and representing their
case,

Sir, I say, without any fear of con-
tradiction, that if there is one pro-
fession in this country which has had
not a fair deal at the hands of the
Government all these years, it is the
teaching profession. I must say also
that the teaching profession at the
lowest level has been hit the hardest.
What have the primary school tea-
chers got from Governmeni? What
have the secondary school teachers
got out of Government? Of course,
in some States the conditions are
very promising. But in the other
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States they are very much depressed.
They go on hunger-strike and do all
kinds of things.

Why do they do these things? It is
not because they are genuinely inte-
rested in politics, but because they
want to improve their economic con-
dition. Therefore, I would say that
the primary school teacher must have
his representation; the secondary
school teacher should have his rep-
resentation and so also the college
teacher and the university teacher.

Shri Shree Narayan Das: The gra-
duates are there already.

Shri D. C, Sharma: Ags somebondy
has said here, we want to give repre-
sentation to the intelligentsia. From
where will you get this intelligentsia?
The teachers are the brain-trust of
India, and I believe that they should
be given some representation here.

At the same time, % would like to
know from my hon. friend why he
has left out women. After all, women
also do not get a fair deal in our
country. Of course, some of the
noble ladies are here § Members. But
then, what is their proportion? There-
fore, I would submit that women also
should be given a chance.

Similarly, I would suggest that ex-
servicemen also should be given 2
chance, because I find that the mili-
tary personel in this country are not
also receiving their due share of rep-
resentation or their due share of re-

cognition. They should also have
their chance.

1 alsp want that some labour
unions should have their chance. 1

agree to the suggestipn made in this
regard.

So far as the question of percen-
tage is concerned, I think the Joint
Committee will deal with that. But
there is one thing that I would like
to say and that is that you cannot
combine the functiona] aspect of demo-
cracy always with the territorial as-
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pect. The territorial aspect. The tez.'-
ritorial aspect will have to be sacri-

ficed some time so that the func-
tional aspect comes into pro-
minence. I would say, therefore, that

1 welcome this Bill, and I hope my
hon. friend Shri Jaganatha Rao who
wag at one time a very progressive
gentleman, when he wag an ordinary
Member of the House. . . .

Mr, Chairman: He is still progres-
sive.

Shri D. C. Sharma: .... will try
to give his blessings to this Bill. If he
does not do so, I think that there will
be great trouble for us and for all
democrats, in store in the years to
come. 4 ‘I

Mr, Chairman: May I know from

the hon. Minister how much time he
would like to take for his reply?

Shri Jaganatha Rao (Nowrangpur):
About 10 minutes,

Mr. Chairman: How much time
would the hon. Mover require for his

reply?

Shri Shree Narayan Das: About ten
minutes.

Mr, Chalrman: Now, Shri Ranga.
Wy WwTT AT FTa (FET)
foz @ & & agq 7ew faar av 1 SRR

o gaT ¢ | AR e gET A@ ¥
qEEGY Y AATAT TAT Y KF FTH T |

Mr, Chairman: I thought that the
hon. Member wanted to speak on a
different Bill and not on this Biii.

ot SYOTC W1 qeaT - I1F  AfEA
e foer 93 &t qrEf & g qv AR
o ®a &1 w1 faear =fem
Shri Ranga: I am in agreement with

my hon. friend Shri D. C, Sharma in
regard to what he has just now said.
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The principle underiying this Bili
is very good and very sound and I
hope that even if Government zre
no{ prepared to accept this Bill as it
is, they would come forward witi a
prope: amending Bill to give effect
to the principles underlying this Bill
and also the ancillary principles at
the appropriate time. I am all in
favour of giving as much representy-
tion as possible on a functional basis
to different sections of our people
who are employed in intellectual pur-
suits and who generally are not 1 A
nosition to face the general elections
and get themselves elected. Secondly,
those sections forming themselves as
»Jectorate should also have this addi-
tional opportunity of sending their re-
presentatives. But then one difficulty
arises. .

17 hrs. .
AH WE W ACaT IR
g, FMIA W AR AA 2

Mr, Chairman: Is the hon. Memb.:
challenging the quorum?

ST WN®TT | avar - dr A

Mr, Chairman: The bell js
rung—

being

Now, there is quorum, Shri Ranga
may now continue his speech.

Shri Ranga: At the time we were
considering this matter in the Cons-
tituent Assembly, we were very an-
xious to give this kind of functional
representation. But one mistake we
then made wasg that we did not rea-
lise sufficiently how difficult it is for
actual workers themselves or their
leaders who are employed in various
concerns, or doctors or teachers or
any of those people to get themselves
clecied first, then function as legisla-
tors and then after that period is
over to yesume their earlier profes-
sions,
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Therefore, I would like to suggest
that it is now time for Government
to realise that only retired people, re-
lireq teachers, retired doctors or any
of the other various professions where
they are not themselves actively em-
ployed and who, therefore, cannot
possibly be influenced by their em-
ployers, whether they be government
or private institutions or private per-
sons, only such people should be en-
titled to stand as candidates, although
teachers, doctors ang others who are
employed would be entitled to vote.
If we provide that safeguard, it would
be good.

Secondly, I agree with my hon. fri-
end from the Opposition who raised
his objetcion that in very many cases
partisan considerations are brought
in.. Therefore, every effort should be
made to minimise that.

Thirdly, I am not opposed to the
President's or Governor's right to no-
minate a few people to represent
certain professions or certain exper-
tises. It also helps Government from
time {o time to give recognition to
those people who really deserve it.
But in doing so, I would like Gove-
rnment {o bear in mind one thing;
unfortunately, it has not done so till
now sufficiently, although in some
cases it has done, it as performed its
function properly. It is that it must
give first consideration to pon-poli-
tical values; the first consideration
should be the professional services
rendered by the persons concerned
and not their political interests at
all.

Lastly, I wou'd like to suggest that
this kind of representation should be
given to teachers, women, service-
men, labour, craftsmen and so on.
But all the time there must be this
distinction made between candidates
and the voters. The voters them-
selves may be employed, but candi-
dates should be retired people.



12291

» am alsg not in favour of the ter-
ritorial distinction in these elections,
As far ag it is possible, primary con-
sideration must be to provide a means
of election which wou'd not cost so
much tg the candidates.

Unfortunately, as we are all aware,
elections in the direct process are
costing sp much that ordinary people
are not able to stanq as aadidates at
all. 8o, every care will have to be
taken by the Government and their
advisers to devise some means by
which it would be possible for ordi-
nary people who are retired to make
bo'd to stand as candidate; and get
a chance of being elected.

None of the political parties should
get into this arena at al] in regard to
these elections. Anyhow, I hope that
Government would give sufficient
weight to this demand for giving func-
tional representation to these and
several other equally deserving sec-
tions or our people who helonz to the

intellectual side of our society.
P

17:08 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Shri Sarafl

ot g¥w 9 T wgIw AW gisH
Fermmam £

Mr. Deputy-Speaker: The bell i
being rung..... Now there is quorum.

Shri Sham Lal Saraf (Jammu and
Kashmir): I do not know the mind
of the Government, whether this Bill
is acceptable to them or not, but one
or two things strike me after hearing
the speeches here delivered by hon.
friends.

I have a little experience of these
electiong and also giving functional
representation to the Council in my
State of Jammu and Kashmir.

Firstly, it will be absolutely wrong
to drag in teachers into the arena of
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clections. We have some gseats re-

served for teachers in the two pro-
vinces of Jammuy and Kashmir. What
happescd? In the very first elections
the whole lot of teachers came into
the arcna divided intgo distinct poli-
tical factions with the result that it
beceme almost impossible tg funcion.
We had to amend the Constitution and
drop that altogether. Some teachers
may be nominated as Members of the
Council.

As far as functional representation
to the different interests is concern-
ned, I have alsp the doubt that it may
militate against the Constitution, it may
be ultra vires, on account of discri-
mination. That also has to be looked
into.

As for keping this power of nomi-
nation with the Government, I may
say from experience that it is very
much helpful at times. My venerable
friend Shri Sharma diq touch it, but
did not elaborate the point. Under
the democratic set up it sometimes
happens that certain imporiant sec-
tions of the community like scientists,
engineers or constitutional Jlawyers
go unrepresented. If the autho-
rity and the power remain with
the Government and they get
it either by election or by nomi-
nation, at times it serves the pui-
pose to the best interest of the Consti-
tution, the Government and !ke
country.

Thercfore. I feel that as far as thi
Bill is concerned, I have ot no dis-

" agreement with the Bill or with the

intentions of the Move. But 1 think
there are a few imperfections.
Whether these imperfections can Le
done away with by a reference to the
Select Committee or whether the
Government will promise to bring
Bill in case they feel that there i
something tangible in the Bill or in
the principles of the Bill, [ do not
know. If they feel that there is some-
thing tangible it is likely that Lhey
may bring in a fullfledged and well-
thought-out Bill. And then it might
be ac2onted. . Otherwise, I personal
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ly feel that this Bill, with its imper-
fections, may on the one hand, with-
out helping the cause, come in the
way of the Constitution.

With these few words, I resume my
gseat,

st wWieT We ST o IUTSEE
7EIRT, AT AF A w1 oAww faar
Ja% fou wmosr yaEe 20 ¥ 39
T A1FA F oo F1Er 27 7 FAATT w7

@ a1 |

77 FgAT1 2 o fawm weai & ==
faredt st sraar ot & smare 97 T
g =rfgn | 3awT S g fEan
TT Fg Arar Ay wr & fEq §  owEd

¥ fo Y rafafadfafeat @ §, sreamwes

WY §, @y $3 & ¥ i Y fewram
# fao mat &1 I@RA WE F Ao
fa=re FvAr arfen

FET AF B At w1 FATT § A4
f& $uF o1, A9gE a1 a1 T E, I
Y a7 ¥ us, us sgfeq wlafafacs
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HT AT qAT HIT ASH Far q@7 A7
7 ¢ T oAy fE oow oA
fafaz gt sfgn arfe ag agi a7 &2
FT QTYAT FTH HATH T & F1€ IAR
ZT9 e qreY afaw Ay & Ag 1 3w
#1 gan wfass @ afer | afw
I TF IT TFT FT SFAQT FT ®H FT
T8 AR A waew & fawr 5%
wfe W 9l & WY 9% W A
g atag agl 97 faarg g1e ey & A7
§% TE HA Frer § ) gafeq @i
97 X saf| 1 9@ 9 fe e
Zt 1 o sfAreEm T @ faw Wy
¢ § Ju%T aneA & g afeT e
T8 & ¥ g A@t & fag 4F wred
7 g NfE AHE A7 AT 19 F1H
T a%, 7191 &1 faww afz #0 &7
=

Shri Bagumatari (Goalpara): There
is no quorum,

Mr. Deputy-Speaker: The bell is

being rung.—

The bell has stopped and there is

no quorum. The House stands ad-
journed,

17.16 hrs,

F qrer g Tfge | g gEc g fw
IEH IA*T TF Y w18 oF forfaz Y
arfgw | @ g Jrfze dar fE

| Lo ol il The Lok Sabha then adjourned till

BH T4 N0 ¥ h%‘ g & a1g Wﬁ Eleven of the Clock on Saturday, May
2FAT FAT AT EI A1 F1E fFT F 7 1, 1985|Vaisakha 11, 1887 (Saka).
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